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LOK SABHA
Tuesday, February 16, 1960/Magha 27,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR, DEPUTY-SPEAKER in the Chair]
MEMBER SWORN

Shri Gulabran Keshavrao
(Baramati)

Jedhe

ORAL ANSWERS TO QUESTIONS
Registration of Chinese Nationals

—

r Shri Vajpayee:
Shri Rameshwar Tantia:
| Shri Mohan Swarup:
i Shri Tangamani:
| Shrimati Ila Palchoudhuri:
Shri Aurobindo Ghosal:
| Shri D. C. Sharma:
*147. { Shrl Kalika Singh:
| Shri Tridib Kumar
| Chaudhuri:
Shrimati Mafida Ahmed:
Shri P. K. Deo:
Shri Ajit Singh Sarhadi:
| Shri C. K. Bha¢tacharya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether
Chinese nationals residing
has been completed;

(b) whether it is a fact that a large
number of Chinese in India, who hold
passports issued by the Kuomintang
Government, have refused to take out
passports from the People's Republic
of China;

(c) the number of such cases; and
(d) the action taken in this regard?
359 (Ai) LSD—I1.

in India

the registration of.

1110

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). The information is being col-
lected and will be laid on the Table
of the House in due course.

Sbri Vajpayee: May I know if this
registration includes finding out the
means of livelihood that are being
adopted by the Chinese nationals?

Shri Datar: Rules have been laid
down with regard to the registration.
1t has also been provided for in the
Citizenship Act. Whenever foreigners
come here, either for a short stay or
for a longer stay, if necessary, under
the rules they have to register them-
selves. Here in this case, what has
been ordered is that residential per-
mits should be taken by all foreigners.

11.14 hrs.
[Mr. SPLAKRR in the Chair]

Shri Vajpayee: Is it a fact that a
large number of Chinese nationals in
Calcutta have opened dry-cleaning
and dyeing shops at strategic points
in the city but they do not have any
customers? May I know if the West
Bengal Government have informed the
Centre of this situation?

Shri Datar: The Government of
West Bengal are aware that there are
a number of Chinese in the town of
Calcutta. They are taking care to
see that residential permits are
obtained by all of them.

Shri Tangamani: May I know
whether the Government have seem
the Press reports that there are 8,000
Chinese in Calcutta city most of whom
possess passports from the Kuomin-
tang?

Shri Datar: Government have seen
the report and have requested the
State Government to give ug full
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information. Originally, some time
was given but the time was extended
up to the 28th February, 1960. There-
fore some time is necessary for the
collection and sending of the infor-
mation here

Shri Tridib Kumar Chaudhuri: May
1 know if the Government have decid-
ed upon any policy with regard to
those Chinese nationals who hold pass-
ports from the Kuomintang Govern-
ment or the Taiwan Government?
What is their attitude with regard to
them?

The Minister of Home Affairs (Shri
G, B. Pant): They too probably will
be required to obtain residential per-
mits. i

Shri P. K. Deo: What steps are
being taken to regularise the passports
of these Stateless people?

Shri G. B. Pant: Passports of State-
less people cannot be regularised
because the passports haq been obtain-
ed from a Government which was
represented here long ago. Now that
Government is not represented here
they could get passports only from
their own embassies and they have
not got any here. But, as my col-
league has informed the House, the
period for the registration has been
extended up to the 29th February and
the West Bengal Government is look-
ing into the whole matter,

Shri D. C. Sharma: May I know if
any Chinese nationals have accepted
Indian nationality and, if gso, what is
their number?

Shri G. B. Pant: Some of them are

claiming the citizenship of India, but
no decision has been taken.

Raja Mahendra Pratap: Will the
Government suggest to these people
that they take out passports from the
UNO to become world citizens?

Shri G. B. Pant: UNO does not
issue passports.

Pandit D. N. Tiwari: May I know
whether the passports issued by the

FEBRUARY 16, 1960
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K intang Gover t aie consi-
dered valid by our Government? If
not, what steps are taken to remove
them from this country?

Shri G. B. Pant: The question of
giving residential permits has been
under consideration. No such permits
were required for those who had come
to the country before 1943, as I ex-
plained some time ago. Now there
are some among the Chinese living
here who have Kuomintang passports.

Shri Tyagi: Are the Government
aware, with full details, of the treat-
ment meted out to Indian nationals,
either merchants or traders, settled in
China and is it the intention of the
Government to give reciproca] treat-
ment to the Chinese in India?

An Hon. Member: No.

Shri G. B. Pant: Government have
received reports of a disquieting
character of the treatment accorded
to Indian traders and some of the
Indian nationals in China. We do not
want to be vindictive, but we will see
that the security of the country is not
endangered in any way.

Shri Surendranath Dwivedy: What
is the position regarding Tibetan
residents? Are those, who have not
taken the nationality of India and live
in India, to be considered as Chinese
nationals now?

Shri G. B. Pant: I do not know if
there was iany system of passports
prevalent in the past. But, as I said,
we are considering the question of
Chinese nationals today, and we have
asked that all those who have not
been registered should be registered.

Shri P. K. Deo: May I know if the
President of the Chinese Association
at Calcutta informed the Government
that they would rather opt for Indian
nationality, and if so, what is the
Government's reaction to that propo-
sition?

Shri G. B. Pant: Some of them
want Indian citizenship. That matter
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is goverened by the rules or the sub-
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[(a) The Committee is examining
the various issues involved in the
application of the relevant recommen-
dations of the Jagannadhadas Com-
mission to personnel of the Defence
Services.

(b) On present indications, the Com-
mittee is expected to submit its report
to Government in a month’s time.]

Shri Bhakt Darshan: May I know
when this Committee was appointed
and why there has been so much
delay when our Deputy Minister,
Shri Raghuramaiah, happens to be
the Chairman of this Committee?

Shri Raghuramaiah: The Committee
was appointed by Government letter
‘dated 17th November. The Committee
has been having a series of meetings
because it has to go into the various
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aspects of the pay structure of differ-
ent categories etc. and see the impact
of the Jagannadhadas Commission's
Report thereon. We are trying to
expedite it as much ag we can.

Shri D. C. Sharma: May I know if
the recommendations of this com-
mittee will cover all types of defence
services—civilian, armed forces, MES,
EME and all that?

Shri Raghuramalah: It will cover
all combatants and enrolled non-
eombatants—in other words, all those
paid out of Defence not covered by
the Jagannadhadas Commission.

Shri S. M. Banerjee: The hon. Minis-
ter has stated that the report is likely
to be out within a month. I want to
know whether this committee is also
considering whether the other ranks
should be paid dearness allowance in
full, because at present they are paid
only 50 per cent on the ground that
they are given rations?

Mr. Speaker: These are all sug-
gestions for action. The hon. Member
may write to the hon. Minister. He
has given in general the terms of
reference of the committee, but item
by item how can he say now, and
how is it right for him to say?

Shri S. M. Banerjee: I wanted to
know if it is being considered?

Mr. Speaker: No, I will not allow
it. If they have any suggestion, they
may send it to the Minister. As to
what are being considered by the com-
mittee, let us await its report.

Shri Tangamani: May I know whe-
ther the terms of reference which
deal with the application of the
Second Pay Commission’s Report to
defence personnel will include also
modification of pay scales and other
things which are not included in the
recommendations of the Pay Commis-
sion?

Mr. Speaker: Will it not be solving
the problem easily if the hon. Minis-
ter lays a copy of the terms of refer-
ence on the Table of the House or
places a copy in the Library?

Shri 8. M. Banerjee: It has been
announced.



1115 Oral Answers

Mr. Speaker: If it has been
announced already, why do they ask
whether it includes or not. If it
includes, it includes; if it does not
include, it is not there.

Shri Tangamani: On a previous
occasion they said that it would consi-
der the application of the Pay Com-
mission’s Report. What I would like
to know is whether the reference
includes modification of any of the
recommendations of the Pay Commis-
sion?

Shri Raghuramalah: Two types of
work have been entrusted to this com-
mittee as I mentioned on an earlier
occasion. The Committee has to
apply itself to those r dations

FEBRUARY 16, 1960

Oral Answers 1116

is premature for me to say anything
on the point. '

Mr. Speaker: Hon. Members will
kindly send all their suggestions to
the hon. Minister.

Shri S. M. Banerjee: The hon.
Minister stated that no representative
can be consulted since this is confined
to the armed forces people. I want
to know whether the vigws of the
armed forces people were ascertained
by holding a durbar or something of
that kind in various places?

Shri Raghuramaiah: There is no
question of a durbar. It was already
announced to the House on the last

of the Pay Commission which have an
impact on defence services, but the
adoption of which requires some fur-
ther examination because of the
peculiar features of the terms of
service of defence personnel. That
is the second category, the first cate-
gory being: the recommendations of
the Pay Commission which have an
obvious and immediate impact on
combatants and enrolled non-comba-
tants of the defence services. These
are the two aspects this committee
will have to go into.

Shri Sadhan Gupta: May I know
whether any procedure has been
evolved to consult the representatives
of defence employees like the trade
unions, in order to facilitate arriving
at proper conclusions in this matter?

Shri Raghuramalah: May I submit
that this committee will not and does
not go into the question of the pay
of the civilian employees who are
already covered by the Jagannadha-
das Commission. This committee is
only concerned with combatants and
enrolled non-combatants.

Shri U. C. Patnaik: May I know
if a rationalisation of the junior com-
missioned ranks is being done by the
committee?

Shri Raghuramaiah: All these as-
pects may have to be considered. It

C ion by the Defence Minister that
this committee has also among its
members representatives of the Army,
Air Force, Navy, Finance and so on.
So, it is not a question of a durbar,
everybody is represented.

Mr. Speaker: All that he wants to
know evidently is whether represen-
tations are received by this committee
from the armed forces either
individually or collectively by associa-
tigns?

Shrl Raghuramaiah: There has beea
a study committee on behalf of the
armed forces which has gone into it
and the representatives of the Army,
Air Force and Navy in the Committee
do place before the committee the
considered opinion of that particular
wing of service, and the committee
goes into it thoroughly.

Standard English-Hindi Dictionary

+
( Shri B. C. Majhi:
*149, { Shrl Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Education be
pleased to state: :

(a) whether any progress has been
made in the preparation of a standard
English-Hindi Dictlonary by the
Hindustani Culture Society, Allaha-
bad;
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(b) in what capacity this society has
been entrusted with the work; and

(c) whether any amount is to be
paid to this society for this work?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes.

(b) In the capacity of a voluntary
organisation,

(c) An amount of Rs. 1 lac has
already been paid to the society.
They are asking for further amount
and their request is under considera-
tion.

Shri R. C. Majhi: May I know
whether any other society besides this
has been entrusted with the work of
preparing such a dictionary?

Dr. K. L. Shrimali: Yes, Sir; some
other organisations have been assigned
similar work,

¥ Mfex @ : W7 4T TIW qE
1 & ot aw@ &1 @ ywfs fw
wgEre & ey e ax@em
F TR w1 ol frar o R war @@
g & fedY erfgg a=iaa ¥ aa@e
T OW g TR N W T 9 WA
TG WATH W Wi @ ? W e
¥ wrogwr ?

To W0 ATo wATAN : 7 TR
¥ wg e g fF gt aw qi wew
¢ = afer s9=iem &Y off |iw
T & ol agraar G

¥s Mfew T : 37 gErar oy
@ af &t ok @y 5@ & W i
wgEar & s ?

Mo ®To Ao SWTEN : Jg W& av
fegeamht Feae dTadr &1 411 R
o wEe Afew &, ar Faar g
aw &% qE G ¢ feaey e
& 7, Afew gt o qE T}, S
ggEer & af 0

ot woew feg : & @ o

age § e fegearht seax damd
T HTST A T G | I 6T G

MAGHA 27, 1881 (SAKA)

Oral Answers 1118
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Mr. Speaker: What is the total
amount, what is the additional amount
‘hat is going to be given?

Dr. K. L. Shrimali: The amount
which has already been paid to the
Society is Rs. 1 lakh. They have ask-
ed for more funds, and the request is
under consideration.

Shri S. C. Samanta: May I know
whether the Hindi words used in this
dictionary are those that have been
coined by the committee appointed by
the Speaker of this House?

Dr. K. L. Shrimali: We have
appointed an editorial board, and on
the editorial board, there are distin-
guished Hindi scholars like Shri Ram-
chardra Varma Dr. Surya Kant, Dr.
Pran Nath, Shri Maghanibhai Deasai,
Acharya Kshiti Mohan, Shri M. Satya-
narayana, Prof. Najeeb Ashrat Nadvi,
Mahatma Bhagwan Din and so om.
And they will examine the dictionary
before it would be finalised.

Shri 8. C. Samanta: May I know
whether the vocabulary that has been
prepared by the parliamentary com-~
mittee will be taken into considera-
tion and added in that dictionary?

Dr. K. L. Shrimali: They have a
certain freedom in the editorial board.
They are not bound by the words
which have been approved by that
committee.
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Amount due to' HAL. from
Consumers

+150. Shri Ram Krishan Gupta:
Will the Minister of Defence ) be
pleased to refer to the reply given
to Unstarred Question No. 366 on
the 23rd November, 1959 and state:

(a) the nature of steps since taken
to recover the amount of money
due to Hindustan Aircraft Limited

trom consumers; and

(b) the result thereof?

The Deputy Minister of Defence
(Sardar Majithia): (a). 1. The Ad-
hoc-Committee consisting of the re-
of the Ministries of

presentatives s
Defence and Finance, Air \ Heafi-
quarters and HAL examined in

January, 1960 the outstanding claims
of HAL. against the LAF. and
agreed on the basis for settling them.
H.AL. are also revising their bills.

IL Government have authorised
certain further provisional payments
against the outstanding bills of HAL
in respect of the IAF orders.

III. HA.L are vigorously pursuing
direct their claims against the non-
Defence customers.

(b) 1. HAL. have recovered a
sum of Rs. 39.6 lakhs from the out-
gtandings against the LAF. on
30-5-1959. As a result of the special
efforts being made, they expect to
realise a further sum of Rs. 57.7
lakhs before 31st March, 1960.

1. HAL have since recovered a
sum of Rs. 33 lakhg out of their claim

<vBRUARY 16, 1960
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of Rs. 40 lakhs due from the Rail-
ways on 30-8-1959 and are pursuing
the balance of the claims.

III. As regards the other customers,
H.AL. have since realised Rs. 7 lakhs
and are progressing the r i
claims vigorously with the parties
concerned for the realisation of the
balance.

Shri Ram Krishan Gupta: May I
know whether any interest has been
charged on these outstanding claims?

Sardar Majithia: Not to my know-
ledge; 1 do not think any interest is
being charged.

Shri Tangamani: May I know the
value of the outstanding claims other
than those relating to the IAF and
the Railways. The hon. Minister stat-
ed that Rs. 7 lakhs had been col-
lected. May I know the value of the
other outstanding claims, and how
much still remains to be collected?

Mr. Speaker: The hon. Member
means ‘from private individuals'?

Sardar Majithia: The balance due
from the other customers as on 27th
January, 1960 amounts to Rs. 37 lakhs.

Shri Supakar: As a result of the
revision of the bills by the HAL, may
I know whether there is any reduc-
tion or whether the amount has gone
up?

Sardar Majithia: As I said, they are
revising the bills, as a result of which
they are going to give up certain
claims. '

Shri Supakar: What is the amount?

Sardar Majithia: It is only when
they have completed the revision of
the bills that we shall be in a posi-
tion to say what the amount is.

Shri Nagi Reddy: May I know whe-
ther the revised amounts will also
apply to consumers other than the
IAF or the Railways?

Sardar Majithia: The revised bills
are only so far as the IAF is com-
cerned.



1121 Oral Answers

Shri Tridib Kumar Chaudhuri: May
I know the reason why such large
sums were allowed to fall into arrears?

Sardar Majithia: The HAL carries
out quite a lot of work, and it rough-
ly works out to about Rs. 71 lakhs
per month. Normally, we do have
three or four or flve months’ delay
which raises that amount to quite a
decent figure.

Shri Goray: May I know whether
fresh orders are accepted from pri-
vate concerns that are in arrears, so
far as the earlier bills are concerned’

Sardar Majithia: So far as the pri-
vate concerns are concerned, mostly,
they were the airlines. The airlines
are now embodied in the Indian Air-
lines Corporation, and they no longer
exist.

Barauni Oil Refinery

( Shri K. C. Majhi:
Shri S. C. Samanta:
‘151.4 Shri D. C. Sharma:
Shri P. K. Deo:
L Shri Pangarkar:

Will the Minister of Steel, Mimes
and Fuel be pleased to state:

(a) whether any progress - has been
made in the establishment of an oil
refinery at Barauni;

(b) if so, the nature
made up to date; and

of progress

(c) the amount spent on the work
done?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) to (c). A state-
ment is laid on the Table of the

House. [See Appendix I; annexure
No. 48].

Shri R. C. Majhi: I find from the
t t that adverti t for the

recruitment of the trainees to be sent
to Russia has been issued. May I know
how many candidates have applied for
this, and how many will be sent?
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Shri K. D. Malaviya: I have not got
the figures with me here as to the
number of applications received. If
the hon. Member gives me separate
notice, I shall answer that question.

Shri R. C. Majhi: May I know how
many will be sent to Russia for train-
ing in oil refineries?

Shri K. D. Malaviya: The number of
trainees that have to be sent are ac-.
cording to the recommendation made
in the project report.

Shri Sadhan Gupta: May 1 know
by what time the Barauni refinery ‘is
expected to go into production, and
by what time it will reach full pro-
duction?

Shri K. D. Malaviya: The Barauni
refinery is scheduled to go into pro-
duction, according to present estimates
and calculations, by early 1963, but
the first phases of the completion will
start from early 1962.

Shri S. C. Samanta: As we know,
the process of acquisition of land
takes time. May I know whether re-
quisitioning of lands will be taken up
in order to speed up the work?

Shri K. D. Malaviya: Yes, the Gov-
ernment of Bihar have been requested
to proceed with the acquisition of
land, and we hope they are now act-
ing on our advice, and I hope the
acquisition proceedings will be com-
pleted soon.

Shri D. C. Sharma: May I know
whether the setting up of this refi-
nery will displace some families, and
if so, whether due care has been
taken to rehabilitate them?

Shri K. D. Malaviya: Yes, so far
as the possession of land is concern-
ed, it is quite possible that some num-
bers of the landowners may be dis-
P d. Gover t will try their
best to find out some work for them.
We are also considering as to how
best we could fit into our scheme the
employment of such persons as are
being displaced.

Shri Ramanathan Chettiar: May I
know the amount of Soviet help that
we are going to receive for this refi-
nery? §
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Shri K. D. Malaviya: The foreign
exchange involved in the construction
of the Barauni refinery will be given
to us by the USSR Government as
credit.

Mr. Speaker: He wants to know the
amount.

Shri K, D. Malaviva: The entire
sums. We are awaiting the project
report, and unless we get the full
idea of the project report, we cannot
say anything. But, roughly, it will
be between Rs. 10 to 14 crores.

Shri Damani: May I know whether
with the going into production of this
refinery along with the other refi-
neries, the needs of the country will
be covered, or there will still be some
ceficit?

Shri. K. D. Malaviya: 1n this ex-
panding consumption of petroleum
products, it is difficult to say that by
the time the second refinery, namely
the Barauni refinery will go into pro-
duction, all our demands will have
been met. Presumably, our demands
will be more than the production
capacity of the two refineries and the
other refineries which are already
there in the country.

Shrimati Renuka Ray: Even if the
Minister cannot give us the exact
amount, could he tell us the terms
and conditions on which the loans
would be given by USSR for this
project?

Mr. Speaker: The hon. Minister said
that the entire amount is to be financ-
ed by them.

Shrimati Renuka Ray: I want to
know the terms and conditions on
which the loans will be given.

Shri K. D. Malaviya: The supply of '

equipments, the erection, and the
technical advice, project report, etc.
will all be done by the Soviet Gov-
ernmént under this credit system. And
the entire loans that will be ad-
vanced by them will be paid back in
twelve annual instalments from the
date when the Barauni refinery will
go into production.
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Barsua-Mines

(Shri Nag'l+ Reddy:
,15_,,”4 Shri Vidya Charan Shukla:
") Shri Vasudevan Nair:
(_ Shri Chintamoni Panigrahi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what are the reasons because
of which the iron ore mines of
Hindustan Steel Limited at Barsua in
Orissa could not be ready in time to
supply iron ore to the Rourkela Steel
Plant;

(b) at what rate iron ore is being
presently obtained for the Rourkela
Steel Plant and how does it comparu
with the cost of the iron ore obtained
for the Bhilai Steel Plant; and

(¢) what is the estimated amount
of additional railway freight which
the Hindustan Steel Limited is and
will be incurring in transportirg iron
ore from the mines in Gua region for
the Rourkela Steel Plant till its
mines at Barsua are ready?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
The delay in the mines going into
operation in time to meet the require-
ments of the blast furnaces, has been
mainly due to the fact that the only
acceptable tenderer i.e., M/s. Hewitt-
Robins could not arrange to deliver the
necessary plant and equipment
earlier.

(b) Iron ore is being obtained for
Rourkela Steel Plant at the rate of
Rs. 11.50 per ton and for Bhilai Steel
Plant at the rate of Rs. 8:76 per ton,
both F.O.R. despatching stations.

* Estimated amount of additional
nailway freight is about Rs. 43 lakhs.

Shri Chintamoni Panigrahi: May I
know whether the mines which are
supplying the present requirements of
the Rourkela Steel Plant are mecha-
nised or not?
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Shri Gajendra Prasad Sinha: At
present, we are getting supplies of
iron ore for Rourkela from the State
frading Corporation, and most of it
is ‘manual’ ore.

Shri Chintamoni Panigrahi: When
most of the iron ores meeting the re-
quirements of Rourkela are ‘manual’
ores, why is it that the Government
dig not use manual labour for rais-
ing iron ore from Barsua till it is
mechanised?

Shri Gajendra Prasad Sinha: It is
not possible to maintain the flow of
such a heavy requirement of iron ore
for any project by the manual me-
thod. It may affect the quality of pro-
duction also. Therefore, comes the
question of mechanisation.

Shri Chintamoni Panigrahi: This is
a contradiction.

Mr. Speaker: Are we going to argue
this during Question Hour? The only
point raised is: when it was possible
to raise iron ore for one purpose by
manual labour, why should it not be
possible in Barsua till it is mecha-
nised? . .

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): In Bar-
sua, the working face is not large
enough to permit the mining of the
quantity required, whereas the STC
is now purchasing from a number of
mines where the working face is much
larger.

Shri Supakar: Since the production
programme of the Rourkela Steel
Plant was framed much earlier than
the programme of the Government
for getting the iron ore from Barsua,
why blame the American company for
not mechanising the mines in proper
time? Is it not a fact that the pro-
gramme of the Government for get-
ting ores from Barsua was framed
much later than the formulation of
the production programme of the
the Rourkela Steel Plant itself?
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Mr. Speaker: One hon. Member is
answering the question asked by
another. I understand Shri Supakar
is giving an explanation in reply to
the question asked by Shri Chintamoni.
Panigrahi.

Shri Supakar: No, that was not an
answer to his question. By delaying
the production from Barsua, the Gov-
ernment have incurred a loss. Why
should it have been s0? That is my
question—not that I am explaining the
question of Shri Chintamoni Pani-
grahi.

Sardar Swaran Singh: My hon. col-
league has already answered that the
development of these mines took a
little, longer, and there was delay in
the supply of machinery. After all,
the iron ore that we are purchasing
and using in Rourkela is being raised
inside the country. It is true that the
lead is longer, but he should not be so
uncharitable in criticising us in these
matters.

Shri Surendranath Dwivedy: What
is the reason for the difference of Rs. '
3 per ton of iron ore supplied to
Rourkela and Bhilai? Is the higher
cost for Rourkela due only to freight
charges or are they getting iron ore
from places which are much farther?
Is it not possible to get it at the same
rate as for Bhilai?

Sardar Swaran Singh: So far as the
source of supply for Bhilai is con-
cerned, we are particularly lucky; iron
ore mining conditions are much
easier. In fact, that is the justifica-
tion for locating the steel plant at
Bhilai. It is, as the House is no
doubt aware, based principally on
easy availability of iron ore. So far
as the supply of coal to Bhilai is con-
cerned, the lead is about 400 or 500
miles, and that means much more ad-
ditional cost. So it is not the freight
differential but the easy mining condi-
tions that make the ore for Bhilai so
much cheaper.
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Free and Compulsory Primary
Education

Shri l;fC. Sharma:
(Pandn D. N. Tiwari:
Shri Prakash Vir Shastri:
Shri Ram Krishan Gupta:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Pangarkar:
Shri Chintamoni Panigrahi:
Shri Bibhuti Mishra:
Shri Jhulan Sinha:
. Shri Daljit Singh:

| Shri Hem Raj:

Will the Minister of Education be
pleased to refer to the reply given to
‘Starred Question No. 749 on the 9th
December, 1959 and state the up-to-
date progress made in the introduction
of free and compulsory primary edu-
cation?

The Minister of Education (Dr.
K. L. Shrimali): A statement is laid
on the Table of the House.

STATEMENT

*158. <

The further progress made in the
_introduction of free and compulsory
primary education is as follows:—

(a) The revised draft Model Legis-
lation for Free and Compulsory Edu-
cation has been finalised and sent to
the State Governments for their
guidance.

(b) Individual studies of six States
where education is comparatively less
developed—Bihar, Jammu & Kashmir,
Madhya Pradesh, Orissa, Rajasthan
and Uttar Pradesh—and which con-
tain about 70 per cent of the non-
attending children have been com-
pleted. The studies of other States
are in progress.

Shri D. C. Sharma: From the state-
ment, I find that individual studies of
six States where education is com-
paratively less developed have been
completed. May I know when the
studies of other States will be com-
pleted and which are those States
where the studies are going to be
completed?
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Dr. K. L. Shrimali: I have already
indicated the names of the States
where studies of problems have been
completed. By and by, studies of
other States will also be taken up. I
cannot give the exact time by which
the studies should be completed.

Pandit D. N. Tiwari: In (b) of the
statement, I find stated that the re-
vised draft model legislation for free
and compulsory education has been
finalised and sent to the State Govern-
ments for their guidance. May I know
how many States are acting on that
advice, and whether any legislation
has been passed in those States to
which the model draft has been sent?

Dr. K. L. Shrimali: State Govern-
ments are waiting for the finalisation
of the Third Plan. As soon as we know
how much amount is allotted for ele-
mentary education, they would take
up the question of introducing neces-
sary legislation.

Shri S. C. Samanta: May I know
whether in some States the scheme to
establish the free and compulsory
primary education system has been
taken up only in Block areas?

Dr. K. L. Shrimali: Yes, several
States have free and compulsory edu-
cation in limited areas.

Pandit D. N. Tiwarl: May I know
what special steps are being taken in
the major States of UP. and Bihar
which are backward in primary edu-
cation, to accelerate the progress of
primary education?

Dr. K. L. Shrimali: We have had a
discussion with the Ministers of these
States which are educationally back- -
ward. It is generally felt, and I think
we have agreed in principle, that spe-
cial assistance will have to be given to
these States to bring them on par
with the other advanced States as far
as elementary education is concerned.

Shri Hem Raj: May I know whether
any assessment has been made In
different States of the number of
children of school-going age who are
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eligible for primary educaticn, and
the percentage that is at present going
to schools?

Dr. K. L. Shrimali: I have not been

able to follow the question of the hon.

" Member.

Mr. Speaker: Has any ass.essmem
been made of the number of children
of school-going age?

Dr. K. L. Shrimali: Yes, an assess-
ment has been made. It is expected
that during the next four or five
years, if primary education is made
free and compulsory, we will have to
bring in about two hundred lakhs
children. That is, at present, they are
out of the sehools.

Shri Tangamani: May I know whe-
ther any of the six States mentioned
in the statement or any of the other
States have indicated whether they
are going to introduce legislation,
draft of which has been sent to them?

Dr. K. L. Shrimali: The States are
all ready to introduce free and com-
pulsory primary education. We are
only waiting for the finalisation of the
Third Five Year Plan.

Shri Tangamani: My point is differ-
ent. Draft legislation has been circu-
lated to the various States. Are any
of the States going to have legisla-
tion passed on those lines?

Mr. Speaker: He said they are
ceady. They are only waiting for
the finalisation of the Third Five Year
Plan.

Shri Tyagi: Education being a State
subject, I am anxious to know as to
how long and how far the Central
Government intend to go on spoon-
feeding the State Governments to do
their job, as, according to the Consti-
tution, it is their liability to start
free and compulsory education.

Dr. K. L. Shrimali: As far as I have
been able to understand, free and
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compulsory education is the duty of
the State ‘'and the Centre. In any case,
since this is a constitutional direc-
tive, I think, the Central Government
will have to give funds to the State
Governments for the introduction of
frce and compulsory education. With-
ol.. that assistance, I think, we may
not have free and compulsory educa-
tion for the next 50 or 60 years.
Therefore, the assistance will have to
be given by the Central Government.

Shri Tyagi: It is a constitutional
matter. I want to know how far
Central funds can go to departments
which do not belong to the Centre
actually. Have they fixed any limit
as to the extent to which they will go
to the aid of the State Governments
for a job which is the State’s job lnd
not the Centre's?

Mr. Speaker: The hon. Member
may as well suggest the abolition of
the Education Ministry here. Health,
Education etc. are State subjects.

Shri Tyagi: There is a tendency for
the States to be totally dependent on
the Centre.

Mr. Speaker: It is a matter of policy
as to how far the Centre can go to
the aid of the State Government etc.
The hon. Member will have an op-
portunity to raise this matter during
the various debates that may come up
later.

Shri Chintamoni Panigrahl: What is
the amount of money which the Plan-
ning Commission or the Working
Group has suggested to be placed at
the disposal of the various State Gov-
ernments for the implementation of
this programme?

Dr. K. L. Shrimali: The total amount
is roundabout Rs. 300 crores—the
amount that will be required for in-
troduction of free and compulsory
education in the Third Five Year
Plan.
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Durgapur Steel Plant

Shri Tl:l.dlb Kumar
Chaudhuri:

| Shri P. G. Deb:

i Shri Shree Narayan Das:

Shri Radha Raman:

Shri Nagi Reddy:

| Shri Vasudevan Nair:

4 Shri Prabhat Kar:

I Shri S. M. Banerjee:

]

i

Shri Jagdish Awasthi:
Shri Assar:

Shrl A. K. Gopalan:
Shri Narayanankutty
Menon:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that Hindus-
tan Steel Project Plant at Durgapur
had been “off-blast” and that the fur-
nace could not be tapped for some
days since 4th January, 1960 because
the ladles which receive molten metal
became inoperative;

(b) the full facts of the case and
the causes of the incident; and

(c) the total extent of loss suffered
on this account?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). There was a temporary interrup-
tion in the production of pig iron at
Durgapur for about 24 hours as most
of the ladles into which the liquid
“iron from the blast furnace is tapped
got filled with skulls owing to derail-
ment of the ladle car on hot metal
track, and to gain time for cleaning
and relining the ladles, the blast fur-
nace was switched off for a day. The
question of calculating the extent of
loss owing to the temporary interrup-
tion does not arise as such minor
difficulties are only natural in the
initial stages .of production.

Shri Tridib Kumar Chaudhuri: May
I know whether the fact of the ladles
being filled was due to any defect in
the construction of the ladle cars or
the defect of the track itself? Has
that been found out?
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Sardar Swaran Singh: I think it
was on account of a mistake on the
operational side that this derailment
took place.

Shri Nagi Reddy: May I know whe-
ther it is a fact that some of the
pinions in the canning room were
found broken?

Sardar Swaran Singh: I have no
information, Sir.

Shri Nagi Reddy: May I know whe-
ther the Government is trying to get
at the full facts of the case by
appointing an enquiry committee to
gn into the whole question?

Sardar Swaran Singh: There is no
need for appointing an enquiry com-
mittee for everything that happens in
a steel plant on the operational side.
There can be set-backs; there can be
difficulties. We cannot appoint enquiry
committees. We want the plant to
operate and not always have the
operational staff or the working staff
to be subjected to enquiries.

Shri P. G. Deb: May I know how
much gas is being burnt down every
day at the Durgapur plant due to
defective planning? '

Sardar Swaran Singh: There is no
defective planning. At the present
stage, before the gas can be utilised
it has to be flared. That is done in
all the plants, all the world over.

Drilling Operations in Godavari
anley

*160. Shri Nul Reddy:
Shri Vasudevan Nair:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question
No. 1826 on the 31st August, 1959 and
state:

(a) whether drilling operations in
the Godavari Valley have commenced;

(b) if so, what are their results; and

(c) if not yet commenced, when are
these proposed to be started?

.
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The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

(¢) Geological Survey of the
Singareni Coalfield is included in the
scheme of Geological Survey of coal
bearing areas for increased production
of coal during the Third Plan period.

The shortage of drills has stood in
the way but with the additional drills
which the Geological Survey of India
propose to acquire shortly under the
coal scheme it is intended to com-
mence drilling during the period
1960-61 to 1962-63.

Shri Nagi Reddy: In answer to a
question on August 31, 1959, the House
was given to understand that the
drilling is in progress. I would like
to know whether drilling was in pro-
gress at that time and later has been
discontinued or whether it has never
been in progress at all.

Shri K. D. Malaviya: Sir, oil pros-
pecting by drilling has been done by
the company. But, we wanted to
have intensive drilling to improve the
quantity and quality. For that we
wanted to have additional drills.
Now, provision for the procurement of
additional drills has been made and
this intensive prospecting by drilling
in order to improve the quality and
quantity will be taken very soon.

Shri Nagi Reddy: In view of the
fact that it is the only old coal mine
in the south, what is the priority
given for the drilling operations in
that coal mine area in comparison to
the country as a whole?

Shri K. D. Malaviya: We have
already said that this improvement of
the quality is now being programmed
to be completed in the Third Five
Year Plan with a view to increase
the production of coal. Therefore, as
soon as drills are available, we shall
start drilling.

Shri Nagi Reddy: My question was
whether any priority has been given
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to coal drilling in that part of the
country and what is the priority,

Shri K. D. Malaviya: We propose to
increase the production of coal in
these mines in the Third Five Year
Plan. For that we have got to be
ready by improving the quality which
we are now going to do.

Oil Survey

4+
Shri Subiman Ghose:
Shri D. R. Chavan:
*163. { Shri Pangarkar:
Shri Bibhuti Mishra:
l_Shrl Aurobindo Ghosal:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the number of places in India
where drilling operations went on in
India in 1959;

(b) to which country drilling parties
belong;

(c) whether any oil or petrol has
been found in any part of India; and

(d) whether any such find was
sufficient for commercial purpose?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) to (d). A state-
ment giving the required information
is laid on the Table of the House.

STATEMENT

(a) The oil exploration programme
in India is being carried out by the
Oil and Natural Gas Commission, the
Assam Oil Company, the Oil India
(Private) Limited and under the Indo-
Stanvac Petroleum Project. The drill-
ing operations carried out by these
organisations in 1959 were,—

1. Oil and Natural Gas Commission:

In (i) Punjab State—at Jawalamukhi
and Hoshiarpur;

(ii) Assam State—at
(Desangmukh); and

(iii) Bombay State—at Cambay
4‘,r-nd Ankleshwar.

Sibsagar
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II. Assam Oil Conipany:
In their areas in Assam State.

III, Oil India (Private) Limited:

In Assam State—at Naharkatiya,
Hugrijan and Moran.

1V. Indo-Stanvac Petroleum Pro-
ject:
In West Bengal at Memeri, Rana-
ghat and Port Canning.

(b) In the Oil and Natural Gas
Commission, the drilling parties are
Indian, who work under the guidance
of Russian and Rumanian experts.
The drilling parties employed by the
Standard Vacuum Oil Company con-
sist of American nationals. Drilling
in Oil India areas and Assam Oil
Company areas is being done by the
drilling parties of Assam Oil Company
consisting of both Indian and British
personnel.

(c) Yes, Sir. In Neharkatiya,
Hugrijan and Moran. Oil and gas
have also been found by the Oil and
Natural Gas Commission in Cambay
and only gas in Jawalamukhi.

(d) Oil fields in Naharkatiya,
Hugrijan and Moran can be exploited
commercially. The potentialities of
Cambay and Jawalamukhi areas have
yet to be assessed.

Shri Subiman Ghose: From the
statement I find that in West Bengal
the drilling operations went on in
Memari, Ranaghat and Port Canning.
May I know whether the drilling
operations have been abandoned or
are still continuing there?

Shri K. D. Malaviya: No, Sir; the
drilling operations in West Bengal
have not been abandoned. The last
hole which was being drilled was in
Port Canning and these operations are
still going on, according to my infor-
mation about a few days back. After
the Port Canning trial is completed,
there is another hole in prog
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Shri Subiman Ghose: What ubout
Memari and Ranaghat?

Shri K. P. Malaviya: There also the
drills have been found abortive.

Shri Aurobindo Ghosal: May I know
whether the Government of West
Germany and the French Institute of
Petroleum approached the Govern-
ment to participate in the exploration
of oil?

Shri K. D. Malaviya: I do not think
there was any specific proposal from
the French Petroleum Institute for
participation in oil exploration. But,
there were certain proposals for
collaboration for training and supply
of equipment from the French autho-
rities and the French companies also.

Shri C. R. Pattabhi Raman: May I
know at what stage oil exploration in
the Cauvery basin is?

Shri K, D, Malaviya: We have done
some geological survey of the suspect-
ed oil-bearing areas of the Cauvery
basin and have also done some gravi-
metric work. As soon as some seismic
instruments are available to us—
which are going to be available in
the near future—we shall do some
seismic work more and then decide
about drilling operations.

Shri Jadhav: May I know what are
the prospects of oil finding in
Ankleshwar?

Mr. Speaker: A separate question
may be put. This is a general ques-
tion.

Shri Jadhav: Sir, in the statement
this is included in the drilling opera-
tions conducted in 1959. I have,
therefore, asked the question.

Shri K. D. Malaviya: Our first deep
drill in Ankleshwar area is going to
start tomorrow or the day after—
within 2 or 3 days. Only after the
drilling is completed and the test
operations are finished can some

and we shall go on drilling in West
Bengal basin at least till the month
of June. After that, an assessment
of the situation will be mdg‘

t be made.

Shri Sadhan Gupta: May I know
why in the Indo-Stanvac project
Indians are not being employed In the
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drilling parties while they are being
employed in the drilling parties in
ether projects?

Shri K. D, Malaviya: The drilling
programme of the Indo-Stanvac Pro-
ject is being undertaken by the con-
tractors appointed by the Stanvac and
these contractors bring their own
machines and men from abroad. In
erder to finsh the work quickly, within
the schedule, they have their own
programmes of selection of men, etc.

Iron Ore in Andhra Pradesh

o .
Dr. Ram Subhag Singh:
Shri S. A. Mehdi:

Will the Minister of Steel, Mines
amd Fuel be pleased to state:

(a) whether there is any proposal
to exploit the ircn ore ceposits in
Krishna and Guntur districts of
Andhra; and

*164.

(b) if so, the details of the same?

The Parliamentary Secretary to the

Minister of Steel, Mines and Fuel

(Shri Gajendra Prasad Sinha): (a)
There is a proposal to exploit certain
iron ore areas of Krishna District by
the State Government departmentally.
As regards Guntur District, there is no
proposal to exploit the iron ore
deposits in the area.

(b) The scheme for departmental
working of iron ore deposits in
Krishna District is under examina-
tion of the State Government and no
details have been worked.
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Shri Heda: May I know why the
exploitation of iron ore in Kistna and
Guntur districts is left to the depart-
mental work by the Andhra Pradesh
Government?

Shri Gajendra Prasad Sinha: The
Andhra Pradesh Government wanted
to exploit for themselves and natural-
ly the exploitation was loft in their
hands.

Shri Heda: May I know whether
the low grading of the iron ore or
the high grading of iron ore Las got
anything to do with thiz scheme?

Shri Gajendra Prasad Sinha: There
is no doubt that the iron ore deposit
in that area is not of # very high
grade but if the State Government
think it profitable to exploit it, there
cannot be any objection.

Closure ot Giridih Pits

185, Shri 'hnpmn.ni.
Shri Aurobindo Ghosal:

Will the Minister of Steel, Mines
and Fuel be pleased to siate:

(a) whether the National Coal
Development Corporation has decided
to close down their pits in Giridih;
and

(b) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
No. The Corporation are naturally
concerned about the economics of
continuing these pits in production.
The matter is now engaging the
attention of Government, and a deci-
sion will be taken shortly.

(b) Does not arise.

Shri Tangamani: In view of the
fact that the coal that is obtained in
these mines is the best metallurgical
coal may I know whether the
Government will take a firm decision
about continuing this?

Shri Gajendra Prasad Binha: The
matter is under the consideration of
the Government.
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Shri Tangamani: The expert
committee has -gone into it in great
«detail and have also suggested cer-
tain things. These consumers like the
‘Tatas and others must be prepared to
pay the extra cost so that this national
wealth is not wasted. May I know
‘whether this report of the expert
committee has been considered?

Shri Gajendra Prasad Sinha: I have
‘already stated that all these things
are before the Government and
proper consideration will be given.

Shri Tangamani: Originally, in these
mines, there were 3,000 workers
employed. May 1 know how many
are employed at present?

Shri Gajendra Prasad Sinha: 1
would like to have notice about the
exact number of workers employed
at present. But there has been not
much reduction of employees in these
mines.

Shri Aurobindo Ghosal: May I know
if it is a fact that there is sufficient
coal in these mines so that 5,200 tons
of coal can still be lifted per month
for another flve years and that low
quality coal can be obtained for
another fifty years?

Shri Gajendra Prasad Sinha: There
is some coal and we can continue it
for some years. But the question is
whether it is profitable to do so or
whether it would result in a loss to
us and whether it is advisable to
-exploit them. That is the thing to be
taken into consideration by the Gov-
ernment.
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Shri Aurobindo Ghosal: May I
know whether the Coal Development
Corporation rejected the proposal of
setting up an expert committee to
minimise the working cost expenses?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): So far
as this aspect is concerned, u techni-
cal committee was appointed and it
gave a report. The recommendations
of the technical committee were by
and large accepted and implemented
also. But the fact remains that the
working conditions are so difficult that
the cost of production is high and
coal being a controlled commodity,
the National Development Corpora-
tion is incurring a recurring loss which
eats away a good part of its profit.
There have been criticisms in Parlia-
ment and outside that this colliery is
losing. But we have been working
# because coal is of good quality.
But a decision has to be taken as to
whether, regard having had to all the
aspects, this recurring loss should or
should not be incurred.

Shri Tangamani: In view of the
uncertainty prevailing, there is lack
of proper drinking water supply to
the employees and the housing condi-
tion is bad. May I know whether
Government will attend to the supply
of drinking water and also give them
proper housing facilities?

Sardar Swaran Singh: I do not
think the hon. Member is well inform-
ed with regard to the working con-
ditions in these collieries. There is
no difficulty about the supply of
drinking water.

Shri Tangamani: Housing?

Sardar Swaran Singh:
ample arrangements.

There are

Mr. Speaker: Next question. We
are going from ane to another.
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Price of Petroleum Products

+
‘f Shri N. R. Muniswamy:
*166. { Shri Rameshwar Tantia:
_ Shri Bangshi Thakur: °

‘Will the Minister of Steel, Mines
amd Fuel be pleased to state:

(a) whether it is a fact that the
prices of Petroleum products in those
parts of the country which receive
their supplies from Calcutta would
be raised;

(b) if so, the reason thereof;

(c¢) whether other parts of the
ecountry will not be affected thereby;
and

(d) whether the increase in price
is contrary to the agreement?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) to (d). With
effect from January 21, 1860, the rates
of Inward Wharfage charges and
River Dues were enhanced for not
only petroleum but other products
also by the Calcutta Port Commis-
stoners in consultation with the
Ministry of Transport and Communi-
cations (Department of Transport).
Under the current ad hoc Dbasis of
fixation of ceiling selling prices of
major petroleum products, an increase
of this nature by a statutory authority
being an element in the price outside
the control of the Oil Companies, the
Oil Companies are entitled to make
corresponding increase in their ceiling
selling prices in the areas linked to
the Port of Calcutta in the matter ‘'of
price fixation; this enhancement of
port charges being only at Calcutta,
such areas affected include the States
of West Bengal, Orissa, Madhya Pra-
desh, Bihar, part of Uttar Pradesh,
Assam, Manipur and Tripura.

Shri N. R. Muniswamy: What is the
price of kerosene oil after this
enhancement of port charges as com-
pared to the price of kerosene oil that
prevailed before?

Shri K. D. Malaviya: I could
not give any idea of the actual in-
crease as a result of this.

359(Ai) LSD—2.
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Shri N. R. Muniswamy: What
steps would be taken by the Govern-
ment to prevent a corresponding rise
in the price of kerosene in other
parts where they get supply from the
other ports? :

Shri K. D. Malaviya: The other
areas have not been affected. So
far as the increase in the petroleum
product prices are concerned, they
have been affected only in certain
areas which are served by the Cal-
cutta port. These areas have been
mentioned by me: West Bengal,
Orissa, Madhya Pradesh, Bihar, part
of Uttar Pradesh, Assam, Manipur
and Tripura. '

Shri N. R. Muniswamy: May [
know whether the rise in price is a

permanent feature or a temporary
phase?

Shri K, D. Malaviya: This rise in
price has been caused by the decision
taken by the statutory authority at
Calcutta port.

If they decrease their charges, the
price will be reduced. As a matter of
fact, according to the ad hoc arrange-
ments reached between the Govern-
ment and the oil companies, such
ad hoc increases by statutory corpo-
rations in India have been excluded
and they are perfectly entitled to add
these charges to their own prices.

Shri P. C. Borooah: May 1 know
whether it is a fact that prices of pet-
roleum and petroleum products in
Assam are very high and whether this
rise will make the prices still more
high?

Shri K. D, Malaviya: Yes, Sir.
Unfortunately, the prices of petroleum
products from Dighboi Refinery have
been equated to the Calcutta prices.
Therefore, when there is a price in-
crease due to these factors that in-
crease is reflected in the prices of
petroleum products from the Dighboi
Refinery. I know that the prices in
Assam are, unfortunately, high.

Shri Sinhasan Singh: May I know
whether Gover! t have calculated
the effect of this rise, the total rise in
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prices taken by the petroleum com-
panies, what will be the extra freight
paid to the Port Trust etc. and found
out whether they are making any
profit out of this rise in price or whe-
ther they are just meeting the extra
freight paid?

Shri K. D. Malaviya: No, Sir; they
are not supposed to make any profit.
The actual increase in wharfage will
only be reflected in this rise in price.

Shri Sadhan Gupta: May I know
whether this rise in price will be
restricted to imported petroleum only
or it will also affect the petroleum
produced inside the country, for ins-
tance, in Assam?

- Shri K, D. Malaviya: Yes, Sir.
1 have already said that the f.o.r.
Digbhoi price of petroleum products
refined by the Dighboi Refinery has
been equated with the f.o.r. Calcutta
price according to some previous ar-
rangement. Therefore, this increase
will be reflected in the increase in the
price of petroleum products refined
in the Dighboi Refinery also.

WRITTEN ANSWERS TO QUES-
TIONS
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Kolar Gold Fields

*156. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) at what stage is the Geological
Survey conducted for finding new gold
reefs in Kolar Gold Fields and adja-
cent areas;

(b) whether any assessment of the
deposits has been made; and

(c) if so, the total quantity of gold
found?

The Minister of Mines and Oil (Shni
¥. D. Malaviya): (a) Detailed struc-
tural mapping has been completed.
With a view to explore the possibility
of the extension of known lodes and
the existence of new lodes, if any,
drilling has already commenced after
pinpointing the drilling sites,

(b) and (c). It is too early to make
an 1t of the deposit

4/ Tis Hazari Building Enquiry
Committee

*157. Shri Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 986 on the 17th
December, 1959 and state what re-
commendations have been made by
the Tis Hazari Building Enquiry Com-
mittee in regard to the suitability of
the buildings for court work?

The Minister of Home Affairs (Shri
G. B. Pant): The Committee did not
make any recommendation regarding
the suitability of the buildings for
court work. They, however, made
certain recommendations for over-
coming the difficulties, which were
being experienced.
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A statement indicating briefly thc
recommendations made by the Com-
mittee and the action taken thereon
is laid on the Table. [See Appendix
1, annexure No. 49 ]. /e

List of Backward Classes

“158. Shri C. K. Bhattacharya: Will
the Minister of Home Affalrs be pleas-
ed to refer to the reply given to a
supplementary on Starred Question
No. 2114 on the 20th April, 1959 and
place a list of Backward Classes on
the Table of the House?

The Deputy Minister of Home
Affair (Shrimati Alva): The term
‘Backward Classes’ covers the Sche-
duled Castes, the Scheduled Tribes
and the Other Backward Classes. Of
these, the Scheduled Castes and Sche-
duled Tribes have already been speci-
fied in the Scheduled Castes and
Scheduled Tribes Lists (Modification)
Order, 1956, the Constitution (Jammu
& Kashmir) Scheduled Castes Order,
1956, and the Constitution (Andaman
and Nicobar Islands) Scheduled Tribes
Order, 1959 which are published
documents.  As regards the Other
Backward Classes, Government of
India have not specified any such
classes under Article 338. The State
Government have their own lists of
Other Backward Classes to whom they
give benefits under different schemes.

Hours of Work in High Courts

*159. Shri  Pangarkar: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No, 969 on the 17th Decem-
ber, 1959 and state the further pro-
gress since made in curtailing the
number of holidays and to increase
the hours of work in the High Courts?

The Minister of Home Affairs (Shri
G. B. Pant): Since the Starred Ques-
tion No. 969 was answered on the
17th December, 1859, the High Courts
of Madhya Pradesh and Orissa have
Aalgo raised the number of working
days to 210 in the current calendar
year, and the High Court of Assam
have further increased their working
hours from 43 to 5 per day.
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Archaeological Excavations in U.AR.
and Sudan

Shrimati Ila Palchoudhuri:
Shri Rameshwar Tantia:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to stater

(a) whether it is a fact that the
Governments of U.AR, and the Sudan
have requested the Gover t of
India for help in archaeological exca-
vations near the Aswan Dam site;

*161,

(b) if so, the exact nature of the
request; and

(e) the action taken by the Govern-
ment of India thereon?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das) (a) No, Sir.

(b) and (c). Do not arise.

Indian High Commission Payments
through Foreign Banks

162, Shri H, N. Mukerjee:
Shri Prabhat Kar:

Will the Minister of Finance be
pleased to state:

(a) the amount of payments made
through foreign banks by the Indian
High Commission in the UK. during
the period from July to December,
1958; and

(b) whether steps are being taken
to make such payments abroad
through Indian banks?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The High
Commission for India fn the UK.
makes remittances through the Re-
serve Bank of India, London. The
amount of payments made by the-lat-
ter through foreign banks during July
to December, 1958 was £17,913,154
(Rs. 23,884.205°33).

(b) Yes, Sir, It is Government's
policy to utilise and encourage Indian
banking agencies for remittances
abroad as far as possible. However;
since Indian banks have only a few
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branches abroad and only a limited
amount of the needed foreign cur-
rencies to offer at competitive rates,
continued use has also to be made of
foreign banks for this purpose.

Neyveli Lignite Project

#167. Shri Narasimhan: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 97 on the 18th
November, 1959 and. siate:

(a) the results of trial runs of the
Bucket Belt Excavators in Neyveli
Lignite Project;

(b) whether all the Bucket Belt
Excavators have completed trial runs;
and

(c) what is the performance of each
of the Bucket Belt Excavators? '

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The two small 350 litre capacity
Bucket Wheel Excavators have com-
pleted their trial runs. It has now
been established that they can work
to their rated capacity of 920 cubic
metres per hour. They are not, how-
ever, being worked to full capacity
as the cutting face has not yet reach-
ed the requisite width and height.

The erection of the first large 700
litre Bucket Wheel Excavator is in
progress and consignments of the
components of the other large Exca-
vator are being received at Neyveli,

Iron Ore Deposits in Himachal
Pradesh

*168. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any steps have been
taken by Government to exploit the
iron ore deposits in Himachal Pra-
desh; and

(b) if so, the details thereof?

The Minister of Mines and~ Oil
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.
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Fxamination System

Shri Subodh Hansda:
*169. { Shri R. C. Majhi:
Shri S. C, Samaata:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a team
of three American consultants hag
come to India to study the education
technique and examination system in
India;

(b) whether they have visited all
the Indian Universities; and

(c¢) whether they will submit any
report to the Government?

The Minister of Education (Dr. K.
L, Shrimali): (a) Yes, Sir.

(b) They visited only the Univer-
sities of Aligarh, Delhi, Gujarat,
Karnatak, Patna, Poona, Osmania and
Utkal.

fc) Yes, Sir.

Key-Boards for Hindi Teleprinters
and Typewriters

Shri Ram Krishan Gupta:
*170, ! Shri Bhakt Darshan:
Shri Ramji Verma:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 2147on the 23rd
November, 1959 and state:

(a) whether the Key-boards for
Hindi teleprinters and typewriters
have been finalized; and

(b) If so, the details thereof?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The re-
ports of the Committee for the Key-
boards for Hindi typewriter and tele-
printer have been received by Gov-
ernment. The Committee has, how-
ever, been requested to re-examine
the question in the light of the
changes that have been accepted in
the Devanagari script reoently, and
submit a revised report to Govern-
ment at an early date.
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Industrial Estates in Universities

Shri D. €. Sharma:
Shri Madhusudan Rao:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 744 on the 9th
December, 1959 and state the progress
made in the scheme to start small in-
dustrial estates in selected Universi-
ties in the country?

The Minister of Education (Dr. K,
L. Shrimali): Two more Universities
have agreed to the setting up of In-
dustrial Estates in their campuses. /

Bureau for the Prevention of Crime

72 { Shri Pangirkar:

* Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to reply given to -
Starred Question No. 1005 on 17th
December, 1959 and state:

(a) the further progress since made
in the establishment of the Bureau
for the prevention of crime and treat-
ment of offenders; and

*171.

(b) when it is likely to start
working?
The Deputy Minister of Home

Affairs (Shrimati Alva): (a) and (b).
Accommodation for the Bureau &
being secured and it will start func-
tioning as soon as possible thereafter.

Lok Sahayak Sena

Dr. Ram Subhag Singh:

Shri Aurobindo Ghosal:

Shri B. Das Gupta:
{ Shri 8. A. Mehai:

Will the Minister of Defence be
pleased to state:

(a) whether Lok Sahayak Sena
scheme has been reorganised;

(b) if so, what are its main features;
and

(¢) in how many States the Scheme
has been introduced on new lines?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). A
scheme of reorgantsatioir is expected
to be finalised shortly. The scheme
may seek to cover all the States.

Vegetable Oils

*174, Shri Tangamani: Will the
Minister of Fimanoe be pleased to

*173.

MAGHA 27, 1881 (SAKA)

Written Answers 1150
refer tp' the reply given to Starred
Question No, 1146 on the 22nd Decem-
ber, 1959 and state:

(a) whether Government have
arrived at a formula for simplifying
the taxation procedure for Vegetable
oils extracted through Pinto and
Rotaries;

(b) it so, what is the formula arriv-
ed at; and

(c) when will it be put into opera-
tion?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). The
question of revising the existing com-
pounded rates of levy in respect of
Vegetable non-essential oil units is
still under examination of the Gov-
ernment. As already stated the re-
vised scheme will be duly notifled as
soon as a final decision is taken.

Noonmati Refinery

r Shri Ram Krishan Gupia:
| Shri D. C. Sharma:

Shri S. C. Samanta:

Shri Subodh Hansda:

Shri R. C. Majhi:

Shri Rameshwar Tantia:

ary Pamgarkar:

Shri B. Dag Gupta:
[ shri Aurobindo Ghosal:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
92 on the 18th November, 1959 and
state:

(a) the progress made in the setting
up of a refinery at Noonmati
(Gauhati);

(b) whether arrangements for the
inspection and testing of the material
and equipment received from Rumanta
have been completed;

(c) if so, the nature of steps taken
for utilisation of this material and
equipment; and

(d) by what time the work for get-
ting up this refinery will be complet-
ed?

The Minister of Mines and Of1
(Shri K. D. Malaviya): (a) A state-
ment is laid on the Table of the
House. [See Appendix I, annexure
No. 50].

*175.
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(b) Yes, Sir,

(c) A programme is being @rawn
up by the Company in consultation
with the Rumanian experts.

(d) By about November/Decembper,
1961.

Moral Education in Schovis

Bhri Pramathanath Banérjee:
Shri Bhakt Darshan:

| Shri Ram Krishan Gupta:
Shri Prakash Vir Shastri:

161. { Shri Raghunath Singh;

Shrimati Ila Palchoudhuri;
Shri Hem Raj:

| Shri Padam Dev:

|_Shri Assar:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 204 on the
18th November, 1959 an®-state:

(a) whether the commitice ap-
pointed for working out a scheme tor
the introduction of moral e&ucation
in schools has submitted its report;

(b) it so, whether & copy of the
report will be placed h the Table;
and '

(c) if not, how long will the com-
mittee take for submittihg the report?

The Minister of Educaflon Dr. K
L. Shrimali): (a) to (c). The report
of the Committee on Religious and
Moral Instruction has already been
supplied to the Department of Parlia-
mentary Affalrs.

Grants to Andhra Pradesh Fducational
Institutions

4/ 162, Shri Madbusadan Rao: Will the
Minister of Education be pleased to
state:

(a) the number of private educa-
tional institutions of Andhra Pradesh
which applied for non-recurring grants
from the Government of India during
1959-60 so far; and

(b) the amount sanctioned to each
institution so far?

The Minister of Education (Dr. K.
L. Shrimali): (a) Seventy.
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(b)
Amount
Name of the Institution Sanction-
ed
Rs.
1. Andhra University College,
Waltair . . . 946
2. A.MAL College, Anaka-
2,830
3. New Scnenee Couege, Hy- 3
1,2
4 St Mamye High School, 34
Secunderabad . . 2,354
5. Domestic Science Tmmng
llege, Hyderabad . ,620
6. Nizam College, Hyderabld 770
7. R. P. B. S. Board High
ool, Kalahasti . . 337
8. Arts & Science College,
‘Warangal . L 1,910
9. W. G. B. College, Bhima-
varam
Out of the
aggregate
grant of Rs
24,938/-
sanction
for this Co-
llege, only
a sum of
Rs. 8,000/~
has been re-
leased dur-
ing 1959-60
as the first
instalment.

10. Shri Vivekanadna Higher Out of the
Secondary School, G:ddn- aggregate
lur grant of Rs.

32’06.3/'

sanctioned
for  the
school, a
sum of Rs.
10,000/~

has been
released as
the first
instalment.

11, Visvodaya  Girls High Out of the
School, Kavali aggregate

grant of Rs.
35,000/=
sanctioned
for tlus
project onl
a8 sum of
Rs. 11,000/~
has been
released as
the first ins_
talment dur.
ing 1959-60,

I2, Mahbub College High School,
Secunderal . . . 2,000

13. Sanga Veda Pathshala,
Masulipatanam

s

1,500
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14. Bharat Guna Vardhak
Sanstha, Hydenbnd . 2,000
15. St. Mark’s Boys’ Town,
Jahan Juma, Hyderabad 6,084
16. *19 private colleges of Andhra
University . 5,50,000
17. *12 private colleges of
O University . 3,74,000
18, *6 private colleges of Sri
eswara University 60,000

*The break-up for each institution is
not known as the grant was pnd o the

University c d wh ich d the

to coll ding to their

requirements as appmved by the Univer-
sity. "

Tobacco Cultivation in Delhi

163. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the total area brought under
tobacco cultivation in Delhi during
1958-59; and

(b) the income accrued in excise
duty therefrom?

The Minister of Finance
Morarji Desai): (a) 679 acres.

(8hri

(b) Since the tobacco produced in
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Central ,Tax Collections in Punjab

164, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state the amount of money collected
by the Government of India by way
of taxes and other revenue measures
in the Punjab State during 1857-58
and 1958-597

The Minister of Finance (Sbri
Morarfl Desal):

1657-58 Rs. 10,26,71,000

1958-59 Rs. 12,72,39,000

The above figures do not include

receipts under various major heads
in the group “Civil Administration,
Currency, Mint, Civil Works etc.”, as
these are receipts not on account of
any revenue measures adopted, but or
account of services rendered and sup-
plies made.

Training of Indian Students in
Sweden

165, Shrimati Ila Palchoudhuri:
Will the Minister of FEducation be

a particular area is allowed to be
stored and transported in bond with-
out payment of duty, from one place
to another within or outside a State
and the duty is realised from the
licensee who ultimately clears it for
home consumption, it is not possible
to furnish with any degree of accu-
racy the actual revenue derived from
the tobacco of a particular crop pro-
duced in a particular State. How-
ever, the total production of tobacco
in the Delhi State during 1958-59 was
14:64 lakhs lbs. and the potemtial re-
venue which would have accrued, had
the total produce been cleared on pay-
ment of duty, in the Delhi State, is
estimated at Rs. 520 lakhs. Actual
revenue realised during the year from
tcbacco (including that received in
bond from other States) cleared in the
Delhi State, amounted 1o Rs. 9.50,849
(Rs. 870,511 Central Excise Basic
duty and Rs. 80,338 Additional Excise
duty). P

pl d to state:

(a) whether the offer made by the
Swedish Prime Minister dufing his
visit to India in December, 1958 to
give an Indian boy and a girl Swedish
Scholarships to study in Swnden has
since been implemented;

(b) if so, the details in
thereto; and

regard

(c) the particulars of the boy and
the girl who have been sent to
Sweden for studies?

The Minister of Education (Dr. K.
L. Shrimali): (a) The Swedish Prime
Minister’s offer for the award of an
annual scholership inclusive of return
passage, to be awarded by the Prime
Minister of India, has been accepted
in principle, A formal communica~
tion in this behalf Is awaited.

(k) and (c¢}. Do not arise.
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Basic Education in Union
Territories

166. Pandit D. N. Tiwari: Will the
Minister of Education be pleased to
state:

(a) the progress of converting pri-
mary educational institutions into
. basic tyve in Delhi and other Union
Territories;

(b) whether any additional ex-
penditure is incurred after conversion;
and

(c) if so, to what extent?

Tbe Minister of Education (Dr. K.
L. Shrimali): (a) to (c). A statement
is placed on the Tablc of the Lok
Sabha. [See Appendix I, annexure
No. 51.]

Specific Relief Act

167. Shri Ram Krishan Gupta: Will
the Minister of Law be pleased to
refer to the reply given to Unstarred
'Question No. 743 on the 1st Decem-
ber, 1959 and state the progress made
so far in drafting and sponsoring the
bill regarding Specific Relief Act?

The Minister of Law (Shri A K.
Sen): No State Government has so
far communicated its views on the
draft Bill. Administrations of some
Union Territories have sent replies,
but replies from the remaining Union
territories are also awaited. On the
6th February, 1860, a reminder was
sent to the concerned authorities to
expedite their replies. Further pro-
gress will necessarily have to de-
pend upon the receipt of replies.

Sangeet Natak Akademi Grants to
Cultural Organisations

[ Shri B. C. Mullick:
168. { Shri Ram Krishan Gupta:
|_ Shri Daljit Singh:

Will the Minister of . Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 970 on the 17th
December, 1959 and state:

(a) whether the question of sanc-
iioning grants to cultural organisa-
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tions during 1959-60 has been con-
sidered by the Sangeet Natak
Akademi; and i

(b) if so, the names of organisa-
tions and the amount granted to each?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir, but it is under-
stood that its Grants Committee will
meet on 17th February, to decide the
matter.

(b) Does not arise.
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Multi-purpose Schools in Andhra

170. Shri Madhusudan Rao: Will
the Minister of Education be plcased
to state:

(a) the number of- Multi-purpose
Schools opened so far, since the
scheme was started, in Andhra Pra-
desh; and

(b) the number of such schools in
Telangana Region?

The Minister of Education (Dr. K.
L. Shrimali): (a)'92.

(b) 3.

8.C. and S.T. Commissioner’s visit to
Andhra Pradesh

171. Shri Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state: :

(a) how many time the Commis-
gioner for Scheduled Castes and
Scheduled Tribes visited Andhra Pra-
desh during 1958-59; and

(b) the names of the places visited
by him and the nature of his visit
there?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Thrice.

(b) Hyderahad, Madanapally,
Visakhapatnam, Jatapukotapadu and
Kuddapalli (Srikakulam District),
Tajangi  (Visakhapatnam District),
Jeelukumilli (West Godavari District),
Nehru Nagar Colony and Pinapaka
(East Godavari District), Sri Hari-
kota Island and Nellore.

These visits were intended for an
on the spot assessment of various
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schemes in progress for the welfare
of Backward Classes.

Cases pending in Andhra
High Court

172. Shri Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state:

Pradesh

(a) the total number of cases pend-
ing in Andhra Pradesh High Court
for more than 2 years, 3 years and 5
ycars; and .

(b) the measures adopted by Gov-
ernment to clear off such arrears?

The Minister of Home Affairs
(Shri G, B. Pant): (a) A statement
giving the required information as on
1st January, 1960, is placed on the
Table. |See Appendix I, annexure No.
52].

(b) The Central Government have
sanctioned four additional Judges for
the clearance of arrears in.the Andhra
Pradesh High Court. The High Court
has adopted almost all the recom-
mendations made by the Law Minis-
ters’ Conference and the Chief
Justices’ Conference held in the year
1857 for dealing with the problem of
arrears and delays in High Courts.
The Andhra Pradesh High Court has
also raised the number of working
days to 210 from the year 1959. =z

Central Advisory . Board of
Archaeology

173. Shri Pangarkar: Will the Min-
ister of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) the number of meetings of thc
Central Advisory Board for Archaeo-
logy held during the year 1959 with
venue; and

(b) the decisions taken thereat?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) One, at Bhubaneswar.

(b) The information has already
been furnished on 23rd November,
1959 in reply to part (c) of Unstarred
Question No. 372 by Shri B. C.
Mullick.
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Jama Masjid, Delhi

174. Shri Pangarkar: Will the Min:
ister of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether any allocation has been
made for the maintenance and repair
of Jama Masjid, Delhi in 1959-60; and

(b) if so, the amount sanctioned for
the purpose?

The Deputy Minister of Scientific

‘Research and Cultural Affairs (Dr. M.

M. Das): (a) Yes, Sir.
repairs.

(b) Rs. 51,050.
Text-Book Committee for Manipur

For special

175, Shri L. Achaw Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a Text-
Book Committee has been constituted
by the Chief Commissioner of Mani-
pur; and

(b) if so, whether the Committee
has been entrusted with the task of
preparation of Text-Books for the
Matriculation classes so that Mani-
puri may be introduced as a medium

.of instruction in these classes?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) No, Sir.  The text-books with
which this Committee is concerned re-
late to Elementary Classes. A se-
parate Committiee has, however, been
set up to explore the possibilities of
introducing Manipuri as the medium
of examination in the Matriculation
and higher examinations.

Scheduled Castes and Scheduled
Tribes Welfare in Andhra Pradesh

176. Shri Madhusudan Rao: Will the
Minister, of Home Affairs be pleased
to state:

(a) the total amount granted by
the Central Government in 1959-60 so
far for the welfare of Scheduled
Tribes in Andhra Pradesh; and
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(b) the total amount sanctioned by
Government during the same period
for the welfare of Scheduled Castes
in Andhra Pradesh?

The Députy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement is laid on the Table of
the House.

STATEMENT
(Rs. in lakhs)
Amount allotted by the
Central Government
for 1959-60

Scheduled  Scheduled

Tribes Castes

State Sector . 5382 2-
Central Sector. 3606 ?5 ig
89-88 57-80

L4
7 "
Foreigners in Kalimpong

177, Shrimati @Na  Palchoudhuri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that it is
proposed to take action against those
foreigners who have been staying in
Kalimpong (West Bengal) for more
than the period allowed by their
permits;

(b) if so, the number of nationali-
ties of the foreigners who have over-
stayed; and

(c) the nature of action proposed to
be taken against them?

The Minister of Home Affairs
(Shri G. B. Pant): (a) Up to 2Ist
January, 1960 there was no case of
overstayal by foreigners in Kalimpong
of the period allowed in their per-
mits.

(b) and (c). Do not arise.
Post Basic Certificates

178. Shri Mahanty: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the Government of
India have accepted Post Basic Certi-
ficate at par with Matriculation Cer-
tificate for Central Government jobs;
and
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(b) if so, whether the State Gov-
ernments have also been advised ac-
cordingly?

The Minister of Stute in the Minis-
iry of Home Affairs (Shri Datar):
(a) Yes. A copy of the relevant
orders issued in this behalf is placed
on the Table of the House. [See
Appendix I, annexure No, 53.]

(b) Yes. Copies of the orders were
sent to all State Governments.

Excavation of Sites of Harappa
Culture.

179 Shri Agadi: °
“\ Shri Sugandhi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
cd to state:

(a) whether any special programme
has been chalked out for further ex-
cavation of sites of Harappa culture
by the Archaeological Department;
and

(b) if so, the details thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir.

(b) Does not arise

Prohibition

180. Shri Jhulan Sinha: Will the
Minister of Home Affairs be pleased
to state the progress so far made
during the Second Five Year Plan in
the programme of prohibition in this
country?

The Minister of Home Affairs
(Shri G. B, Pant): Attention is invit-
ed to the reply given to Shri
Narasimhan's Starred Question No.
638, on the 25th February, 1959. As
cxplained therein, it has been fully
recognised that there is need for a
vommon approach towards prohibi-
tion for the country as & whole. It
has, however, been left to the State
Governments to draw up detailed pro-
grammes according to local conditions
and circumstances.. A statement giv-
ing the latest information as regards
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the steps taken by the various States
regarding implementation of pro-
hibition programme is placed on the
Table of the House. [See Appendix
I, annexure No, 54.]

Smuggling of Gold

181, Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) the quantity of gold smuggled
into India during 1958 and 1959 and
its value year-wise;

(b) the measures taken to check it;
and

(c) the borders on which it is pro-
minent?

The Minister of Finance (Shri
Morarji Desal): (a) The total quan-
tity and value of smuggled gold seiz-
ed by the Customs and Central Excise
authorities during the calendar years
1958 and 1959 was tolas 1,02,460 plus
6 Sovereigns valued at Rs. 1,06,40,113
and tolas 47,507 plus 38 Sovereigns
valued at Rs. 53,38,769 respectively.

(b) Various legislative and ex-
ecutive measures have been adopted
from time to time to'combat smuggl-
ing of gold as well as other contra-
band goods. These include (i) the
enhancement of the powers of investi-
gation of cust officers engaged in
anti-smuggling work, (ii) systematic
rummaging of suspected vessels and
aircraft, (iii) regular as we'l as sur-
prise patrolling of vulnerable sections
of the coast line and land borders,
(iv) closer follow-up of information,
(v) utilization of a scientific instru-
ment known as the “Metal Detector”,
which indicates the presence of any
metal concealed within any object or
inside the human body, etc. In ad-
dition to heavy penalties imposed
under the Sea Customs Act, which
includes the confiscation of the con-
traband, prosecutions are also launch-
ed in deserving cases so as to render
punishment really deterrent. A Dir-
ectorate of Revenue Intelligence has
also been functioning at the Centre
to consolidate more effectively the
anti-smuggling  activities of the
various fleld organisations.
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(c) Smuggling of gold was promi-
nent through the main Sea and Air
Ports, ports on the Saurashtra Coast
and on the borders of Goa, Daman,
‘West Pakistan, Rajasthan, Burma and
East Pakistan.

Attack on Constable in New Delhi
Court

-182, Shri Mohan Swarup: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that on the
6th January, 1960 two hand cuffed
prisoners charged with murder in-
jured the constable escorting them by
striking their heads against his face
in the premises of the Court in the
Parliament Street; and

(b) it so, the details thereof?

The Minister of Home Affairs
(Shri G B. Pant): (a) and (b). On
the 6th January, 1960 while a police
constable was escorting two persons
accused of murder from the court pre-
mises to the judicial lock-up some
friends of the accused wished to give
them tea from a restaurant. This was
objected to by the police constable
who asked the persons concerned to
obtain tea from the police canteen.
The accused thereupon assaulted the
Foot Constable by striking their heads
against his face. The friends of the
accused also assaulted the constable
and attempted to remove the accused
from legal custody. A case has been
registered in this connection.

Budget Allot t of Archaeological
Department

183. Shri C. R. Narasimhan: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the percentage of the budget
allotment of the Department of
Archaeology spent on conservation
during the years (i) 1938-39, (ii)
1943-44, (iii) 1944-45 (iv) 1948-49 and
(v) 1958-59;

(b) how much of It was spent on

personnel during the above periods;
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(c) what are the actual amounts
spent on conservation during these
years; and

(d) what are the allotments to the
Department of Archaeology under
the Second Five Year Plan?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a)

() 1938-39 34°4%
(%) 1943-44 44°3%
(i) 1944-45 47°5%
(iv) 1948-49 41°1%
(iv) 1948-49 8,57,133
(v) 1958-59 32°4%
(b) Figures are readily available

only for the year 1958-59. During that
year a sum of Rs. 4,33,684 was spent
on the pay and allowances of person-
nel out of the Conservation Grant.

© B

Rs.

(i) 1938-39 4,59,980
(1) 1943-44 5,12,816
() 1944-45 5:28,457
() 1948-49 . . 8,57,133
(v) 1958-59 . . 35,565,537

(d) Rs. 39,00,000 for all Plan items
including Conservation.

Officers of Steel Plants

184, Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of officers of Steel
Plants who were sent to foreign coun-
tries for higher training during 1958-
59 and 1959-60; and

(b) the names of the countries to
which they were sent?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 268
engineers in 1958-59 and 216  en-
gineers during 1959-60 (till 14-2-1960).

(b) UK, U.S.A, USSR, West Ger-
many and Australia.
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Forged Curreacy Notes

- 185. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) the number of cases of printing
of forged currency notes detected
during 1959 and 1960 so far; and

(b) the action taken against the
offenders?

The Minister of Finance (Shri
Morarjl Desai): (a) and (b). The in-
formation is being collected and will
be placed on the Table pf the House
as soon as it is ready.

Production of Coal

- 186, Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state the quantity of coal
produced in Public and Private
Sectors during the year 19597

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
quantity of coal produced in the
Public and Private Sectors during the
vear 1959 was:—

Public Sector—6.75 million tons.
Private Sector—40.33 million tons.
S.C. and S.T, Welfare in Punjab

187. Shri Daljit Singh: Will  the
Minister of Home Affairs be pleased
1o state:

(a) the total amount sanctioned by
the Central Government for the wel-
fare of Scheduled Castes and Schedul-
ed Tribes in Punjab during 1959-60
and 1960-61 so far; and

(b) how much amount out of it has
been actually spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement giving the required in-
formation is laid on the Table of the
House. [See Appendix I, annexure
No, 55.]
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12.02 hrs.
MOTION FOR ADJOURNMENT

ALLEGED REVERSAL OF POLICY TOWARDS
CHINA

Mr. Speaker: I have received notice
of an adjournment motion from Shri
Asoka Mehta, Shri M. R. Masani,
Shri Vajpayee 'and others on sthe
following subject:

“The situation arising eut of the
sudden and unwarranted reversal
of Government’s declared China
policy approved and endorsed by
Parli t as evid d in the
Prime Minister’s latest communi-
cation to the Chinese Premier, ac-
cepting the Chinese proposal for
an unconditional meeting between
the two Prime Ministers.”

Do we discuss inn an adjournment
motion matters of policy? Also, do
not we have opportunities now on the
Address of the President, the debate
on the Budget and so on?

Shri Asoka Mehta (Muzaffarpur):
Sir, in the letter of the Prime Minister
that was placed on the Table yester-
day it is said:

“Although any negotiations om
the basis you have suggested are
not possible, still I think it might
be helpful for us to meet.”

A distinction is here made between
“negotiation” and “meeting”. On this
point, the House has discussed the
wmatter over and over again, and the
policy that the Prime Minister
himself had put forward and that
was endorsed by the House has been
different. In his letter of 7th Novem-
ber, the Prime Minister has said:

“It is our common desire that
such a meeting should bear fruit
and it is necessary, therefore, that
some preliminary steps are taken



1167 Motion

[Shri Asoka Mehta]

and the foundations for discussion
laid.”

Likewise, in the same letter he has
said that there must be an interim
understanding. Earlier still, in the
earlier letter, the position was clearer
still, where it was said:

“No discussions can be fruitful
unless the posts on the Indian side
of the traditional frontier now held
by the Chinese forces are first
vacated by them and further
threats and intimidations imme-
diately cease.”

In the last Session, on the last day,
you will recollect, we had a discus-
sion, and on the 21st December the
Prime Minister made it clear,
while he gave us a gist of his reply
sent to the Prime Minister of China,
when he said:

“I would prefer to wait for his
promised reply to my letter of
26th September and our note of
4th November before we discuss
what should be the next step.”

Throughout, therefore, Sir, the
meeting if it was to take place wag on
the basis of certain conditions being
satisfied, and the Chinese have been
demanding all the time that the meet-
ing should be unconditional.

The House, Sir,—on various occa-
sions it had discussed this matter—
has approved the stand that was
taken by the Government in the past
that any discussion, any meeting has
to be on the basis of certain condi-
tions, and now we find, Sir, that
suddenly the Prime Minister has
decided to have a meeting without
any of these pre-conditions being
{fulfilled.

Far from any satisfactory reply hav-
ing been received from the Prime
Minister of China to the letter that
has been sent by the Prime Minister
and the note that we had sent in
November, the reply received throws
the whole frontier of India into the
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melting pot. As the note that has
been given makes our position very
clear, it is difficult to understand why
the policy which we have consistenly
followed, that a meeting must be held
only when there are possibilities of
a fruitful discussion, should be chang-
ed. Fruitful discussions take place
only when certain pre-conditions are
fulfilled. A meeting without any kind
of pre.conditions is fraught with grave
danger.

This sudden change in policy, this
acceptance of the demand made by
China that the two Prime Ministers
should meet,—I am sure they are
going to meet where they are going
to discuss something very serious, and
discussion on anything serious without
the necessary pre-conditions being met
is something completely contrary to
the policy that has been accepted by
the Parliament—this sudden reversal
of policy, demands a very serious con-
sideration,

Some Hon. Members rose—

Mr. Speaker: Order, order. I have
heard enough from the hon, Member.
At this stage I am not going to allow
any argument. I only want to know
whether there is really a change of
policy; if so, whether this House ought
to have been consulted before such a
change of policy has been undertaken.
These are the two points, If I am
satisfled prima facie 1 will allow a
discussion. If I am not satisfied, of
course, other opportunities may be
availed of and not by way of an ad-
journment motion. These two points
are simple. I am going to hear the
hon, Prime Miniter, whether there is
really a change of policy.

Shri Vajpayee (Balrampur): Sir, I
would like to draw your attention to
the President’s Address. The Presi-
dent was pleased to state:

“My Government, therefore,
pursues a policy both of a peace-
tul approach, by negotiation under
appropriate conditions.”
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The Prime Minister has now invited
the Chinese Prime Minister uncondi-
tionally. There is no relevance now
to discuss the President’s Address, A
new situation has arisen, and the
House should be given an opportunity
to discuss it.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I am sorry, Sir, that hon.
Members have a feeling of any kind
of reversal of policy. So far as I am
concerned and my Government is con-
cerned, there has been no reversal, and
the identical line of approach which
we have followed and which has been
expressed in the President’s Aadress
is expressed in the note to the Chinese
Government,

The hon. Member, Shri Asoka Mehta,
quoted from something I had said,
that a meeting will not be in these
conditions fruitful. I have not here
in front of me whatever I have said,
either in this House or in the otner
House or in a Press Conference or
anywhere, I have always taken up
the position that it is our policy to
meet anybody and everybedy in order
to find a way. That is the general
proposition in which I have be=n
trained for the last 40 years, and I
do not think, certainly, it will be right
for me, and I do not think it will be
right for this House to accept aany
kind of policy which refuses to meet
and discuss. That is the broad ap.
proach to every problem in which most
of us have been trained in the past
and we followed it with those whom
we struggled against and we fought
against.

Apart from that, Sir, the question
is what our position in a particular
matter is. Now, in this particular
matter, when the Chinese Prime Minis-
ter invited me to meet him within, I
think, seven or eight days at Rangoun,
I pointed out that in that way the
meeting will serve no purpose and,
anyhow, T could not go there. I agracd,
and I have been repeating it several
times in this House, that I am alw:ys
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rrepareqd to meet when it is proved, as
the hon. Member has pointed out, that
it will lead to some fruitful results
Now, when we consider all these deve-
lopments, recent develorments-.we
had received a reply which was pub-
lished yesterday-—it took us a ling
time, naturally, to find out the vatious
facts, historical and others, and there
was some delay—I was very anxious
that that reply of mine, of the Gov-
ernment, to the Chinese Governmeat
should be in the possession of the
House as soon as it met. But, unfor-
nately, there was some delay. The
reply itself was prepared about the
end of last month. We decided that
it would be better for the Ambassador
himself to take it rather than for us
to telegraph it; and therefore, there
was some delay. I could not place it
right at the beginning of the session
or even earlier., There wac abouil a
week’s delay,

Another fact, if you permit me to
mention, is this, a curious misunder-
standing. The letter that I have ad-
dressed to the Chinese Premier is, I
think, dated 5th February while the
note is dated, I think, 12th Fcbruary.
Obviously, hon, Members will realise
that the letter was dated the dey I
signed it. The note which had becen
prepared before the lettev,- -obviously
it is part of the letter—-had to bc
dated when it was being delivered in
Peking. So, it was dated a few days
later, but the not came earlier. 1
had to wait—I could not help it—till
it was delivered before I cculd place
it before the House. As soon as I got
the news that it was delivered, !m-
mediately I placed it on tac Table of
the House. This was done yesterday.

Now, the only question for this
House to consider is whethel there has
been any reversal of the pelicy. I
submit that there has been no reversal
so far as my mind is concerned and
so far as we are concerned. We have
been considering this matter and we
came to the conclusion: w: senu this
Jetter and that letter, wn:ch it should
be remembered, is a part or a neces-
sary complement of the lun7 note we
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have sent, here we have firmly and
clearly stated what our policy ia these
matters is. We find that having re-
gard to all the circumstances we shouly
not rule out the possibility of meeting—
not, if I may submit, of negotiating on
that basis and I have said in that note
which is part of the documents—and
we cannot rule out this meeting from
both the points of view, of our past
policy and present policy and other
large considerations.

So, I submit there is no such rever-

sal. Anyhow, these matters, I admit .

are important and vital and this
House should have every chance of
discussing them. They are, in fact,
possibly being discussed even in con-
nection with the President’s Address.
Possibly they might be discussed later
also. 1 would be glad to have the
assistance of this House in all these
matters. They are too vital to be
passed through in this way. It does
not, I submit, give rise to an adjourn-
ment motion.

Shri Goray (Poona): You said you
should be convinced whether prima
facie there has been a reversal of
policy or not.

Some Hon. Members rose—

Mr. Speaker: Order, order. I know
what I said. Hon. Members will kind-
ly hear me. There must be an end
to this. I have asked the hon Mem-
ber, one of the sponsors of this motion,
in the representative character, to
speak. Then, I called upon the hon.
Prime Minister. In the meanwhile,
if an hon. Member gets up, shall I
ask him to go on? How long will
this kind of thing go on? Is there
no end to this? It is rather strange.
(Interruptions)

Shri Goray: Therefore, it should
be admitted.

Mr. Speaker: Order, order, Hon.
Members know fully well. One side
is heard and then the other side is
heard and then the judge comes to a
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conclusion. Otherwise, we will have
tu go on endlessly. (Interruptions)
I am sorry, T cannot allow this. If
hon. Members want to put their case
before the House, they should make
up their minds and they will have %o
anticipate not only their points of
view but the objections and explana-
tions from the other side and then
answer them in advance, I will have
to hear both the sides and then I
will have to make up my mind. Let
it not be understood that I am try-
ing to shut out anybody. But this
is not the procedure that shall be
followed.

So far as the motion for adjourn-
ment is concerned, it is clear. If
there is realy a change of policy, I
would be the first person, in a matter
of this consequence, to allow the ad-
journment motion immediately, What
has led to this has been made clear.
The hon. Prime Minister has now
explained the position. He was not
willing to go to Burma unless there
was some useful purpose to be serv-
ed. From that, it is understood that
unless some conditions or some use-
ful purpose had been satisfled, there
is no further meeting.

Now, evidently, hon. Members who
have tabled this adjournment motion
wanted to know whether there has
been any change or any possibility
of any useful meeting and they
thought that a change of policy has
arisen. This is too big a matter to
be disposed of through an adjourn-
ment motion, This matter was refer-
red to in the President’s Address and
I am sure in his reply the hon. Prime
Minister will certainly place before
the House what are the circumstanc-
es that have occurred recently for
him to consent to a meeting with the
Chinese Premier. I do not think it
is necessary to have an adjournment
motion and adjourn the House to dis-
cuss it. We will immediately proceed
with the debate on the President's
Address,
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Shri Asoka Mehta: Sir, the point
that I made has not been answered
by the Prime Minister nor have you
tried to give a ruling. For the first
time, a distinction is sought to be
made between negotiations and meet-
ing. In the past, meeting was consi-
dered to be a part of the process of
negotiation. Now, the two are put
in watertight compartments. You,
Sir, are a very distinguished lawyer
and our very respected Speaker. I
would like to know, and my collea-
gues would like to know, where you
draw a line between meeting and
negotiation. If ‘in the past we were
mot to negotiate unless theoretically
a meeting was conceived, in practice
there was to be no meeting because
a meeting was to be a part of the
whole complex of negotiations.
Therefore, a major change has been
made in the policy. On that point,
neither the Prime Minister has said
anything nor in your ruling ~ have
you tried to explain.

Mr. Speaker: There may be nego-
tiations without meeting. There may
be ncgotiations with meeting. With-
out meeting there can be negotiation;
with meeting there can be negotia-
tion. And then even with meeting,
there may be no negotiation.

Shri Surendranath Dwivedy (Ken-
drapara): What is this meeting for?
To discuss weather?

Mr. Speaker: My only point is
whether the House should adjourn
and give preference to this matter
and discuss as to why he has now
made up his mind to meet. What is
the difference beween the one and the
other? This is too big a matter to be
disposed of in an adjournment motion.
I will allow a free discussion on this
matter if points are raised, by which-
ever side which has got some doubts
and differences, as to what will be dis-
posed of at this meeting, whether it is
not negotiation, etc. Then those points
will be answered by the hon. Prime
Minister to the satisfaction of the
House and to the satisfaction of the
country at large. I feel that the ad-
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journment motion is not the proper
rgmedy for this purpose, and I do not
give my consent to it.

Shri Vajpayee: Will you allow us
to move a new amendment to the
motion on the President’s Address im
view of the Prime Minister’s letter?

Mr. Speaker: When such an amend-
ment is moved, I may consider that
matter. It is all hypothetical now.

12.18 nrs, |
PAPERS LAID ON THE TABLE

AMENDMENTS TO INDIAN ADMINISTRA-
TIVE SERVICE (PAY) Rurzs

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to re-lay on the Table, under sub-
section (2) of Section 3 of the All-
India Services Act, 1951, a copy of
Notification No. G.S.R. 1291 dated the
28th November, 1959 making certain

d ts to Schedule III to the
indian Administrative Service (Pay)
Rules, 1954. [Placed in Library, See
No. LT-1787/59].

NOTIFICATIONS ISSUED UNDER MEDICINAL

AND TOILET PREPARATIONS (ExcIsE
DuTies) AcT AND CENTRAL Excrses
AND SALT AcT :

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay a
copy of each of the following papers: —

(i) Notification No. G.S.R. 112
dated the 30th January, 1960
under sub-section (4) of Sec-
tion 19 of the Medicinal and
Toilet Preparations (Excise
Duties) Act, 1955 making cer-
tain further amendments te
the Medicinal and Toilet Pre-
parations (Excise Duties)
Rules, 1956, [Placed in Lib-
rary. See No. LT-1894/60.]

(ii) A copy of each of the follow-
ing  “Notifications under
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Section 38 of the Central
Excises and Salt Act, 19f4:—-

(a) G.S.R. No. 60 dated the 16th
January, 1960 making cer-
tain further amendment to
the Central Excise Rules,
1944,

(b) G.S.R. No. 61 dated the 16th
January, 1960 [Placed in

Library. See No. LT-1895/60].

StAaTE BANK OF INDIA (SUBSIDIARY
BANKS) (COMPENSATION) RuULEs

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): I beg
{0 re-lay on the Table, under sub-sec-
tion (3) of Section 62 of the State
Bank of India (Subsidiary Banks) Act,
1959, a copy of the State Bank of India
(Subsidary Banks) (Compensation)
Rules, 1959, published in Notification
No. G.S.R. 1116 dated the 10th October,
1959. [Placed im Library. See No.
LT-1718/59.]

12.19 hrs,

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: The House will now
resume further discussion on the
Motion on Address by the President
moved by Shri Viswanatha Reddy and
seconded by Shri Ansar Harvani on
the 15th February, 1860, namely:

“That the Members of the Lok
Sabha bled in this Session’
are deeply grateful to the Presi-
deat for the Address which he has
been pleased to deliver to both
the Houses of Parliament assem-
bled together on the 8th Febru-
ary, 1960.”

149 amendments to the Motion were
moved yesterday and a list indicating
the numbers thereof was circulated to
Members.

In addition, the following amend-
ments will also be treated as moved,
as requested by the Members con-

FEBRUARY 16, 1960

Address by the 1176
" President

cerned: Amendments Nos. 85 to 94,

172 to 180, 195 to 197 and 208.

Shri Liladhar Kotoki may continue
his speech.

So far as Shri Vajpayee's suggestion
is concerned, when the amendment is
tabled, I will consider whether I
should allow it, having regard to the
fact that some speeches have already
been made.

Shri S. M. Banerjee: 1 beg to
meve: — .

(1) That at the end of the motion,
the following be added, namely: —

“but regret that theére is ne
mention regarding steps to be
taken to undo the injustice done
to some classes of Central Gov-
ernment employees by the Pay
Commission”. (85).

(2) That at the end of the motion,
the following be added, namely: —

‘“but regret that there is no
reference of the growing unem-
ployment in the country”. (86).

(3) That at the end of the motion,
the following be added, namely: —

" “but regret that there is no
mention about Government’s com-
mitment to adopting the unani-
mous decision regarding mini-
mum wage, arrived at the Fif-
teenth  Labour Conference”.
(87).

(4) That at the end of the motion,
the following be added, namely: —

“but regret that there is no
mention about distribution of
land to the landless persons”.
(88).

(5) That at the end of the motion,
the following be added, namely:—

“but regret that there is no call
for national unity for the success
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of the Third Five Year Plan”.
(29).

(6) That at the end of the motion,
she following be added, namely:—

“but regret that there is no
mention of the growing prices of
cotton and cloth in the country”.
(80).

(7) That at the end of the motion,
#he following be added, namely:—

“but regret that there is no
mention about the formation of a
Price Stabilization Committee to
check the growing price of food-
grains”. ((81).

(8) That at the.end of the motion,
the following be added, namely:—

“but regret that no mention
has been made of the abnormal
rise in the price of rice in West
Bengal and Orissa”. (92).

(9) That at the end of the motion,
the following be added, namely:—

“but regret that there is no
mention of the formation of Wage
Boards for industries like leather,
jute, iron and steel, chemicals
and transport”. (93).

(10) That at the end of the motion,
the following be added, namely:—

“but regret that there is no
mention of the bank employees’
refusal to settle the disputes by
Tripartite Conference”. (94).

Shri U. C. Patnalkk (Ganjam): I
beg to move:

(1) That at the end of the motion,
the following be added, namely:—

“but regret that there is no
mention of the growing .rise of
prices of necessities like food and
clothing and the steps being taken
to check the same.” (172).
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(2) That at the end of the motion,
_the following be added, namely:—

“but regret that the Address
does not indicate measures pro-
posed to be taken for driving the
Chinese from Indian territories
and for preventing further ag-
gression.”  (178).

(3) That at the end of the motion,
the following be added, namely:—

“but regret that there is no
mention of the urgent need to set
up a Civil Defence machinery.”
(174).

(4) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not disclose any plans,—

(a) to modernise the defence
forces and provide them with
adequate equipments,

(b) to rationalise the defence
machinery so as to Yyield
maximum results at minimum
costs, and

(¢) to integrate defence with
socio-economic planning.”
(175).

(5) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not disclose any proposal on
the part of the Government to
implement Article 53(2) of the
Constitution although ten years
have elapsed since the enforce-
ment of the Constitution.” (176).

(6) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
. does not take notice of the grow-
ing restlessness among the stu-
dent population nor does it indi-
cate any positive steps to cana-
lise youth energy into channels of
national service.” (177).
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(7) That at the end of the motien,
the following be added, namely:—

“but regret that there is no
indication that Planning will take
into account the civilian as well
as the military wings of our na-
tional life to mobilise and train
our vast manpower for all-out
defence in war-emergencies and
for all-round developmental
activities in normal times.”
(178).

(8) That at the end of the motion,
the following be added, namely:—

“but regret that there is no
mention of the proposal to revise
the pay scales, amenities and
conditions of service of armed-
services personnel and for reha-
bilitation of ex-service men.”
(179).

(9) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not disclose Government's
determination to rouse national

enthusiasm and to create an at-
mosphere which is essential not
only for defence but also for
development programmes.” (180).

Shri Balasaheb Patil
beg to move:

(Miraj): 1

(1) That at the end of the motion,
the following be added, namely:—

“but regret to note,—

(a) that no mention has been
made about the settlement of
boundaries between the States
of Bombay and Mysore based
on the principles of the
Pataskar formula,

(b) that no mention has been
made of the principles on
which  the boundary of
Marathi-speaking and Guja-
rati-speaking States will be
settled in near future, and
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(¢) that no mention has beea
. made for the redress of the
. difficulties of linguistic min-

orities, caused by the State
force, and that of the linguis-
tic majority in the arees
where the dispute about the
resettlement of boundaries
between States exists”.
(195).

o ke e =

(2) That at the end of the motion,
the following be added, namely:—

“but regret that the
ment have failed,—

Govern-

i (a) to check the rising prices of
B the necessities of life of com-
! mon man,

(b) to take adequate steps to
curb the growing unemploy-
ment both in rural and urban
areas,

(c) to find ways and means to
provide adequate employment
for the workers who are
thrown out of the employ-
ment by artificial creation of
shortage of raw materials in
factories.” (196).

(3) That at the end of the motion,
the following be added, namely:—

“but regret that the Government
have failed to formulate law—

(a) to put uniform ceiling on
land holdings throughout
India,

(b) for redistribution of surplus
land to the landless peasants,

(c) for abolition of land revenue
on the uneconomic holdings,

(d) for application of tax on
income in case of small
holders,

(e) to regulate the relations of
land holders with agricultural
labourers so as to give ade-
quate relief to both, and
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(f) to change the whole of eco-
nomics of the village and
agriculturist, so as to bring
them on par with standard
of substantial living.” (197).

Shri U, C. Patnaik: I beg to move:

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no reference to the charges
of corruption made against per-
sons at high level nor the mea-
sures proposed to be taken to
eradicate the same”. (208).

Mr. Speaker: Al]l these amendments
are now before the House.

Shri Liladhar Kotoki (Nowgong):
Yesterday I referred to the border
problem with China and suggested
that while negoftiations should be
allowed to continue, we should
strengthen our defence measures. I
am glad that the Prime Minister has
agreed to meet the Chinese Prime
Minister. Let us hope that this meet-
ing will result in a fruitful solution
of the dispute and will end our ap-
prehensions about border troubles.

In the few minutes lefy for me, I
shall touch briefly on two other im-
portant problems, namely, the prob-
lem of regional disparities and in-
equalities and the problem of unem-
ployment. I need not emphasise the
fact that unless and until we remove
the regional disparties and inequali-
ties,, we cannot achieve our goal of
socialist pattern of society. It is true
that there has been all-round pro-
gress more or less throughout the
country, but we have to see whether
in this progress, we are reducing
the disparities and inequalities or
widening them. I have a doubt that
we are not going in the right direc-
tion.

1 will only quote one instance to
illustrate my point. If you take the
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instance of Assam, the per eapits

. income in 1951-52 was Rs. 2434 It

has increased by Rs. 29 during the
last eight years and in 1958-59 the
per capita income is Rs, 272.4 But
how does it compare with the per
capita income of India as a whole?
In 1951-52, the per capita income of
India was Rs. 251.7. It has increased
by Rs. 39 in the last eight years and
in 1958-59 it has come to Rs. 290.7.
So, the difference in per capita income
between Assam and India which was
Rs. 83 in 1951-52 has increased by
Rs. 10 and has come to Rs. 183 in
1958-59. So, we should see that while
there is progress in different regions
of the country, the disparities and
inequalities should not widen. They
should come down as rapidly as pos-
sible,

In this connection, I will refer %o
the complex problem ‘of the north-
east region comprising Assam, NEFA,
Naga Hills-Tuensang Area, Manipur
and Tripura. The people there are
suffering from various problems and
unprecedented difficulties created by
partition and recently by the border
troubles from various sectors, So, in
the Third Five Year Plan, we ' must
make adequate provision for the
development of these regions, so that
at the end of the next two Plans at
least, the disparities may be wiped
out.

Only during the last session, we had
to extend the period of reservation in
case of the scheduled castes and sche-
duled tribes by another ten years.
That shows that within the period of
ten years stipulated in the Constitu-
tion, we could not bring them to the
level of the other communities, So,
during the Third and the Fourth Plans,
we have to see that we remove the
differences between these communi-
ties and establish an equal standard
all over the country.

The eastern region is full of
potentialities for mineral, forest and
power resources. So, if we develop
this area, it will not only increase
the economic standard of the regiom,
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but will add enormously to the wealth

of the country as a whole.

I am grateful to the Government
for taking up the construction of the
bridge across the Brahmaputra and
also the hydel project at umling the
foundation-stone of which were laid
by the Prime Minister only h.st
month. 1 would like to suggest, in
this connection, that the Kapili Valley
project, for which the survey has been
completed should be taken up in the
Third Five Year Plan.

Before I conclude. I want to refer
to the problem of unemployment.
Here also, certain figures will be re-
vealing. At the end of the first Plan,
the back-log was 5'3 million. At
the end of the second Plan, which is
a bigger Plan, the back-log has gone
up to 7 million. It is estimated that
at the end of the third Plan, this back
log would amount to 15 million. So,
this a very alarming situation. I
would suggest that the Government
and the Planning Commission should
take necessary measures to see that this
back-log is removed and we can have
full employment for the country at
Jeast in the Fourth Plan. In this con-
nection, I would suggest that more
stress should be laid on labour-in-
centive industries rather than on pro-
duction-incentive industries.

With these words, I support the
motion of thanks to the President for
his illuminating address to the Par-
liament.

Shri M. R. Masani rose—

Mr. Speaker: Has nobody spoken
from his party yesterday?

, Shri M. R, Masani (Ranchi—East):
No, Sir.

_Mr. Speaker: All
Masani.

Shri M. R. Masani: Mr. Spealer,
Sir, I had intended yesterday, when
the debate started, to speak, on

right. Shri
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behalf of the Swatantra Party, in

support of amendment No. 155 moved

by py hon. friend, Shri Asoka

Mehta, on behalf of several Parties in

. this House. Unfortunately, as has

been appreciated this morning, the
course of events has overtaken the
terms of that amendment. But the
princ}iyles on which the amendment
was founded are as valid today, if not
more valid, than they were yester-
day.

I think this country has received
with the most unpleasant shock the
news of the invitation to this country
extended on our behalf by the Prime
Minister to Mr. Chou En-lai. That
shock is heightened by the fact that
only a few days agu, replying to the
debate in the Rajya Sabha on 12th
February, the Prime Minister actual-
ly said something that had misled
the public opinion into what was now
apparently a false sense of compla-
cency and satisfaction. I read the
words of the Prime Minister in the
Upper House to show that on this
occasion, as indeed on previous oc-
casions in this series of events, the
Prime Minister has been less fair to
the Parliament than is his usual cus-
tom as the very fine parliamentarian
that he is. What did he say in the
Rajya Sabha on the 12th February?

“Let it be understood quite
clearly that though we talk about
friendly settlement, I see no
ground whatever at the present
moment, no bridge between the
Chinese position and ours. That
is to say, our present positions are
such that there is no room for
negotiations on that basis. There
is nothing to negotiate at present.
It may arise later, I don’t know.”

Well, the Prime Minister did know,
and it is now clear that his letter was
on its way to Peking when he was ut-
tering these words. I wonder whe-
ther it is a fair kind of enlightenment
or facts to give to one of the Houses
of our Parliament? That is why the
shock to public opinion has been even
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worse than it might have been other-
wise,

1 listened this morning to the little
debate between the Prime Minister
and Shri Asoka Mehta. May 1 say
humbly that I thought the Prime
Minister utterly failed to reply to the
charge that was made by Shri Asoka
Mehta that this invitation marks a
complete .reversal of our basic policy
which Parliament, not thanks to us
but against our wishes, was made to
accept by the Prime Minister last
November and December?

There are three arguments advanced
in favour of this move such as it is.
The first is that this meeting will not
be negotiation. A morning paper this
morning in an editorial, has not gone
too far when it says that this plea of
the Prime Minister and his suppor-
ters—I am quoting the words of the
newspaper—*is not entirely honest”.
I think this is a British understate-
ment in this context. It is quite clear
that this meeting is negotistions and
nothing else; it cannot be otherwise
in the present context.

An attempt has been made to say
that we should separate the border
dispute from the wider complex of
Indo-Chinese relutions—a very clever
argument, but a completely uncon-
vincing one. At a time when foreign
troops are on our soil, at a time when
one country has committed an act of
war against another, to say that we
can discuss in the abstract, in the
vacuum, Indo-Chinese relation while
keeping aside the subject of the ag-
gressicn and occupation of our terri-
tory, is asking too much of the cre-
dulity of our public, and I do not
think the Indian population will
swallow this kind of fiction which is
sought to be imposed on it. Let us
be quite clear that this invitation is
a climb-down.

The second argument ig that it
cannot do any harm. Why do you
object?  After all what harm can hap-

pen? Many good friends have argued .
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along these lines. I can only say this
that not only do I feel that a meet-
ing in this context, at this time, is
fraught with grave consequences but,
it I may say so, it can do nothing but
harm. I cannot, for the life of me,"
see any good coming out of this meet-
ing in this context, and I shall give’
two or three good reasons for this
feeling.

First of all, this meeting has to be
looked on in the psychological con-
text. What will be the effect on the
opponent? What kind of opponent
are we up against? We are up against
an expansionist imperialist communist
Power of the most ruthless kind, a
power that has before our eyes
murdered our neighbouring country
of Tibet, a power that under the
guise of volunteers invaded the Re-
public of South Korea, a power that
even today is infiltrating through its
North Viet Nam satellite regime into
the country of Laos, a power that is
striving to expand in every possible
direction. This power showed its
understanding of negotiations at the
time when there was a truce in Korea,
and we all recall those agonising
months at Pan Mun Jon, where a
new kind of diplomacy was revealed,
a diplomacy which used the negotiat-
ing table for nothing else than wag-
ing a war of nerves. The Chinese
Communist regime does not believe in
negotiations and it has never nego-
tiated in good faith till now. Every
promise which it has made, it has
violated, whether in Tibet or else-
where. For the Chinese Communist
regime negotiation is an act of war,
an act of war at the conference table,
a continuation of war by other ways.

It is with such an opponent that
we are now dealing, and to say that
a friendly meeting between the two
Prime Ministers will be' used by the
Chinese Communists for any other
purpose than to push forward the
p of intimidating us further is
to revel in an illusion which is long
past its time. All that I can sy is
that in future this will encourage
toughness on the part of the Chinese"
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Communist regime. They will say
“Ah! we have got them down. These
people refused to come to talks ex-
eept under certain conditions they
laid down—the recognition of the
MacMahon line and the vacating of
aggression on their territory—as pre-
conditions for negotiations and talks.
Now, look, within three or four
months they have come down to talk
#0 us unconditionally, as we demand-
eod all along.” To a good Christian or
a kindly Hindu gentleman, the Gand-
hian approach of “all right, you have
your own way; I will meet you on
your grounds”, may be all right.
But, then, we have to remember the
character of the opponent when we
are dealing “with this problem and
there is nothing in the character of
the Chinese Communist regime that
gives us any reason to hope that this
gracious surrender is going to have
anything but the most unfortunate
consequences on the psychology of
the other side,

Then, let us look at our psychology.
‘What is it going to do to us? There is
no doubt in my mind that this coun-
try will regard this invitation as a
national humiliation. I wonder if there
is any instance in history where a
country that has been attacked, a coun-
try whose territory has been occupied,
has gone out of the way to make a
friendly invitation to the opponent.
People have sent armies, navies and
air forces into action, people have
eent ultimatums, people have broken
off diplomatic relations, as Nasser
did when Britain and France attack-
ed his country during the Suez in-
cident. Here is a brave and patriotic
country which is being attacked and
pushed around, its men killed, the
blood of its troops and policemen on
the hands of the other side, and what
we do is to invite them to come here
@3 our honoured guest. This, I think,
ip certainly breeking new ground in
history. What we are doing is to per-
petuate the illusions about the Chinese
Communist regime which unfortunate.'
1y has elready been created for the
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last ten years and which it is high
time our people were encouraged to
shed. We are trying to perpetuate
those illusions which were embodied
in our earlier misguided ucts.

Then, what will we do to our armed
forces? What effect is it going to
have on our policemen and our
armed forces. who have been killed,
or maimed, or tortured, by the
Chinese? What are going to be the
sentiments of that brave man, Karam
Singh, a man who in any other coun-
try would have been built up as a
national hero whom our Government,
to our shame, has relegated to obs-
curity during the last few weeks.
That man would have been taken by
any patriotic government round the
country to educate the people as to
what negotiating with  the Chinese
really means. What effect is this
kind of diplomacy going to have on
those to whom we look for the de-
fence of our country against aggres-
sions of this nature?

1 regret to say this but to me it
seems that this invitation is the resplt
of a complete bankruptcy of policy
which we have reached. That feeling
was there in the minds of many of
us as we listened to the Prime Minis-
ter winding up the debate on ?he
penultimate day of the last session
when he said that he had no answer
to the problem with which we are
faced, and this letter has made it
clear that there is no answer.

We may be in a hopeless minority in
this House today, though we are
not in this country, and I want to
repeat this waming.' Many of us
gave this warning in similar ten'm on
December 6 and 7 1950, and 1 invite
any hon. Members who have the
time and patience to g0 through th?t
debate in the proceedings available in
the Library of this House. There were
nine or ten of us who warned our
Prime Minister that the selling out of
Tibet was going to lead to an attack
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ea this country end I say again that
#he continuation of that weak policy,
the policy of appeasement which has
found its expression in the -latest
communication will take this coun-
#ry farther and farther away from our
goul.

Now, the third argument that has
been advanced is: “What can we do?
‘What else is there to do?” Many good
friends have put this question: “what
else can we do?” That is a counsel of
despair.

I believe there are many things
which this country can do. We are not
privileged to have adequate data from
our military forces on which we can
recommend specific policies. We do
That is a monopoly of the Govern-
ment, and that must be left to the
not have enough knowledge to judge.
Government. But it is quite clear that
there are two broad alternatives before
this country.

N

One is, if we have the power, to
eject by police action the Chinese
aggressors from the territory they have
occupied. This is what a country nor-
mally does. Whether we have the
power to do it or not I do not know.
Judging by the very optimistic and
hopeful announcements made by the
hon. Prime Minister and the hon.
Defence Minister, who tell us that the
country’s armed forces have never
been in better condition, that they
are adequately equipped to drive out
any aggressor from our territory,
which we would like to believe, there
is no reason why they should not be
asked to do their duty. There are
many of us, however, who have doubts
on that subject. If they were so ade-
quately armed and equipped, why are
we where we are today? Why have
we allowed to happen what has hap-
pened? So, there are grave doubts
among the public. The hon. Prime
Minister could usefully enlighten these
Houses of Parliament about the nature
of the equipment and the logistical
support which may or may not be
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available to our armed forces for fight-
ing in such terrain. But, as I say, we
do not know and, therefore, we can
only make the hypothetical statement
that if we have the strength to do what
we should be able to do then there is
only one honourable course and that is
to give the order to the armed forces
to do their duty.

But let us assume for a moment that
we are not in that position. Before I
move on to that I would refer to the
question that is raised, “But that will
lead to war”. I do not know if there
is any logic in that statement. It will
certainly not be an act of war on our
part. It has never been held in his-
tory that a country that has been
invaded, while repelling foreign troops
from its territory is guilty of an act
of war. It is an act of defence of a
police nature. But it is possible that
the other party will then make it an
act of war by broadening the front or
by making it a general action. That is
possible. But we seem so pre-occupied
with our own difficulties that one
would imagine that the Chinese Gov-
ernment is all dying and ready to
launch a major war on India. I would
like to question that ready assumption.

Why do we assume that the Chinese
Communist Government is prepared to
have a major war with this country
any more than we are prepared to
have it with them? We certainly do
not want a war. Nobody wants it in
this country. But why do we assume
that they want it? I am not depending
on any peaceful professions of theirs.
I am depending on the situation in
which they find themselves. They are
encountering a severe drought., The
regimented communes in which they
have penned their people—like animals
in a zoo—those people are dying for an
opportunity to rise. They have a
Nationalist Government outside their
boundaries which is almost certain to
try and land and liberate the main-
land. That threat may or may not be
a serious one. But are the Chinese
C ist Gov t prepared to
shift their main forces thousands of
miles to our frontier, leave their main-
land and home territory exposed
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either to internal revolution from dis-
contented people of the country or to a
landing from the nationalist Govern-
ment outside? I doubt it. I doubt if
Communist China is prepared to fight
a major war on two fronts today.

So, when we think so much of our
own weakness, let us also consider the
element of bluff on the other side.

If we have not got the fighting force, .

what do we do? Then again I think
there is a great deal that this country
can do. Assuming that we have not
got the strength to eject the aggressor,
does it mean that we have to invite
him to come to meet us in our terri-
tory? Does il mean that we have in
any way to have any dealings with
him? A brave nation has not been
known to connive or acquiesce in the
aggression or the occupation of its
territory. I am not saying that the
hon. Prime Minister’s letter and the
Note—and the Note is a very fine note;
it evokes a responsive echo in the
hearts of all of us—concedes anything.
But where is the need to meet when
you are not prepared to concede any-
thing? If we are not in a position to
restore the status quo before the
aggression, let us be dignified enough
to stay where we are, to say we will
not give up this territory, we shall
retake it as and when it becomes pos-
sible for us to retake it. Many coun-
tries in history have bided their time
for years and decades before they were
able to get back their territory which
had been fliched from them by supe-
rior military power. But they do not
negotiate with the other power. They
do not invite them to come and sit in
conference with them. They say, “You
have taken something that is mine.
You are too strong for me to take it
back. Please note that it is mine and
I shall take it back when I can.” There
{ou stop. You leave the thing whege
it is. .

.!t ie Hke asking what does an honest
eitizen do if a bandit comes and
occupies his verandah. Does he go and
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ask him to come to his drawing room,
have a cup of tea and discuss the mat-
ter with him  Or does he go to the
telephone, if there is one, and tele-
phone to the Police? Does he raise a
shout and call his neighbours to help?
Does he barricade his door and say, “I
will hang out till somebody comes to
my rescue”? Why are we not doing
what a prudent housekeeper would do
in any paf of the world? Which is
what? To break off diplomatic rela-
tions with the Chinese Communist
Government, to open negotiations,
which we have not done, with our
friendly neighbpurs in South and South
East Asia, who also are menaced by
the same menace and who are very
worried about the way in which we
are meeting the threat to our own
frontiers. People who have been in.
South and South East Asia from this
country have come back and said that
they are very worried. They have
pointed out that the Himalayas are
the frontiers of free Asia and that in
not defending them actively enough,
we are imperilling their own freedom.
Why do we not call a Bandung Con-
ference and tell them where we stand?
Why do we not invite them to a pact—
to say that an attack on one is an
attack on all? Why do we not do that?
Leave all the foreign powers and the
so-called imperialists out. Why do we
not call our fellow nations, the uncom-
mitted nations in Asia to get into a
group?

Why do we not equip our armed
forces better than they are? The hon,
Prime Minister and the hon. Defence
Minister have, in their wisdom, said
that they will not accept military
equipment without payment. Acharya
Kripalani in a previous debate pointed
out that between accepting military
equipment and adhering to a policy of
non-alignment, there is no contradic-
tion. Marshal Tito took military
assistance from America as long as he
needed it, discontinued it when he did
not need it any more and nobody has
ever suggested that he sacrificed nom-
alignment for even a minute. If Tite
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. eould do it, we can do it. But if we
do not want to do it individually or
unilaterally, let us do it multi-laterally.
Let us form a regional organisation of
the countries of South and South Hast
Asia and let that organisation invite
assistance and aid from other parts of
the world so that the independence of
judgment and the independent foreign
policy of any single country is not
endangered in the slightest.

When I say that, I am aware that
the hon. Prime Minister is apt to read
too much into these atatements, as
indeed he did at Bangalore at the
annual session of the Congress Party
where when an innocent amendment
was moved asking for a reconsidera-
tion of certain things, he attacked his
critics—respectable members of the
Congress Party—for daring to suggest
that foreign troops should march up
and down India trying to defend us
from Chinese aggression.

An Hon. Member: Really they are
marching.

Shri M. R. Masani: Nobody is asking
for foreign troops to be invited to this
country. But when this question is
raised and the hon. Prime Minister
says that he would not agree to one
inch of our territory being occupied by
fareign troops, the fact remains that
5,000 to 10,000 square miles of our
territory are already under foreign
occupation. It is a popular game that
is going on in certain quarters when
people ask, “How many thousand
square miles make a square inch?”
What kind of arithmetic is this?
Therefore, I am not suggesting invit-
ing foreign troops. I am not suggest-
ing alliances. I am suggesting a
regional organisation of the countries
of South and South East Asia for com-
mon security and defence.

Shri Kalika Singh (Azamgarh):
Does the hon. Member suggest that we
should join military blocs?

Shri M. R. Masani: No, I do not sug-
gest anything of the kind. I am say-
ing that the uncommitted countries of
Asia, like Burma, Indonesia and Ceylon
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and othérs, should be asked to come
and sit with us to find out as to what
can be done for the greater secutity of
the region from external aggression.
Let such a group—it will not be a
military bloc, 1t will be a group for

ti be the channel
through which foreign equipment can
come into the country without foreign
troops or without foreign interference.
Therefore, I hope that this bogey of
foreign troops marching up and down
will not be needlessly raised here as
was done in Bangalore.

This is the line of thought that I
would suggest. Now, I will be told,
“Are you not suggesting something
extreme, when you suggest that diplo-

matic relations should be broken off
with this aggressor regime?” Without
any provocation, or much less, we have
done as much. We have broken off
diplomatic relations with South Africa
and Portugal without anything com-
parable to what we have endured at
the hands of the Chinese Communist
Government. Even worse, we have no
diplomatic relations with a friendly,
helpful, co-operative country like
Israel—a country that has done noth-
ing to us, whose existence we recog-
nise but, for good reasons that the
Government alone knows, whom we
fail to recognise in the sense of accre-
diting a diplomatic mission. If we can
desist from having diplomatic relations
with Israel, surely it is not asking too
much that that very mild act of dis-
pleasure might be endowed on those
who are aggressing against us, who
have killed our people and who have
on their hands our men’s blood.

The Prime Minister’s letter ends by
saying to Mr. Chou En-lai: “You will
be an honoured guest when you come
here.” Undoubtedly the Prime Minis-
ter and the Government are entitled to
invite whoever they like as their
honoured guests, but may I say that
Mr. Chou En-lai will not be the
honoured guest of the Indian people?
He is not wanted here. If he comes,
he will come as the guest of the Gov-
ernment, we cannot help it, but the
Indian people do not want¢ to shake
hands with murder, with those om.
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whose hands is the blood of our police-
men and armed forces. Therefore, I
do want to dissociate those of us who
feel differently on this subject from
this unfortunate invitation which, in
my view, is a national humiliation.

Shrimati Renuka Ray (Malda): I
welcome the President’s Address, and
more especially do I welcome the men-
tion in it that India will not tolerate
any unilateral action on the part of
China, and that we shall defend our
frontiers.

The last speaker has said a number
of things, and I feel that he has con-
tradicted himself and thus has made
it quite obvious and clear that the
invitation that our Prime Minister has
sent to the Prime Minister of China is
not one which takes away by one iota
the stand that we have taken in
regard to this problem.

In the recent note that has been sent
from India to China, it has been made
clear once again in unequivocal terms
that India will not and cannot tolerate
this incursion into her frontiers, and
that the watershed is the natural bar-
rier which has existed for centuries.
After this I think it was not necessary
for my hon. friend Shri M. R. Masani
to make a speech which is more or less
a speech of sabrerattling. I do not
understand how it will help our cause
or that of any one in the world to
merely threaten. I do not yield, and
this side of the House does not yield,
in any way to Shri Masani or anyone
else in love or patriotism of the coun-
try. We shall not yield any of our
ferritories, and what has been taken
‘we must have back. This is the stand
we have taken, but our approach is
the same as the approach which this
country had when the battle of free-
dom was on. It is the approach of
non-violence, it is the approach of
peaceful methods, and if Shri Masani
thinks that we have lost our dignity
because we invite someone to come to
our land even though we do not agree
with him, even though we know that
they have done wrong to us, I do not
agree with it. But I do agree, and 1
think this House and the country more
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especially does agree that under no
circumstances will India tolerate
aggression or concede her territories;
if some of this is under foreign occu-
pation, we shall get it back. We hope
that by this generous gesture if Mr.
Chou En-lai comes, in spite of what
China has done, he will understand the
atmosphere, and that things may
change. But it does not mean that we
shall be patient for all time; it does
not mean we have inexhaustible
patience; it only means that to the
extent possible, we shall pursue the
path of peaceful negotiations, of a
peaceful approach, and that is exactly
what has been done.

I do not agree with my hon. friend
Shri Asoka Mehta either when he says
that the whole frontiers of India have
been thrown into the melting pot. That
is not correct. I know that people
have their apprehensions, we all have
apprehensions that our frontiers are
violated. There are many things with
which we are concerned, but we do
not have any apprehensions that
because Mr. Chou En-lai has been
invited—and it has been made abun-
dantly clear to him and to his Gov-
ernment that India does not by one
inch change the stand that she has
taken—we are conceding anything.

I turn now to another point made
in the President’s Address, that is the
need for unity in this country if our
defence is to be effective. This is
most important, and I would suggest
in all humility to the Prime Minister,
who is not here at the moment, some-
thing that I once suggested in the pro-
visional Parliament, namely that at a
time like this more especially, there is
need for some kind of a coalition Gov-
ernment. I do think that the P.S.P. is
a party which is not opposed to us in
any very violent way, that its econo-
mic policies are more or less the same
as ours. Is there any harm if we make
a fine gesture and have a coalition
between that party and ours at a time
when the nation is in danger.

Shri Kalika Singh: It is your indi-
vidual opinion.



1197 Motion on

Shrimati Renuka Ray: I am merely
placing this before the Government.
Members may not agree, it is my indi-
vidual opinion. I know that at one
time, many years back, there were
negotiations with the Socialist Party,
and it is not the Prime Minister’s fault
that they fell through at that time. I
feel that now in a moment of common
danger, perhaps if there is a coalition
Government with a party with which
we had negotiated earlier....

Shri S, M. Banerjee (Kanpur):
What about the Muslim League?

Shrimati Renuka Ray: I do not talk
of communal or communist parties
which do not believe in democratic
ways.

Shri Vajpayee (Balrampur): Why
Kerala?

Shrimati Renuka Ray: What is even
more important is the fact that in this
country today insidious attempts, deli-
berate and underhand attempts, are
being made to infringe upon our
national solidarity. It is in the dark
corners and crevices that a whispering
campaign is going on, more especially
in the frontier areas, in Darjeeling Dis-
trict, in NEFA, where disturbances
have been created by agents provaca-
teur, and in other parts of the frontier
such as the Ladakh region and U.P.
‘Wherever there are minorities who are
fighting amongst each other, or where-
ever there are groups which quarrel,
wherever there is any kind of weak-
ness, this kind of influence is penetrat-
ing. It is very unwholesome, and
much more dangerous than anything
else. I do not speak of those who, like
Shri Masani, assail even our defence
position. I do not speak of them. I
know that they will do anything to
oppose this Government. Nor do I
speak of any party in the country as a
party, because even if there are per-
sons who have extra-territorial loysl-
ties, it is not on the basis of party
that I fear them. It is not the known
danger, but the subtle influences that
are being utilised today to weaken our
country, that have to be doped with.
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It is kmown that in present times a

.nation loses its territory not neces-

sarily by means of armies and war-
fare; there are other influences. There
is the creation of areas of influence
through which a nation may lose its
very soul, its backbone may be broken,
its cultural heritage despoiled.

13 hrs.

1t is to these things that I draw the
attention of Government, and more
especially, of our Prime Minister. I
would say that even if we are too
cautious, it would not be wrong. But
let us not give ourselves away to a
sense of complacency and thus be
caught napping over these things. It
is a very dangerous situation; far more
dangerous than the obvious situation
about which Shri M. R. Masani and
other people have spoken. The Con-
stitution has given us the power ‘o
take steps against this type of treach-
ery and this type of disloyalty. As I
said, it is not the known that we fear
so much as those who are using under-
hand methods. We must take proper
action against them, armed with the
Constitution as we are in this matter.
I have spent a lot of time speaking on
this situation which is uppermost in
our minds.

Turning to the internal situation in
India, the President’s Address has
drawn attention to the fact, and we
welcome it, that industrial production
has gone up. It is also true that for
the first time the depletion of our
foreign exchange reserves has stopped,
and to some extent there is an
encouraging positian in regard to
exports.

But the most important thing in
this country today is the increase of
our agricultural production. Here,
unfortunately, we are in a very difi-
cult position. T do not want to join
the chorus of those who sing a swan-
song of frustration, but, nevertheless,
it is necessary for us to focus atten-
tion on what is the most urgent oro-
blem today. It has been said—and
these are Government figures—that our
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agricultural production in this country
48 short of our demands only by 10 per
cent. If that be so, why could not the
necessary momentum have been creat-
ed by this time? Why eould we not
have gone ahead in this matter? I
know that some people bewail fate
that there are increasing prices, and
there are inflationary trends in our
economy. I do not hold the view that
we can check this. altogether, more
especially when we are in the midst
of a developing economy. Neverthe-
less, there is truth in this, that so far
as the food prices are concerned, <we
must do something at least in regard
to the prices of essential foodgrains.
We have to do somethng in ‘his
regard, because food is an essential
need of man. In fact that is the
most essential need of man. We need
not think of keeping stocks of other
things at a time like this during the
transitional period, but we must have
stocks of foodgrains; even if we have
stocks of other things, their significance
is not of such great moment, but if
peoole do not have food, which is the
most clementary pre-requisite, then it
becomes a serious matter. It is for this
that we are having our developmental
plans for increasing stocks and for
increasing agricultural production, »nd
vet we have not gone ahead in the
matter. 1 feel that there is bank-
ruptcy of wisdom in our minds. We
are hesitant in our policies. If we
believe that there is shortage in this
country, and distribution must be
effected and enforced properly so that
all people, more especially the
children, get nutritous food, then let
us think of controls. But what is this
irritating policy of having checks that
are no checks, those zonal systems
that merely provoke and do not lead
to real results? How does it help us?
We are importing foodgrains in order
to avert famine, in order to deal with
what we should have begun to deal
with in another way. But even the
import of foodgrains has not checked
the rising prices. In one State, which
has been much attacked, namely West
Bengal, they did make an attempt to
bring in price ¢ontrols, but in isolation
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they could not go on with it, and,
therefore, they had to withdraw from
that position.

I know that there are many in this
country who are allergic to the word
‘conirols’. You may drop that word
and use any other word you like, but
it is necessary when we are in short
supply that Government should
arrange .through some form of State
trading for enough food, in fact not
merely arrange, but see that the dis-
tribution of food goes on in the right
way and that priorities are allotted
in the right way. If that is not done,
then how do we say that we talk about
the welfare of children? How do we
say that we give priority to the child-
ren of this nation? I had spoken once
before in this House about what war-
time Britain did, but even today we
have not found our way to do‘ng that.
Even in the case of milk which could
casily be rationed and distributed to
children and nursing and expectant
mothers, we seem to have failed to do
anything.

1 would appeal to the Food Minister
who is not here at the moment that
when the Demands for Grants relating
to his Ministry come up here, he wilt
give us some assurance that in the case
of the nutritcus diet for children, Gov-
ernment do intend, and have gone
ahead in some way, to do something.
So far, we have no policy in this mat-
ter. As I said, West Bengal has Ybcen
blamed because she did make an
attempt at a policy which was the
only policy which could be followed
when we were in short supply, bu
she had to abandon it. Today, we ore
having these zones, or as I said, these
merry irritant checks, but the prices
are not controlled by these zones. I do
not suggest that Government should
try to control all types of prices. But
I would suggest that at least they
should concentrate on the prices of
foodgrains and do something; to the
extent that this will influence the other
prices, they must do something to
check the rising food prices. It does
not matter if the other prices go up
during this period of a developing aco-
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nomy, to some extent. But let us be
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chscussxon on the Report of the Pay
i I feel that whatever be

in a position to give food to our peopl
at rates at which they can buy it....

Shri Barman (Cooch-Bihar—Reserv-
ed—Sch. Castes): At economic rates.

Shrimati Renuka Ray: . . . at eco-
momic rates, so that they can buy food
for themselves and for their children.
That should be the thing on which we
should concentrate in the home front.

I now turn to another point about
which I have spoken many times in
this House. But before doing <o, I
would submit that I regret that in the
President’s Address, there is no refer-
ence to the unprecedented floods that
came to West Bengal in 1959. 'In 1956,
there were abnormal floods, and it was
said that these were abnormal floods
and that for the next fifty years, such
floods might not come, but they have
come again in 1959. I know that a
flood control committee has been set
up, but the reason why I am drawing
attention to this more particularly and
specifically is that it is very unfortu-
nate that the Farrakka barrage over
the Ganga,.about which so much has
been said, and about which Govern-
ment themselves have given an assur-
ance, has not yet been started. It will
take time, no doubt, but it is unfor-
tunate that the construction work has
not yet been started, although it is
admitted that it will help to prevent
floods in many regions of West Bengal,
that it will rehabilitate the port of
Calcutta and what is more, that it will
rehabilitate the region, namely, West
Bengal. I hope that when the budget
is presented before the House, there
will not merely be an allocation for
the Farrakka barrage, but when the
Demands for Grants relating to the
Ministry of Irrigation and Power come
up, the Minister in charge will be able
to tell us that the construction work
has actually started on the Farrakka
barrage.

I do not have much time at my dis-
posal, but there are just one or two
points which I would like to raise. One
of these relates to the Pay Commis-
sion’s report. We have had a long

the legal position, it is utterly and
morally wrong that for the same work,
the employees of the Central Govern-
ment should get more pay than those
of the State Governments or the loca}
authorities. What has the teacher in
the local authority done that he should
be paid less than the chaprasi of the
Central Government?

Mr. Speaker: Does the hon, Member
suggest that for a period of ten years,
whatever is intended to be given to *he
Central Government employees as an
addition may be reserved and given
away or distributed to the States?

Shrimati Renuka Ray: I do sug-
gest that the employees of the State
Governments and local bodies should
have been dealt with first.

Mr. Speaker: She believes that that
will be the method by which there
will be equalisation of salaries for
the same work.

Shrimati Renuka Ray: Yes, for the
same kind of work. I want to say
that this differentiation is a relic of
British days. When the British were
here, their ‘last stronghold was the
Central Government. The Provinces
had transferred subjects. They did
not care what the Provincial Govern-
ments paid to their employees, They
wanted loyalty only at the Centre.
But is it for us to continue this? 1
say to all Members on different sides
of this House: have we. such
bankruptcy of statesmanship that
even apart from the fact that it is
morally wrong, we do not consider
these other people in the same con-
text? A sum of Rs. 55 crores is being
spent to enhance the salaries of Cen-
tral Government servants, and no-
body is satisfled because on an indi-
vidual basis, it comes to little.

An Hon. Member: It is Rs. 31

crores.

Shrimati Renuka Ray: I thought the
Finance Minister said it was Rs. 55
crores.
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Shri S. M. Banerjee: Ultimately
Rs. 55 crores,

Shrimati Renuka Ray: Ultimately
Rs. 55 crores. But Rs. 55 crores is a
big dent in our total wealth though
individually it is very little. There-
fore, I think it would be better if
even at this stage we utilise the
money already promised to give
amenities for the children of these
other employees, for their welfare,
and raise their money wage on an
individua] basis.

Lastly, before I conclude, I would
ask the Government as to what is
happening to the Report of the Direct
Taxes Administration Enquiry Com-
mittee and their recommendations.
Perhaps our coffers may have a little
more funds if what Shri Tyagi and
his colleagues have suggested are
taken into consideration more serious-
ly. This is a very sad state of affairs
in our country. 1 wanted to deal
with the administrative side, but there
is no time. It is a very sad reflection
on authority that the reports of Com-
mittees such as the Estimates Com-
mittee, and the reports of study
teams—so many authorities who take
a great deal of trouble to make re-
commendations—are given so little
eonsideration up till now. We are
now going for a very large Third
Plan, But how is it going to be im-
plemented? That is of far greater
consequence. I wil] take some other
opportunity to speak on it at length.

Lastly....
Mr. Speaker: How many ‘lastlys'?

Shrimati Renuka Ray: Thank you
very much. 1 support the Presi-
dential Address. I am sorry I have
r.ot been able to have the time ‘to
speak on one or two other things.

Mr. Speaker: There will be other
opportunities.

Shri Raghubir Sahai (Budaun): I
take this opportunity of expressing
my gratefulness to the President for
the very lucld and exhaustive Address

FEBRUARY 16, 1960

A .. lress by the 1204

that he made to the Members of the
two Houses only very recently, Im
that noble Address he dealt with a
number of points, both on inter-
national affairs as well as onm
domestic matters. It will not be pos-
sible for any of us to deal with all
those points, nor with many of them.
Only a few can be taken up at the
present moment in the limited time at
our disposal.

I feel that the President has very
rightly given the topmost priority te
the subject of China and Chinese
intrusion into the borders of India.
He has very rightly characterised this
action on the part of China as
a breach of faith. I am really sur-
prised that some of my hon. friends
here and outside should object to this
expression. If it is a matter of truth,
why should it be concealed? It is the
feelings of this country which the
President has rightly expressed in
this term. I personally think it is a
very dignified term, though it is a
strong one. At the same time, it is
a very restrained use of language.

I personally think that all this time
we had not been able to understand
China. All along, we were express-
ing our friendly feelings towards
China, While she was busy with her
own border incursions, she was blam-
ing us for expansionist designs. Now
this mentality and conduct on the
part of China could not be understood
by any one of us. This is a very
absurd position which was adopted by
China, and I congratulate our Prime
Minister on having taken up a very
peaceful approach, at the same time
a very firm approach, in this matter.
It may be to the dislike of some of
our esteemed friends here and out-
side. But it will be admitted by every-
body that it has won us friends all
over the world. We find today that
China stands isolated in the Sino-
Indian dispute. Even as big a per-
sonality as Mr. Khrushchev has advis-
ed China to come to a peaceful settle-
ment with India. I think many of
our friends will agree with me that
the advice tendered by Mr. Khrush-
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chev will have some salutary effect
on China.

I am not at all suprised at the invi-
tation which’ has been extended by
our Prime Minister to the Prime Mi-
nister of China to meet him in the
middle of March in New Delhi. I
do not find that there is any cause for
consternation, &8s was evident from
today’s motion for adjournment, As
the Prime Minister told us, we are
brought up in a different atmosphere.
I remember when the first non-co-
operation movement was on, Mahatma
Gandhi was on meeting terms with
Lord Reading. I remember also that
when we were all locked up in jail,
when the civil disobedience movement
was at its zenith, Mahatma Gandhi
was again meeting Lord Irwin and
came to an agreement with him
known as Gandhi-Irwin agreement. I
also remember that when the civil
disobedience movement of 1931 was
‘going to be started immediately,
Mahatma Gandhi wanted to meet Lord
Wellingdon. Where is the harm if
Mr. Chou En-lai wants to meet our
Prime Minister? Let him meet.
There is no reversal of policy involv-
ed. Our Prime Minister has made
the whole thing crystal clear as to

what is our stand. Let both Prime.

Ministers meet dnd let the world
judge the results of that meeting.
There is no ‘cause for consternation
and there is no reason for dissatisfac-
tion to be expressed in this House.

The Prime Minister has not called
upon the country to make a halt in
its progress and in ‘its ‘preparation
to meet the aggression of China. On
the other hand, he has called upon
the country to be prepared for the
worst, even if we have to meet force
with force, So there is no harm in
eéxtending that invitation. Are we
prepared and are we taking all pro-
per steps to meet the aggression and
to strengthen our unity? The Prime
Minister has rightly called upon the
country to push on with our indus-
trial progress, to push on’with our
agricultural progress. We are really

359(Ai) LSD—4.
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proud that our industrial progress s
really giving satisfaction to many
people in this country, although we
wish that it should proceed with still
greater speed.

In this connection, I am glad to
note that a decision has been taken
that the N.C.C, the Territorial Army
and the Lok Sahayak Sena are going
to be expanded. I feel that by these
actions people will be heartened and
will feel that our Government is
serious to meet the menace of China.
Here, I would like to offer a word of
advice and suggestion to the Govern-
ment that compulsory military train-
ing should be introduced in all schools
and colleges and universities because
this is the right time when such a
step could be taken, not only to make
our student folk manly and improve
their physique but to wean them away
from indiscipline which is a canker in
our society.

Coming now to agricultural produc-
tion, as has been rightly pointed out
by one of the hon. Members here yes-
terday, it is the weakest link in the
whole chain. We should certainly
feel ashamed of it. Look at the soar-
ing prices of foodgrains. Not only
the Ford Foundation Committee but
also the U.N. Mission Report has also
laid stress on taking serious steps to
step up our agricultural production.
I do not blame the Government for
any indifference in this matter; but,
we judge the whole thing by positive
results. The results are disappoint-
ing.

An Hon. Member: Who is to blame?
The agriculturists?

Shri Raghubir Sahai: Even where
the Government have provided enough
water for irrigation, enough fertilizers,
enough good quality seed, we find that
the yield from our land is the lowest
in the world.

Now, as I said, this is not a matter
for pride and I feel that we have not
created a sense of urgency in  the
people to take advantage of  thase
amenities or facilities which  have
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becn provided by Government. It is
up to us to see that all these facilities
which are being provided by Govern-
ment are taken full advantage of
I do not say that further progress
should not be made, further irriga-
tion facilities should not be provided,
further quantities of fertilizers should
not be provided or even more quanti-
ties of good seed, But, I say that
the present quantities that are avail-
able are not being fully utilised and
that we should evolve a machinery to
see that those facilities are being
fully utilised.

In this connection, I very carefully
listened to the remarks of my esteem-
ed friend Shri A. P. Jain yesterday,
our former Food Minister. He did not
have any particular observations to
make in regard to agriculture because
he happened to be our Agriculture
Minister only very recently. But, he
offered some remarks in connection
with C ity Devel 1t admi-
nistration. I have got very great res-
pect for Shri Jain; he comes from my
own State and we are all proud of
him. (Interruption). But, he has,
unfortunately, made some very
sweeping remarks in regard to another
Ministry.

I thought that I was, perhaps, the
greatest critic of the Community
Devalopment Ministry in this House
and I took pride over it (Interrup-
tion). I took pride as the construc-
tive critic but I find that he has
outheroded Herod. He has characte-
rised the whole scheme as mis-con-
ceived or ill-conceived and he has
come to the conclusion that it has
borne no results,

An Hon. Member: Borne no child!
(Interruptions).
Shri Raghubir Sahal: He is entitled

to hold his own honest opinion. But,
I wish to ask him. . .

Shri Braj Raj Singh
‘Whom?

Shri Raghubir Sahai: I wish to ask
Bhrl Jain, if he holds this opinion

(Firozabad):
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why did he not make it clear to our
Prime Minister or to his Cabinet col-
leagues (Interruption) because our
Prime Minister happens to be the
greatest advertiser of this Community
Devel t mov t not only in
this country but all over the world.
We are all really very grateful to our
Prime Minister for having made this
movement a popular movement in this
country and all over the world. Shri
Jain should have made his position
clear. He did not even take Parlia-
ment into confidence about his views;
and, now, as last as 1960, he is telling
us that the whole scheme is mis-
conceived, which means that all this
time we were wasting all these funds.
I think if this criticism had been
made by some freelance on the other
side that would have been excusable
(Interruption). I am very sorry for
him, Not only that; he has made
some more remarks.

18.27 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
He says that a functional approach
should have been made in the Com-
munity Development scheme. I agree
with him, to a certain extent; but is
that possible? Even now I find that
the Community Development Scheme
is being criticised, day in and day out,
for being a top-heavy administration.
And, there is some truth in it.

If we are going to act on the advice
of Shri Jain, think of the administra-
tive cost that it would amount to.
What he wants is that at the village
level, not only should there be a
village level worker, whom he charac-
terises as a multi-purpose individual,
but experts for every individual mat-
ter, for soil, for agriculture, for planta-
tion, for cooperatives, for this and for
that. Even now, the village people
feel that there are too many officers.
If Shri Jain's scheme is to materialise
what would be the situation? Where
to find all these? It is not possible,
He says that there should be experts
not only at the village level but at
the block level also. It may be per-
fectly correct; but, is that possible?
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Only yesterday we saw that even
experts differ, We saw two experts
differed on the quality of railway
sleepers. One set said they were per-
fectly good and the other experts said
that they were bad. Even experts
differ. Can we produce experts by
pressing one button?

I am intimately connected with so
many activities of community deve-
lopment. At present, our Ministry is
busy with the training programme,
from the highest level to the village
level.

Shri Braj Raj Singh: From the
Minister to the Gram Sewak,

Shri Raghubir Sahai: But, are we
satisfied.

Mr. Deputy-Speaker: The hon.
Member may conclude now,

Shri Raghubir Sahai: Sir, I would
tike to have a few minutes more; and
this is the last point.

Mr. Deputy-Speaker: So far as liking
is concerned every hon. Member
wants to have more time. All right;
he may have 3 or 4 minutes more.

Shri Raghubir Sahal: I feel that
if this argument is carried to
its logical conclusion, it will carry
us nowhere. We cannot multiply so
many officials in community develop-
ment either at the village level or
the bloc level. The stress at  the
Ppresent moment is that the villagers
themselves should be so trained so
that we have a very limited number
of  officials. That is why gram
sahayaks are being trained in all
these matters, We are looking for-
ward to the day when the services of
all these officers who have been deput-
ed to this department could be dis-
pensed with and everything could be
controlled by the village people them-
selves.

While the physical results are some-
thing of which we can legitimately
be proud, we have certainly failed in
creating a new outlook, If Shri Jain
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had laid stress on that aspect, I would
have agreed with him in entirety. We
have failed in creating a new urge
and a new outlook. But that is not
a matter which can be achieved by
sending experts or resorting to func-
tional approach which Shri Jain has
emphasised. I am sorry that Shri Jain
should have gone out of his way to
criticise the Cc ity Devel V]
Ministry ...... (Interruptions.) The
hon. Member has explained that he
has been relegated to the second posi-
tion now. I am glad if Shri Jain's
views find an echo in the heart of so
many of our esteemed friends here on
the Opposition Benches. But let us
see whether a time comes when Shri
Jain would be able to convert the
entire House to his views. I think
those views should be discussed at
length and we should be able to find
out where the fault lies.

Shri P. K. Deo (Kalahandi): Sir,
at the beginning I want to congratu-
late the President on his realistic and
pa‘riotic stand on the question of
Chinese aggression. At the same time
he has given a timely call to the
nation for national unity and for eco-
nomic and industrial advancement. I
beg to submit that as a corollary to
this national preparedness and deter-
mination to preserve India's integrity,
he should have clearly stated that the
Government would not hesitate to take
extreme steps to drive away the
Chinese from the Indian soil and to
restore the lands occupied in Aksai
Chin and NEFA to India. I feel that
in that part he has completely failed
in not explaining the sentiments to
the people of this country. He has
rather expressed the pious hope that
China under the pressure of world
public opinion will come to some sort
of an agreement with India.

We know very well that though a
state of belligerency does not exist
between India and China, it would be
hypocrisy to admit that the relation-
ship is cordial. You have seen that
obstacles had been put to the Indian
traders contrary to trade agreements of
1854. Our frontier guards have been
taken as captives and subjected to ali
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sorts of third degree methods in de-
finance of all cannons of international
law and that has been discussed in this
House previously. Very rightly my
hon, friend Shri Masani has paid com-
pliments to Shri Karam Singh for his
patriotic duty. We have seen that
our diplomats in China have been
subjected to difficult living conditions.

The Chinese are 'very regular in
reiterating Panchsheel in the last para-
graph of every communica‘ion that
has been sent to us but we have seen
that this reiteration has not stood in
the way of their going in the manner
they have done. Al the protracted
negotiations have not yielded any
fruit. It has rather worsened our
relations. We have noticed that in
every communication not only the
old claims are affirmed but new ones
are asserted. I think that 47,000 sg.
miles territory is the latest claim of
the Chinese and I do not know what
will be the further claim when Mr.
Chau En-Lai visits Delhi. I feel that
at this stage any negotiation wou:
be futile. -

At the same time, I congratulate
the Ministry of External Affairs for
having published a fully documented
and massive atlas reproducing the
various old maps, specially those in-
teresting ones which were prepared by
the Chinese authorities and which go
to prove the validity of our frontiers.
Especially the most in‘eresting part of
it is the reproduction of the famous
map which was prepared to illustrate
article 9 of the Simla Convention,
defining the MacMahon Line and it
has been signed in the most picturesque
caligraphy by the Chinese and Tibetan
represen‘atives as a token of their
acceptance. All these documents go
to prove the soundness of our case
and I think we should take firm
action to. expel the Chinese and not
to go in for any negotiation unless
and until our land is cleared com-
pletely of the bandits.

It is a painful thing to learn that
our Prime Minister has invited the
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Chinese Premier to Delhi. A few
days back such an invitation of the
Chinese. Premier to Rangoon was
rejected by our Prime Minister. That
was the line the country has been
thinking about because we were all
afraid that Rangoon may be a repeti-
tion of the Munich Conference.
Today, I fail to understand what cir-
cumstances have changed and what
reasonings have prevailed on our
Prime Minister to invite Mr. Chou
En-Lai to Delhi. In this connection,
I would draw your attention to page 2
of the President’s Address where he
says:

“My Government, therefore,
pursues a policy both of a peace-
ful approach, by negotiation
under appropriate conditions....”

I would like to know if the appro-
priate condition is.not for the Chinese
to clear the occupied territory. The
same conditions as before have pre-
vailed. Even then our Prime Minis-
ter has gone to the extent of extend-
ing an invitation to a Prime Minis-
ter of a hostile country.

Another painful thing of the
present development is the freedom
that is given to China to purchase the
various strategic war materials from
this country, especially jute and jute
products which have increased to
tremendous proportions in recent
years. I think there should be a stop
to all these, as these materials may
be used against us.

Coming to the home front, I beg to
submit my most painful surprise at
the omission in the Address of any
reference to the integration of the
outlying Oriya tracts with Orissa.
When the bilingual State of Bombay
which was sometime back considered
to be an irrevocable decision is
going to be bifurcated into two States
of Mahagujarat and Maharashtra with
great jubilation, it will be a great
pity it the fate of the outlying Oriya
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tracts of Seraikella and Kharaswan in
Bihar and some areas in Bastar,
Raipur, Raigarh Districts of Madhya
Pradesh and Srikakulam and Visakha-
patnam Distric's of Andhra Pradesh
still remain to be undecided. (Inter-
ruptions.) I beg to submit that the
whole question should be reopened
and a boundary commission should be
formed on the basis of the Pataskar
formula. Then justice will be done to
all parties.

Sir, our Government is completely
in the know of the deep-seated dis-
content that ig prevailing in Orissa
regarding the adjustment of the
boundaries which is a very legal
claim. In this connection, I would like
to bring to your notice that on various
occasions it has been pointed out to
the Commissioner for Linguistic
Minorities as to how a deliberate and
systematic attempt hag been made to
suppress the language and culture of
the Oriyas in those areas. Let me
take the case of Seraikela and Khar-
sawan. In the 1841 census a popu-
lation of only 1,000 persons were there
with Hindi as their mother tongue.
In 1951 it suddenly rose to 23,633 as
against an Oriya-speaking population
of 60,000. According to the latest
statement made by the Minister of
Education, Bihar, we came to know
that at the moment there are 257
Hindi primary schools with 9,000 and
odd students and 79 Oriya primary
schools with 2,000 and odd students.
If that be so, it means that 40 per
cent of the Hindi speaking population
are “citizens” of school going age. I
cannot understand how this high in-
cidence of infancy prevails in the
Hindi-speaking
absurd.

There is a deliberate denial of the
rights guaranteed under the Constitu-
tion to the linguistic minorities. When
the national literacy stands at 16 per
cent 4 per cent of literacy among
the Oriyag goes to prove that there is
something wrong somewhere.

Settlement records in that area used
to be kept in the regional language—
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Oriya—and settlement operations used
to be conducted in that language.
Now we find that settlement opera-
tions are being conducted in Hindi.

Apart from the negation of cultural
rights of the local people, we often
find that they undergo innumerable
economic hardships. The Oriya
villages are not so well developed as
the non-Oriya pockets. The Oriyas do
not get suitable jobs in spite of their
qualifications. Sir, not only adminis-
trative convenience but consideration
of civilised human values should
prompt the Government to re-examine
the whole question and, if possible, to
appoint a boundary commission at an
early stage.

Sir, my speech would not be com-
plete wi'hout a reference to the most
controversial suggestion regarding the
appointment of a high-powered tribu-
nal to go into the conduct of persons
placed high in our national life. I
am glad to know that our Prime
Minister has been thinking in right
earnest in that line, and in his recent
utterances at Bangalore he expressed
a view that the Ministers should
declare their assets. It would not be
out of place, Sir, to say that in 1954,
as a member of the Orissa Legislative
Assembly, on behalf of my party I
introduced a non-official Bill, and the
name of that Bill was “The Orissa
Declaration and Periodical Verification
of the Public Servants Properties
Bill”. That was negatived at that
time by the brute majority of the
Congress Party in the Assembly.

Shri Surendranath Dwivedy (Ken-
drapara): Why don't you bring it
now?

Shri P. K. Deo: Now, after the
Ganatantra Parishad joined the coali-
tion, it is a good thing that at the
direction of that party the Ministers
belonging to Gariatantra Parishad
there have declared their assets and
they are subject to verification at any

. time. It is a good thing that the main

ruling party of the country today and
its government have been thinking
exactly in the line which was suggest-



121§ Motion on

[Shri P. K. Deo]
ed by my party six years back. They
wanted to act in that line but the
suggestion was then rejected by the
brute majority of the Congress,

I do not appreciate the appointment
of a whole-time tribunal for this pur-
pose, but I want an assurance from
the Prime Minister that an ad hoc
tribunal will be appointed to enquire
when specific charges are brought in
against persons placed high in public
life.

An Hon. Member: He has promised
that.

Shri P. K, Deo: Lastly, I beg to
submit that it is a good thing that the
President’s Proclamaiion so far as
Kerala is concerned is going to give
place to the normal constitutional
machinery which is going to be res-
tored very soon. At the same time, I
congratulate the people of Kerala for
having taught a very good lesson to
our Communist friends for their anti-
national stand and the way they
reacted to the question of Chinese
aggression. But, at the same time, I
express my regret at the fact that the
communal forces in certain parts of
this country are raising their ugly
heads as an aftermath of this Kerala
elections, and I draw your attention to
the various resolutions of the Congress
Party and the Praja-Socialist Party
which have made it a regular feature
to pass resolutions in their conferen-
ces that they will have no truck with
any communal or Communist Party of
the country. But, Sir, adversity makes
strange bed fellows. It is a grea‘ pity
that even for the purpose of elections
they have sacrificed the very principle
on which they have been speaking to
the people so long.

Shri Siva Raj (Chingleput—Reserv-
ed-Sch., Castes): Mr. Deputy-Speaker,
Sir, the China cloud seems to hang
rather heavily in this House and cast
its shadow on many other issues which
can be raised in this debate on the
Motion of Thanks to the President for
his address. Nevertheless, Sir, this
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came all of a sudden, this invitation
by our Prime Minister to Mr. Chou

"En-Lai, at least it was not in accord-

ance with the view that we all took
on this question especially in this
House. I thought any such meeting
or negotiation, by whatever term you
might like to call it, should be made
on the condition precedent, namely,
that the Chinese ought to vacate all
the territories which they have occu-
pied. It is on that basis we thought
this House dispersed last time with
the view that the Chinese ought to
vacate the aggression if at all there
should be any negotia‘'ion, settlement
or meeting—by whatever term people
may like to call it on this occasion.

I am only surprised that our Prime
Minister who lays claim that he has
been trained under the peaceful and
non-violent teachings of Mahatma
Gandhi has not gone further and
learnt the other big lesson, nameiy,
that if and when—and all human
beings are liable to err—he makes a
mistake or commits an error he must
admit it in the public, as Gandhiji
did, that it was a Himalayan blunder.
I hope in this case he will come to
the House and say that in inviting Mr,
Chou En-Lai he has commit'ed this
blunder. I do not want to go to the
excesses to which my hon. friends
Shri Masani and others went in this
matter of China border dispute. I
think every effort ought to be made,
undoubtedly, even at ‘he last moment,
to see whether the opponent can be
brought round by peaceful negotia-
tions.

One feature of this Address is the
reference made by the President to
the stream of foreign visitors who
came to our country. It is undoub-
tedly a sign of the importance and the
stature that India occupieg in the inter-
national world. We have always
been ready to welcome these foreign
visitors coming as most of them did
with the ostensible purpose of help-'
ing India in her economic and indus-
trial development and also to get the
aid of India in their cause for the
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furtherance of peace. Most notable
were the two visits, one by the Pre-
sident of the United States of America,
President Eisenhower and the other
by the Premier of Soviet Russia,
Mr. Khruschev. The trend these days
seems to be that, apart from the
ideology for which these persons stand
for—it does not matter—they all
agree, or at any rate attempt to agree,
on a policy of peace and friendship
in the world. While Mr. Eisenhower
said “family, peace, food and freedom”,
Mr. Kruschev stands for what is
called disarmament. I think this dis-
armament is received now by us with
hope and gratitude. I do hope that
we on our part will help in such a
manner as is possible for our Govern-
ment and people to further this cause
of world peace and disarmament.

Unfortunately, however, while dis-
cussing about peace and disarmament,
the French nation has conducted
nuclear tests in the Sahara desert: not
that they are unwilling for world
peace, not that they do not know the
consequences of the atomic tests, but
i* is probably to test their own capa-
city for the production of these
nuclear weapons if not on par with
the United States and the USSR, but
at any rate sufficiently near them
in the matter of ‘achievemen® in these
nuclear weapons. That is perhaps
quite a legitimate aim, I suppose, with
which they have done it. I know
some of the young hopefuls in our
country also suggest that we should
also take to the manufacture of ‘hese
nuclear bombs and we must also try
the test in some part of this country:
I hope it is not in the deserts of
Rajasthan in any case. But tha* seems
to be the trend. So, in all this con-
fusion I think we on our part should
help to come to an understanding to
achieve some unity of purpose in
order to see that this cause of world
peace is achieved.

Not merely this China clouds
many other issues. We must also see
that the other important questions
such as the question of, or the pro-
dblem of, our Indian nationals 1n
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Ceylon and the problem of Indians
in South Africa and the problem of
Indians in Goa, are settled. In all
these respects also, we must not stop
our effort. We must pursue our
efforts to solve these problems in such
a manner as is possible and in a
manner which appeals to the Union
Government today, and because of the
issues of peace and disarmament these
issues should not be giver. the go-by.

The Address, in the first place,
refers to the progress made in the
industrialisation of the country. The
President has been good enough to
give the record of achievements made
in this direction; not merely in the
matter of steel plants but in the
matter of cement and aluminium fac-
tories. He has al.o referred to defen-
ce produc'ion and the self-sufficiency
which is aimed at in the maiter of
defence equipment in th's country.
He also has mentioned about the rail-
ways and what the railways are try-
ing to do in the matter of -self-suffi-
ciency in the matter of equipment,
wagons and the locomotives and the
like, though he has not mentioned
anything about the sleepers. I
suppose it is not possible. Neverthe-

‘less, progress has been made to the

extent tha* is possible and it is a
record on which we must congratu-
late the Government.

On the agricultural front, however
things have not gone so well and not
as fast as we all wish it should. One
feels that in a way this excessive
industrialisation has cast its reper-
cussion upon the agricultural front.
One also fears that too much of in-
dustrialisation might lead to the
sapping of the agricultural economy
in this country. Particularly, we find
that apart from the fact that there is
short supply in the matter of food-
grains for the increasing population of
India, the question of distribution of
these foodgrains also comes up. It
is a tragedy to see that the very person
who cultivates his soil and who
sees from day to day to the harvest
of the crops, the corn-grower and the
paddy grower, is not able to get a
morsel of the grain at times even
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though the birds and the heasts
around him get the opportunity to
have a go at their produce. Such is
the kind of distribution we are having
in this country. It has been brought
to the notice of both the Central
Government and the State Govern-
ments as to how food production can
be increased more particularly by
the allotment of lands to the landless
labourers by reclaiming a lot of cul-
tivable waste-land. We do not not
know what attempts have been made
in this direction. We would like to
see that as far as possible all the
cullivable waste-land must be brought
under the plough and to see thau all
these lands are allotted to the land-
less labourers in India. That will
go to increase production undoubted-
ly. .

We have had an example recently
on account of the efforts of the Re-
publican Party of which I have the
honour to be the President. Owing
to our efforts in five districts of the
Bombay State they have been able to
get 36 lakh acres of land, by putting
pressure upon the Government,—what
they call land satyagraha. I think the
Bombay Government was both kind
and sensible enough to accede to the
demand and ultimately they granted
36 lakh acres. Before the agitation
they said that the lands were not
available for cultivation. Anyway we
feel that if honest attempts are made
both by the Government and the peo-
ple who are interested in the welfare
of these poor rural population, a lot
of land will be available.

Next, I must refer to the rising
price of foodgrains and other essen-
tial commodities. It is a pity to see
that people cannot get things at what
is called a fair price and yet one looks
on to the moral progress that our
country has made. This reminds me
of one thing: years ago, there used
to be a report sent periodically to the
Secretary of State for India; it was
called a note on the material and
moral progress of India. It started
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with moral progress and then dealt
with material progress and the con-
ditions in India. Therein they gave
an account of the famine this, that
and the other. I wish that the Presi-
dent’s report referred to some such
moral progress. I am afraid on the
moral front, far from there being any
progress, we are on the decline,

For instance, in the matter of
rising prices of foodgrains and other
essential commoditions, there is black-
marketing. This also reminds me
of something which I had read some-
time before and which seems to have
been put in the words ¢f Muhotmu
Gandhi. This is what he seems to
have said:

“High rising prices are due to
the fraud of the business. Now
we are free. We must do honest
work somewherc at least. The
apprehension of rising prices is
there because we are scoundrels
and cheats. Business men do
not krow how to earn an honest
penny. I am ashamed to say all
these things. How could pan-
chayat raj be established under
the present conditions?”

14 hrs.

This is what Gandhiji is sup-
posed to have stated. That is
the reason why I said that the
President should have referred
to the decline in—I do not know what
to say—morality. It has declined in
the moral front. It is not merely
black-marketing; we also find, for
instance, that student indiscipline has
assumed such proportions that it is a
matter for pity that no control can
be exercised over the students at a
time when such control is necessary
in their own interest and in the in-
terest of the future generations of the
country. It is incredible that every-
where students should teke the law
into their own hands.

There is another matter in which, I
suppose, there is a sort, of decline on
the moral front; I refer to the kind of
nepotism one finds everywhere. Cor-
ruption has figured so much in the
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last few days. There are a number
of instances of corruption. In every
couniry there is corruption, but the
more important danger is that cor-
ruption is probably recognised as a
sort of normal pattern of conduct in
our country. That ought not to be
encouraged.

According to me, corruption is not
80 much a course of conduct, as a
statc of mind, which either on account
of parochialism, communalism or
casteism, is prepared to sacrifice truth
and honesty for securing one’s own
ends. That is also a kind of corrup-
tion. I am not merely referring to
corruption where one blackguard in
power deals with another blackguard
on a profit basis to do a wrong thing
to the detriment of honest citizens,
That is the worst form of corruption.
I have in mind the general tempera-
ment or state of mind where people
think that there is no harm in doing
a thing like that. If they do a wrong

thing, they want to justify it on the -

ground of provincialism, parochialism
or casteism. That is the sort of cor-
ruption, which I think is prevalent in
this country. I think the President,
in his Address has not given us a lead
in this matter as to how best this
ought to be put down.

There is one other matter which
has become stale and many have al-
reedy referred to it. There seems to
be an impression in the public mind
—it does not matter how much we
protest here—that the Union Govern-

ment, particularly the Prime Minister -

is trying to fight shy of the challenge
that has been thrown to him by Shri
C. D. Deshmukh. It is, of course, very
difficult for the Prime Minister over-
burdened as he is already with many
problems of various kinds to deal with
it immediately nevertheless, he has
got a duty to this House. This House,
having got cognizance of the matter,
must dispose of it in a suitable man-
ner and it is his responsibility to
satisfy the House @s to how he is
going to deal with this matter. I am
not going to talk of personalities, be-
cause we do not know the personali-
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ties. I am not going to talk about the
charges, because I du not know the
charges. It is rather amazing that
the Prime Minister should get up and
ask, “What are the charges?” In fact,
we are waiting to know the charges
from the Prime Minister as revecaled
to him by Shri Deshmukh.

Shri Heda (Nizamabad): Shri
Dueshmukh has not revealed the char-
ges; that is what the Prime Minister
says.

Shri Khushwaqt Rai (Kheri): Why
not place all the correspondence be-
fore the House?

Shri Siva Raj: My only anxiety is
to see that the man in the street does
not talk of it all the time in every
novk and corner. It is a matter on
which we should all agree that irres-
pective_ of the consequences either to
individuals or even to institutions, we
must see that the tsir name of our
country is not unduly tarnished.

Shri Sanganna (Koraput—Reserved
—Sch. Tribes): Mr. Deputy-Speaker,
Sir, I want to congratu ate the Presi-
dent on his excellent speech. In doing
so, I will make a few remarks.

The President’s speech is elaborate
and exhaustive. It speaks of the steps
that are to be taken and also strikes
a note of boldness. There is mention
of the different development pro-
grammes, about the working of mines,
multi-purpose river valley projecta
and other development works that are
to be executed for raising the stand-
ard of living of the country and also
food production. The steps to be
taken must be so elaborate that decent
living standard must be ensured for
years to come.

Coming to the defence problem of
the country, the north-east and north-
west frontiers must be fortified. When
the Sino-Indian dispute was discuss-
ed, some of the top-ranking Members
of this House made suggestions for
the successful implementation of the
development programmes on the bor-
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dec. They said, roads must be im-
proved and modern amenities must
be made available to the people there.
When aggression took place in  the
initial stages, there was panic and a
sense of insecurity among the people
living on the border. But when the
army took it over, now there in a
sense of security and safety among
the people. Further developments
must be made there so that the peo-
ple may feel a further sense of safety
and security. It is gratifying to find
from the newspapers that U.P. Gov-
ernment has made some provision in
the budget for the development of the
borders there. I hope similar steps
will be taken in the other border
States also.

The food problem is so acute in
this country that unless we take some
special steps, the whole economic
structure of the country may collapse.
Yesterday, Shri A. P. Jain, former
Food and Agriculture Minister, made
a suggestion about an all-India service
for agriculture. I agree with him,
because food production should not be
Statr subject; it must be made an all-
Irdia subject, s0 that the problem
may be tackled on an all-India level.
At present the instructions issued by
the Centre to the different States on
different occasions are only shelved
in the secretariat level of the State
Governments. It is not their fault,
because the Centre wants the problem
to be tackled on a war-footing, but
the State Governments have no
machinery to tackle the problem in
that way. So, it is no use asking the
State Governments to tackle the prob-
lem in the way the Government of
India wants. Already, instructions
issued from the Centre are not being
properly attended to, though they are
circulated to the district magistrates,
because the district magistrates are
8o over worked with their own prob-
lems of law and order and other
development works of the States that
‘they are not able to devote proper
-attention to this aspect, with the re-
.sult that the food problem is not being
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attended to. In this connection, there
is the question of decentralisation,
which means the creation of gram
panchayats, gram samities and zilla
parishads. If these bodies are created,
I think they will be in a position to
take up and tackle the problem of

-food production. Now all the States

are not moving in this direction. Only
Andhra and Rajasthan have embarked
on the scheme of decentralisation. It
is to be seen how it will succeed.

Yesterday, Shri A. P. Jain, our for-
mer Food Minister, stated that com-
munity projects have not been much
of a success here. In- all those areas
where there is political and social
awakening, the community projects
are very successful. The Prime
Minister was pleased to say that the
State of Andhra has gone ahead in
this direction very well. In all those
areas where there is social education,
these schemes are progressing well.
It is no use saying that the Comma-
nity Project programme is not satis-
factory. If there is any defect in the
programme, it must be rectified and
remedied.

In order to make the programme
more broad-based, we must create
social consciousness in the pleople.
Tne Community Development pro-
gramme was first initiated in the year
1952. It is true that any new pro-
gramme will have impetus and pro-
gress in the initial stages and after
some time there will be some slack-
ness. So, in order to create enthu-
siasm in the programme, we are
having seminars and training camps
for village level workers. Hitherto,
the training for village level worker
was only for six months. In view
of the stupendous nature of the pro-
gramme it was felt that the training
of six months is quite insufficient and
so it has now been extended to twe
years. Then, every year there is a
meeting of the Development Commis-
sioners; They hold in each State,
training Camps of the officials and
non-officials to exchange views. Evea
it there is any defect in the progress
of the programme, it is only local I$
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cannot be said that the whole pro-
gramme is defective and is not pro-
gressing,

If that is so, then there would have
been no clamour for the starting of
new Community Projects and deve-
lopment blocks. The object of the
Government is to cover the entire
country by the year 1963. But the
people want the date to be advanced
so that every area in the country can
be covered by this scheme soon, and
the people can get the benefit of the
programme as early as they can.
Therefore, it is not correct to say that
the Community Projects on the whole
have been a failure.

The programme can be successful
only if public participate in the pro-
grammes for the construction of roads,
wells, schools and hospitals. Com-
munity development means social
development, spiritual development
and other developments. Social deve-
Icpinent cannct be meusured in mone-
tary terms. It can be measured only
by the social awakening of the people.
The community projects can be made
more elaborate, more exhaustive and
more progressive by having more of
propaganda machinery and personnel.

Coming to the abolition of double-
member constituencies, which has
been mentioned in  the President’s
,Address, in Para 39 I am not in favour
of continuing the double-member
constituencies, because it goes against
the interests of the members of the
Scheduled Castes and Scheduled
Tribes. Because, if there is
a double-member constituency, the
area will be so unwiedly that it is not
possible to cover the entire area and
to have contact wi‘h the people in a
humane way. Before the commen-
cement of the Constitution, when
there was no adult franchise, the
harijans and the adivasis had no
franchise and so there was no neces-
sity for the representatives to meet
them or look after their benefits, and
the result has been that those areas
have not been developed to the extent
Government or their leaders want.
Now the Government is thinking
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wisely that the double member con-
stituencies should be abolished. If
they are there, the area will be un-
wieldly and the responsibility is also
of two members. If there is joint res-
ponsibility, it will be the responsibility
of nobody.

Some members think that if they
are left to themselves, members of
the Scheduled Castes and Scheduled
Tribes cannot get elected. That is
a wrong notion. In 1952 I was repre-
senting a single-member constituency,
and I got elected uncontested. Now,
if it is a reserved constituency, there
will be so many rivals, because there
are so mamy classes and creeds. On
the other hand, if it is a single mem-
ber constituency and there is one
suitable candidate, the other candi-
dates, whether they belong to the
opposition or other parties, they may
not contest. In the 1957 elections,
because I was standing from a double-
member constituency, I had to con-
test in the elections.

Then, it it is a double-member con-
stituency, the spade work in the con-
stituency will always be left on the
shoulders of the reserved member.
The general candidate will always be
roaming about attending meetinge and
functions. The reserved candidate
will have to go from place to place,
maintain contacts with the people and
bring their difficulties to the notice of
the Government. At the same time,
he may not be very effective in the
Assemblies or in Parliament though
he may be effective in his constituency,
So, I am of the opinion that double-
member constituencies should be
abolished and single-member consti-
tuencies should be introduced in all
the States.

It is not correct to say that mem-
bers of the Scheduled Caste and
Scheduled Tribes will not get elected
if there are no double-member con-
stituencies. On the other hand, I am
of the opinion that they will get a
thumping majority if there are single
member constituencies.

Article 339 of the Constitution
refers to the appointment of a Com-
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mission to study the economic and
social condition of the Adivasis. Be-
cause it is mandatory on the Gov-
ernment, I think the Government
have already decided about it and the
Commission is going to come into
existence very shortly. I would sub-
mit that the composition of the Com-
mission should be such that more
members of the Scheduled Castes are
included in it so that they can repre-
sent the interests of the people very
well. Prior to this Commission, though
some other commissions were appoint-
ed, members of the Scheduled Tribes
have not been properly . represented
there. Of course, it is true that even
others may be interested in the wel-
fare of the Adivasis, but they may not
be well-informed. The problems of
the Scheduled Tribes are so peculiar
and so technical that unless a man is
in constant touch with them and has
got living contact with them he can-
not understand or appreciate them.
Many people are not interested in the
problems of the Adivasis and Sche-
duled Castes, because they do not
know their problems.

Now coming to the multi-purpose
tribal blocks, I would say that though
now a committee has been appointed
under the able and efficient tribal an-
thropologist, Dr. Elwin, it has not been
able to produce a valuable report so
far because there are so many geogra-
phical and also topographical difficul-
ties. They are not able to cover the
entire area so far in view of the com-
munication difficulties and all those
things. Su iu order to have a more
elaborate and exhaustive study of the
Adivasi problem, the Committee
members must be from such areas
where they have been working life-
long and where they have been de-
voting most of their time for the wel-
fare of the tribal people. If the Com-
mittees are not properly constituted,
I think the wishes of the Government
will not be fulfilled.

Lastly, I may point out that Shri
.P. K. Deo, has suggested that at the
instance of his party the hon. Prime
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Minister has made a declaration that
the people in high authority must
make a declaration of the property
that they are having. Shri P, K. Deo
might have made this remark with
some purpose in future, but very
recently he has also held a conference
of Lis workers in my constituency
where he said that at the instance of
his party and himself the Governmeat
of India have been moving to make
this declaration. But I want to know
from him by way of clarification whe-
ther he has made any mention of this
in his party manifesto of 1957 on
which he has been compaigning for
the success of his party. Moreover,
his party has been here since 1952,
Has any of his Members moved any
resolution or brought it in the form
of a Bill? I just want to know whre-
ther all these things have been thought
out. .
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Shri Heda (Nizamabad): First of
all, I would like to refer to the very
serious problem which our country
is facing internally, namely the prob-
lem of unemployment. Under-
employment, partial employment or
scasonal unemployment are just its
different names or features. While
we are thinking about this problem
it creates certain aspects of which we
have to take cognizance.

There are certain places where
there is no unemployment. 1 make
this bold assertion because I re-
present a constituency, the major
portion of which is not facing the
problem of unemployment. Rather, it
is facing a different kind of problems,
namely the problems of prosperity.
The point is that a sugar factory, the
largest in the country, crushing about
4000 tons of sugarcane a day has
created a situation there and has
created a problem there, which our
country is not giving thought to to-
day. [

The problems are these. The mini-
mum wage for the agricultural
labourer there is about Rs. 2; on cer-
tain days, it rises up to Rs. 4. In
spite of this, the community develop-
ment programme there insists on
cottage industries. No cottage indus-
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&y can give more than eight annaa
Even the Ambar Charkha, if plied by
an expert hand, would give only
about twelve annas, or at the most
ene rupec. The result is that the
money is wasted. There is the staff,
there are the officers and so on to
dook after the cottage industries or
small industries. but no benefits accrue
%o the population. This sort of situa-
tion cannot be allowed to continue.
o, the point is that we should not
adhere to a uniform pattern of bud-
gets. We make this bo'd assertion
always that we do not adhere by it
But I find that in spite of the fact
that the block advisory committees or
the block panchayat samitis that have
mow taken form, and the public lca-
ders have been agitating and raising
their voice that the moneys allotted
for the cottage industries be diverted
to other items, particularly, to the
construction of school buildings, or
tospital buildings, or to the construc-
tion of new roads or culverts, yet
mothing is being done.

Similarly, in the areas where sugar-
eane is grown, there is heavy goods
traffic. The result is that the roads
are washed away in no time, and the
repair of roads demands a lot of
money. The condition of the roads in
my constituency is fast approaching
such a point where you will have to
find out the road only by the absence
of the sugarcane crop. They have
gone so bad. Everywhere, there are
ditches and ditches and ditches, and
you will be able to know where the
road is only by the fact that on the
ene side is the sugarcane field and on
the other is the sugarcane field, and,
in between there is a small line where
there is no sugarcane crop, and, there-
fore, that must be the road. The sugar-
eane cess is being collected. The central
excise is being collected on sugar,
and more than a crore of rupees is col~
Jected on this account in my own con-
stituency. In spite of that, no special
preference is given to this place for
the construction of roads. Besides,
whatever quota comes population-wise
er even district-wise, Government are
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not able to spend because of the very

reason of the prosperity of the area

The PWD has a particular rate for
the construction of roads. They
want roads to be constructed in my
constituency also at the same rates.
No contractor forward, b
he cannot get labour at the same rate
at which he can get at other placea
The result is that the money lapses
After pressure, Government came for-
ward and say that they will pay ten
per cent. more, but this 10 per cent.
more i3 no good actually. Over a
fourteen-mile track between Nizama-
bad and Shakkarnagar, Governmen$
hud taken a decision, and the Central
Government had sanctioned also the
money needed to construct a cement
concrete road. For the last four years,
efforts are being made. One after the
other, contractors are being persuad-
ed to take up the work. Even {f
somebody comes forward, he ‘hinks
that breach of the contract is more
profitable than the construction of the
road, and, therefore, he just evades
urnider some plea or other; he is pre-
pared to pay some money for not
fulfilling the contract, but he would
not' complete the road. These are the
problems that we are confronted with
in different areas.

Of course, in my own constituency,
there are certain areas where there is
unemployment and where there is
poverty. So, my point is that we
have to plan according to the needs of
the different areas and according to
the requirements of the different
areas.

I am happy that electricity has also
come, but not in as ample a measure
as it should have come. This prob-
lem of unemployment which is a very
serious problem or rather problem
No. 1, so far as internal affairs are
concerned, is what the country is con-
fronted with today, and if we wan$
to solve this problem, we have to
create the employment in the rural
sections, in the sections where there
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is loyment. B of agricul-
tural development, because of better
and improved methods of paddy and
sugarcane cultivation, in that major
portion of my constituency there is no
anemployment. But what about the
other parts? In other parts, I think
one aclivity which can be tindertaken
‘universally all over the country—and
not only partially—to meet this me-
nace of unemployment fully is the
construction of houses. Under this
head, various schemes are forthcom-
ing. There is no doubt about it. Some
bouses are being constructed for Hari-
jans or backward classes or tribal
people. Various other aids and facili-
ties are also provided for the con-
struction of houses in general. But
these things are there on paper. In
actual execution, we come across
various difficulties. Unless you form
‘a co-operative society, you cannot get
any aid for the construction of houses.
‘We have a maximum limit of Rs. 8000
as a rule to be given for construction
of a house; in case a person has no
other house, in a case a person does
not own any other house, and he is
going to live in the house, that pro-
vision is there. But how far is that
provision utilised? If you look at it
from that point of view, you find that
the pace of construction so far as
houses are concerned is very slow. If
we take up the schemes of construc-
tion of houses, I am sure it will help
to solve much of the unemployment
problem that exists today. Unemploy-
ment is not prevalent to that much
extent as is generally thought. I am
not talking of unemployment among
the educated classes or the matricu-
lates and graduates; I am speaking of
unemployment in the rural areas. The
rural areas are fast changing their
face and therefore, we can easily not
only eradicate unemployment in
those areas, but at the same time
create better conditions of living and
glve a better look to the entire rural
areas by undertaking the construction
of houses on a larger scale.

Since I have referred to community
development, I would like to ex-
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press my views on a pertinent point
raised by Shri A. P. Jain. He says
that the multi-purpose approach we
find today in the community deve-
ment programme is not conducive to
success. He is in favour of a func-
tional approach. I do not agree
with him. You will note that we
have two different levels of adminis-
tration. One is the Community
Development Block which covers a
population from 60,000 to 1,00,000;
the other is the administrative uni$
under a collector at the district level.
You will find that at the district level
there is functional approach, but at
the block level there is not the func-
tional approach but the multi-purpose
approach. I think this multi-purpose
approach at the level of the block is
very necessary, particularly after we
have accepted the Balwantray Mehta
Committee’s  recommendation on
democratic decentralisation. The
panchayat samitis have already come
up. They are working very well. The
rew chairman and the members of
the various committees are taking
interest. Now the matter is not only
in the hands of the BDOs or the ad-
ministration; there is close co-ordina-
tion between the public and the ad-
ministration and they are working
very well.

My own constituency was one of
the first places where the recommen-
dation of the Balwantray Mehta Com-
mittee was given effect to. I find the
working of these block panchayat
samitis very successful. The zila
parishads that have recently come up
will, I am quite confident, work very
successfully. Therefore, let us conti-
nue the multipurpose approach in the
community development programme
as it is at the block level. We need
not change it to the functional level
since it is there already at the district
level. It is just possible that we may
achievt greater prosperity and when
we achieve greater prosperity, it may
be possible to allot a full-fledged doc-
tor, full-fledged engineer or other
scientist for each block; but till our
resources are enough for that purpose,
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'Y think the-present pattern of multi-
purpose approach to community deve-
lopment needs to be kept intact.

When I go through the President’s
Address, I note in paragraphs 17 and
18 that he has referred to the statutory
Oil and Natural Gas Commission. In
a nutshell, he has given the progress
we have made in the exploration and
exploitation of oil. But I think it is
not the whole picture. If you look at
the developments that have tuken
‘Place recently, you will notice that
there is a little departure from our
general policy. Our general policy
was that once a thing has been ac-
cepted in the public sector, we should
not allow the private sector in or
should not allow it until it comes
with full finances. Finances to come
from the public sector and manage-
ment to come from the private sector
—that is not the trend that our Gov-
ernment had been following all along.
But I have noticed that certain agree-
ments have been concluded under
which there is a departure from this
stsnd. So far as the distribution of
oil is concerned, we have already
allowed the private sector to take full
interest. In the reflning part of it
also, we find that the private sector
is there. But so far as exploration
and exploitation of oil was concerned,
it was very necessary that Govern-

. ment should have full control over it
and the private sector not allowed to
epter into it. The entire thing that
wes in the public sector should have
been kept intact as such.

There is an added feature to this
departure. Not only are we allow-
ing the private sector, but rathe: we
are allowing the foreign private
sector to enter it. If you
look at the history of oil
in gencral all over the world, you
will find that oil enters into politics.
There is a famous novel based on
jt. Bither you who are in politics,
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in Government, control the oil or
the oil starts controlling you. There-
fore, I would plead with Govern-
ment, and particularly the Minister
in charge, to take this aspect into
consideration and not allow the
private gector to have close associa-
tion or share with Government in this
aspect of oil—I am not talking of
the distribution of oil or refining of
oil, but the exploration and exploita-
tion of oil.

Shri Goray (Poona): Oil will

grease the political wheels!

Shri Heda: Yes, but the difficulty
is that the oil will start greasing the
wheels of not only one political party
but more than one political party snd
then it will create a problem which
1 think many in polities may not be
able to solve.

Another aspect to which the Presi-
dent has referred and which deserves
the attention of the House is the
question of export earnings. Last
year, we made very good efforts to
increase our export earnings. By our
earnest efforts in all directions, by
various measures—paneld, commit-
tees, commercial crops, semi-agri-
cultural crops etc—we have almost
exported goods worth about Rs. 700
crores, and I think during the Third
Plan we will be exporting annually
to the tune of Rs. 700 crores or more
worth of goods. But when we take
into ideration the t likely
to be made available for development
purposes, after providing for defence
requirements, servicing of debts and
maint of the y, we find
that there are hardly Rs. 50 crores
or Rs. 100 crores. per year for
financing the Third Plan. Therefore,
it ig time we laid greater emphasis
on those items which figure in our
export earnings, particularly com-
mercial crops, and thereby increase
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eur annual export earnings from
Rs. 700 crores to about Rs. 1000
erores, without which I do not think
‘§t will be easy for us to finance the
Third Five Year Plan.

15 hrs.

Shri A. K. Gopalaan (Kasergod):
Mr. Deputy-Speaker, Sir, I wish only
%0 deal with two or three points in
the President's Address. First of all,
I am sorry to say that the President
has not made any mention of the most
menacing aspect of our economy,
namely, the rise in the prices of food
materials. The burning problem in
the country today is the rise in the
prices of food materials. As far as
the wage-earners are concerned, it
reduces their real earnings. This is a
problem that was there last year and
thig year also it is there and is conti-
nuing.

As far as the price of sugar is con-
eerned, instead of 55 nP per lb. it was
eold for not less than Re. 1 and
crores of rupees have been taken as
profit. I want Government to see that
there is stabilisation of prices at least
as far as the food articles are concern-
ed so that all national development
activities in the country may go on
smoothly and well. Unless that is
done, I am sure, it will hamper
national production activities in this
eountry.

The second problem that I want to
deal with is about agricultural pro-
duction. The President has referred
0 this in his Address on page 3 as
well as on page 6. On page 6, it is
said:—

“It is, however, by better culti-
vation avoidance of waste through
pests, better animal husbandry,
the advance of co-operation both
in production and in marketing,
and by the determination of the
people to be self-reliant, that
individual and national prosperity
can be achieved.”
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On page 2, it has been said:—

“The objective of the Third Five
Year Plan is to seek almost to
double the national income, taking
1950-51 as the basic level, and te
pay much greater attention to
agricultural production and to our
food requirements, to heavy
machine building........ ",

From the speech of the Presideny,
it is very clear that in the Third Five
Year Plan much attention would be
paid to the increase in agricultural
production. On page 6, it js said thad
it will be by better cultivation and
avoidance of waste through pests and
other things. I am sorry to say that
nothing has been said about land
reforms. So, without land reform and
with avoidance of waste by pests and
other things, 1 am sure, agricultural
production cannot jncrease. Not only
that.

In Nagpur, the Congress passed &
resolution and it wag said that before
1960 land reform legislation in the
States would be undertaken. But, as
far as this is concerned, nothing has
been done. 1 want to stress that if
agricultural production should ja-
crease, and that is also the basie
€ConomYy......ouxe

Mr. Deputy-Speaker: Before 19607

Shri A. K. Gopalan: It was said,
before 1960. That was the resolutiom
as 1 understood it.

In the Address it is said that agri-
cultural production is the baslc
economy of this country and it is only
by that that rapid industrialisation of
the country can come, because it i
only by increasing agricultural pro-
duction that you can increase the
purchasing power of the 80 per cent.
of the population who live upon land.
So that is the main factor.

The objective of the plan is rapid
industrialisation and increase in the
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Kving standards of the people and
also increase in producuon. It was
also stressed that land reform legis-
lation must be there, which has not
Been done. There is no menuon «f
any land reform legislation in the
Address. It is said that by better
eultivation and other things agricul-
tural production can be increased. It
is regrettable that land reform is no
mentioned here. Until and unless
there is land reform legislation, agri-
eultural production can never increase;
and it must be done immediately.

In this connection I would like to
say that the President should, at least
mow, be kind ecnough to give assent
%o the Agricultural Relations Bill that
had been passed by the Kerala Assem-
dly—now that a new Government is
eoming in Kerala——and return it so
that there may be implementation of
the agrarian relations which would
eertainly be able #o imcrease food
production.

The next point that I want to touch
wpon is what the President has said
about production. I want to point
eut that there is a crisis in the hand-
Joom industry today. I do not know
what is happening in other parts of
India, but, so far as Kerala is concern~
ed, from November onwards there has
been an increase in the price of yarn
from Rs. 18 to Rs. 25. It is still rising;
? do not know what it ig today. The
affect of the increase in the price of
yarn is that thousands of handloom
workers have gone out of employmen$
and factories have closed. With the
mcrease in price i¢ has become
inpossible for the handloom owners
#8 yun them. So a new crisid has come.

I have already written to the Minis-
tor of Commerce and Industry and
drewn his attention to this faet; and
also to0 the Adviser to the Governor
of Kerala pointing out these things. I
want to say that if the prices still
eontinue to rise and if they are not
Wrought down, then, certainly, Kerala,
where there are thousands of hand-
Jeom workers will be affected and
there will be great unemployment im
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ghe handloom industry there and alse
in other parts of India.

The next point that I want to dest
with is this. The President has made
mention on page 7 of the elections im
Kerala. The President has said:—

“Members of Parliament are
aware that in the Proclaination
issued in relation to the State of
Kerala on the 31st of July, 1959,
which was approved by Resolu-
tions passed by the Lok Sabha and
the Rajya Sabha, it was previded
that the general election for
constituting a new Legislative
Assembly for that State shall be
held as soon as possible. The
general election was accordingly
held and polling took place in the
entire State on February 1, the
number of voters exercising their
franchise being one of the highest
recorded in any election.”

1 want to deal with this. The eles-
tons are over. It is very good,
because the President’s rule will be
over and a legally constituted Assemb-
ly will be there. As the President
has said, in the history of this country
it was an’election where the largest
aumber of people recorded their
votes. But there are certain other
things that are not known and that
should be known, because in parlia-
mentary democracy elections are very
important. The .way in which the
ti are ducted ig the basis of

4. a
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eoming into power through the ballet
box. That is the reason why I want
%0 point oug certain things about thege
elections, and what s happeaing today
after the elections,

A new method of election was
introduced, one day’s polling and alse
one day’s counting. That was a new
thing so far as these electiors were
concerned. First of all I want te
point out that in the history of parlia-
mentary democracy it recorded the



1247 Motion on

[Shri A, K. Gopalan]

highest number of voters. How did it
happen? Was it a triumph for demo-
cracy or the noble traditiong that had
been accepted by the Congress Party?
But whatever may be our’ criticism
about the elections and the way in
which they have been conducted in
some places and the defects in them, I
want to say that we accept the verdict
of . the people and we will act as
responsible Opposition, co-operating
with the Government as far as the
national development activities are
concerned. Only where we find that
certain things are done, as I will
place before you, or are happening,
we will very strongly mobilise the
people and attack those anti-people’s
policies. That is our position and that
is why I say that we respect the
verdict of the people because in the
elections the Congress and the Alliance
have got an absolute majority.

The Governor and the other officers
have painted a pretty picture of the
elections and said that they were
completely free and fair. It was one
day's polling and one day’s counting.
But was it really fair and free? There
was only one policeman in one polling
booth. That means that in some

booths—I do not say in all booths—

the whole booth was captured by some
unruly elements and they were able
to do as they liked. In some places
the voters were driven away and the
agents were beaten from inside and
outside the polling booths. Beatings
took place in several places and there
had unfortunately been a murder, I
have yesterday pointed out to you
some things; in one constituency
(Thiruvella Constituency), in
Kaviyoor Panchayat on the morning
of February 1, at 6 O’clock, 200 voters
were moving and there was a clash.
Some people were inside a tea shop
and when they came out they were
b -and unfor ly one man
died and 11-12 were injured. The
other people went and recorded their
vote. The man who died was Kunju
Xunju. His mother, his wife and his
®rother who was e polling agent and
ofhers went to record their vote and
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when they came back they saw the

brother dead. That was one instance.

There was another instance. I do
not want 1o point out many instances
because I have no time. The beating
of the polling agents had taken place
because of posting one policeman in
one booth. I am pointing out these
things so that the experience of these
elections may be kept in view.

In Thiruvella, Shri Kuriyannur
Valyathalayil Unni took out his
revolver in front of the polling station
in Thottapuzhasseri and threatened the
polling agent of the Communist Party
and the voters in the queue. Again
on the polling day in the Kayamkulam
constituency, Communist Party's
polling agent in Pathiyurkala booth
was forcibly removed from the polling
station by Congressmen. The polling
agent was beaten up. In spite of
repeated complaints the police and the
Presiding Officer did not take any
action to bring the polling agent back
to the station. In another place in
Kayamkulam constituency, the polling
agent was beaten up on the road by
some persons whose names are given
here. I do not want to give their
names. A police party which happen-
ed to pass that way removed the man
to the hospital but they never cared
to bring the culprits to book. There
was another similar incident in the
Madai constituency.

1 do not want t{o go into more
details about these things. I have
given a record of these things to the
Governor. All these things were there
because there wag only one policeman
in one booth. When these things
were brought to the notice of the
Presiding Officer, he said: “What can I
do? There is only one policeman; I
will not be able to manage.”

Again, the counting was in one day.
As far as this is concerned, both the
parties say that there were irregul-
arities. There are Iirregularities
as far as counting concerned
because there is one agent for three
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iables. One man will not be able to
do justice to his work. Some papers
have written editorialg on this—not the
Communist Party papers but the other
papers—saying that there had been
irregularities. Duplicate ballot papers
were there. It was reported that
there was no check for every table.
This is also another aspect and I want
to point out these because some
enquiry has to be made as to how
these irregularities came and if so
how they could be avoided in future.
Unless it is found out whether there
were irregularities, if so what they
were and how they happened, these
things would continue. Similarly, it
could also be ascertained whether
because there was one agent for three
tables, the counting was not fair. I
do not say that these things happened
in all the polling booths but in some
there were these irregularities. An
enquiry may be made into these things
so that some changes may be made to
avoid in future elections these irregu-
larities.

After the elections were over. 1
moved an adjournment motion yester-
day and the hon. Home Minister in a
short reply said that the situation was
normal and the officers were impartial.
Maybe, the Home Minister may not
have got complaints about the real
situation there or reports about the
way in which some police officers are
acting. When 1 approached some
persons and asked them whether they
have reported these things, to the
officers, they said that they did not
report because they were afraid to go
to the police station and report about
some incidents. I have given copies
of the petitions to the Governor.
These are here only copies of the
gigned petitions. I have told the
Governor that they did not give these
complaints to the police officers
because they were afraid to do so. So,
the Home Minister will be knowing
about them only after the Governor
reports to him. That is why I say
that these things may be gone into.
‘Then only you will understand whe-
ther the situation is normal there.
As I told you yesterday, one man
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went to Chathan on the morning of
the 1st. I told you yesterday how
he was murdered.

Mr. Deputy-Speaker: I do not
remember the exact words, but I think
the Home Minister probably said that
such incidents do occur even in nor-
mal times.

Shri A. K. Gopalan: This is not an
incident which will occur in normal
times. On the 31st some people
approached Chathan and told him that
he should not go to the polling booth
to vote. Chathan replied that the
Government of India has given him a
vote and he will cast it at his own
frée will. Then he was told: “We
will deal with you later on”. He was
dealt with later on, and at night on
the 1st he was killed. These things
happen only when there are elections
and not otherwise. Because Chathan
went to vote he was ‘stabbed to death
on the 1st at 10 p.m. There was
absolutely no clash at that time. His
wife is alive today. When we went
there his wife said that she knows the
people who came to her house on the
31st and 1st. She also gave the names
of the people who went there. Even
though the names were given they
were not arrested and no action was
taken.

Another thing happened at Ettu-
manur at the polling booth there. On
the 1st there was the victory celebra-
tion. Ettumanur is a place in Moovatu-
puzha. Some people took out a pro-
cession to celebrate the victory. When
the procession came near the house of
a native physician the processionists
entered his house, broke his bottles
and did other things. He has submit-
ted a petition to the police about this
incident.

Another polling agent, a man named
Damodaran was beaten. Those who
die in normal times cannot be polling
agents or those whp are connected
with elections. If only polling agents
and people connected with elections
die, it is not a normal thing to happen.
We find cases where a polling agent
is beaten, one who went to vete f»
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murdered and a third man who has
been working outside as an agent has
also been stabbed. That ig why I say
it is not a normal thing, it is some-
thing that is not accidental, it is some-
thing that is very serious.

Then there is a fourth case. Im
Kayamkulam Raghavan and his bro-
ther Gopalan were stabbed. Raghavan
died instantly. Raghavan worked as
a polling agent for the Communist
Party candidate in Kayamkulam
constituency. When the police were
removing Raghavan’s dead body his
elder brother came to embrace the
dead body but he was beaten by the
police. Another relation of the
deceased who came there was also
beaten by the police.

Why is it that after elections polling
agents die, polling agents are beaten,
those who vote die and their houses
are set on fire. If this is something
that is normal, then we must consider
whether there must be elections in
Kerala. If elections mean beating of
agents, setting on fire of houses belong-
ing to agents, I must say it is not a
aormal thing. There must be a
thorough enquiry, because in the four
or five cases that I have mentioned,
ene is a polling agent, there is another
ene who has been working as an agent
eutside, and there is a third man whe
seid that he will vote. I do not wan$
to go into the other details which I
have here.

As far as the officers are concern-
od they were not impartial. Not only
that. Kerala consists of Malabar,
Travancore and Cochin. In Malabar
there have not been many represen-
#tions about police beating in lockup
and other places. If it is a general
thing, why is it that in Malabar thi¢
has not happened whereas in certain
eonstituencieg and in certain districts
this has happened? Not only after
the polling, even before the polling
there have been representations about
esrtain officers. Whatever may be the
orders given to them, it is they who
de these things. Three Members of

YEBRUARY 10, 1900
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my group, Shri Vasudevan Nair, Shri
Punnoose and others, personally met
the officers and told them that for
some six or seven months this has
been the situation in certain consti-
tuencies, which they named, and sug-
gested that unlesg they send some
more police force there there may be
murders, beatings and so on. They
urged the officers to take some action
%o prevent that. Representation was
made even after the polling. But #
wag not done.

Therefore, Sir, it is not for mere
pleasure that we say these things here.
These are not some concocted stories.
These things were pointed out earlier.
A memorandum was given to the
Inspector-General of Police. The
Adviser wag also approached in this
connection. They were requested te
send some more police to certaim
places where the people were mostly
Harijans, but no action was taken.

These crimes were done against
a certain section of the people,
against the agricultural labourers
and Harijans. Except one the other
three who died wcre all Harijans. Not
only that. I say that the victory im
the elections—many may not agree—
is not a victory of democracy. It ise
victory of reaction, it is a victory of
eommunalism. I have got here copies
of letters. Can you expect, Sir, in a
democracy circulars and  individual
letters being sent to voters saying thut
they will be excommunicated if they
work or vote for the Communist
Party. Here is a letter from the
Bishop of Mangalore which says:

“Therefore, unless, you inform
me before next Sunday (Jan. 24,
1960) that you have withdrawa
from such activities, you will be
excommunicated from the Churck
and your excommunication be am-
mounced publicly from the pulpit.”

This letter was written to Pannikkas-
eserli Francis by Father Bonarenture,
0.C.D, Director of Third Order. This
fs o photostat copy of tha letter sign-
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ed by him. I shall reaa
Jotter. It says:

te whole

“I have received reliable informa-
tion that you, a member of the Car-
melite Third Order of the Catholie
Church is working for the success
of the Communist Party and its
eandidate in Ernakulam. You know
that it is prohibited for any Catho-
lic to work for the Communist Party
or its candidates. Therefore, unless,
you inform me before next Sunday
(Jan. 24. 1960) that you have with-
drawn from such activities, you will
be ex-ommunicated from the
Church and your excommunication
be announced publicly from the pul-
pit.”

It is just like a summons from a
Magistrate, saying that you inform
me by such and such a date or else
something will be done. Will no{ a
believer in religion be affected by
such a leiter? Will it not affect the
success or otherwise in the elections?
Kow can you say that this is a success
especially in a secular State? India
# a secular State. Will not such
letters affect the conduct of the elece
tions?

There is another letter from e
same Bishop where he has said:

‘While giving one's votes a Catho~
lic should clearly bear in mind tha$
he is forbidden under pain of ex-
eommunication to vote for the Com«
munist candidate. It does mot
matter what enticing promises he
makes or what beneficial wnder-
takings he gives, the very fact that
ke is a Communist he is an une
worthy, unsuitable and dangerous
candidate for us Catholics. I re=
peat again, the recent Vatican de-
oree forbids voting for a candidate—
even a self-styled Christian who
favours communism. Catholics who
join the Communist Party and work
for it knowingly and freely, whoe
defend or propagate it in any way,
#pso facto incur excommunication
specially reserved to the Holy Sea.”

1 do not want to read the other parts
€ this letter.

MAGHA 17, 1881 (SAKA)
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1 want to bring another thing te
your notice. As soon as the elections
were over evictions started. I have
got petitions from about 50 persons.
Evictions are still going on. Evea
before the new government has come
into power ecvictions have started.
Evictions started immediately the re-
sults were known. Not only that evic-
tions started, even the wages have
been reduced. If before the elections
it was 10 for a harvest it is now 8. So,
wages are reduced. Evictions have
come in. Not only that. Even social
boycot is there. Harijans cannot take
water from the wells. In some places
where I had been, the Harijans said
that they were not taking water from
the neighbouring well because they
were suspected to have voted for such
snd such a party. So, they said that
they had to go a mile away to ges
water. There are written statemeuw
from them. If an enquiry is made, i$
should be made whereby they will not
get more blows, for in many enqui-
ries, the police officer goes there and
the men concerned get more blows.
80, there is social boycot. There are
cuses where petitions have been givems
and which I can show. There are
eases where a man who had murdered
another person was not arrcsted. Om
the 25th January, there was a murdee
at Guruvayoor. It happened when a
procession was going on. The people
there handed over the man  to  the
police but till the 1st of this month,
that man was walking along freely.
He was not even arrested. Whea
there is a charge of murder and whea
the people hand over the man to the
police and say, “this is the man whe
has done that crime,” at least he must
e arrested. But till the 1st—I do nos
know what has happened on the 2nd
er the Srd—he had not been arrested
and he was freely going about. So, #
& man who stabs anather is not sent %o
Jail and, before the election, if he is
able to move about freely, what effest
will it have on the voters? So, I can-
mot say that there has been impartiat-
Hy so far as the officers were com-
eerned. No.

Tor example, in Chengannur polies
slation, I can say what has happeasd.
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[Shri A. K. Gopalan]

1 went to that place some months ago
and 1 went to the constituency where
there was some trouble. I informed
the DSP and the police inspector and
1 said 1 was going there and that 1
feared some trouble. Even in spite of
my having informed the police autho-
rities of my going there, my car was
stoned and fortunately I escaped. The
inspector said: “We wanted the infor-
mation and we were watching in some
other place”. When I went to the
north, they said they were watching
in the south! When I informed the
DSP and the inspector, they all agreed
and said: “We were watching” but
not in the place where the stones were
thrown but somewhere else.

I am saying all this from personal
experience. So, unless you deal with
these things properly, such incidents
will continue, whatever the intentions
of the Home Minister and whatever
the reports he may get. But these are
things which he may not get in the
reports, because it is impossible to get
these things in a report now. Not only
this. I have got some reports and I
shall submit a copy to the Home
Minister. For instance, in four or
five places. when you go there you
cannot find anybody. In one place,
when we went there, there were some

tside. When they
heard lhe sound of a horn of the car,
they ran in. Nobody was there there-
after. Later, one man came out slow-
ly. The point is, he wanted to know
whether there were policemen or
somebody else. First, one man came;
then five people came; afterwards 20
people came. After knowing that it
was not the police who had come to
that place, they come out. I asked why
it was so. They said that the police-
men went round and they feared
them. The Harijans have had to go
from one place to the other for fear
of the policemen, and they get no
work by having to do so. So, a situa-
tion must be created wherein the
people can work peacefully. You can
make an impartial enquiry. But the
Jmpartial enquiry should be made not
by the same officer who beat the man

FEBRUARY 16, 1860
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but by some other officer. If you ask
the police whether they beat such and
such a man, they will say, “No; we
have not”. If an enquiry is made in
that way, the facts cannot be gather-
ed. There are places from where the
people have evacuated. Nobody
knows whether it is for any political
purpose or for any other purpose. But
these things are really happening. I
want to say that after the election,
the conditions are not normal, though
the Home Minister said yesterday that
the conditions are normal. Something
must be done immediately +to put
things right.

For example, there is a set form im
which names are given—AB,.C., etec.
About 20 names are given. Those
names are those whom one knows
when one sees them! In Malayalam,
it is kandal ariyunnavarku. That is,
I do not know who they are, but
when I see them I can know who they
are. The pclicemen take in those
people in the list when they see them.
Only those names of persons are given
whom they know when they see them.
‘When a person is an enemy, they will
say, ‘T can know him when I  see
him”. Then they will say “this is the
man against whom such reports are
there”.

I shall finish now. I'do not want to
give the names, because there is no
use. But I know there are responsi-
ble people in the Congress and in the
Government who said when they
came there that they wanted the elec-
tion to defeat the Communist party
and to eliminate the Communist party
and those who supported it. 1 want
{0 know whether that is the policy
today, namely, eliminating one party.
‘Whether any party can eliminate an-
other party, etc., is another question.
But whatever it is, this is what they
said. What is wanted today is not
elimination of the Communist party
in Kerala, but elimination of unem-
ployment; elimination of poverty.
Because Kerala is industrially back-
ward and there are so many problems
in Kerala. We as the opposition are
ready to co-operute with the Govern-
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ment, but will the Government be
able to solve these problems if the
State Government is not able to do
30? If the present situation in Kerala
continues, I am sure tgat the conse-
qQuences will be very bad. It is not
for pleasure that I am saying all this;
it is not for tamasha that 1 am saying
all this. It is not due to any political
intention that I em placing all this
before this House. There may be
some habitual exaggeration in what
people say or write, but what I have
said here, I have seen from personal
experience, and I am placing the facts
before the House. I want to say that
the situation in Kerala today is not
normal. ‘If anybody says it is normal,
certainly it is very dangerous to say
so. On the one hand, the police do
what they like: the people, the tea-
shopkeeper, the cloth merchant, every-
body says so. On the other hand,
there is retaliation in the places where
the party that has won in the elec-
tions is strong. This is bad.

I would request the Prime Minister
and the Government specially to look
into this matter and see that such
things are removed. Or else, it would
be bad not only for the Communists,
not only for the Congress, but for
everyone both inside and outside the
Kerala State. As for the way in
which the elections have been con-
ducted, T want the Government to
make e thorough enquiry about the
new method in which the elections
are conducted in Kerala: with police-
men in the booth and also at the time
of counting. This is what I have got
to say.

=it worerm fag . SuTenw WERT,

wow ¥ f & gedm wmae ¥ A

oI A v @R o) ag-

ofr w1 wfirwrew o wgag Ay

TR TR N RE XA R

AfF Twry ) a9 § 9g§ TS q N

TR, AE AT AAE, TN

! JaeiT oI 3,9 T WET

W & wgm 5 wfrr § g

e fear a fe wa T ¥ -
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o FFIEEl O W ¥ qgH WY awr
¥ quaiaR I § ff 3@ WO

AT g R jagd e wf § Ao
AT H gy a7 fF I FAT TqT AT
wfmw fos Wi A 2 wrar fs
frdt fafreex &Y aF I9d @ ar
g e &) aft @ A A am
i wfame wg a%ar & ar & srAar

ug ¢ s ot @ @of § 97 o

o A< ¥ ¢ o fad vy = faeay oy
wea, & wwwa § s o amfeens
L g ]
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Jqreaw wgRm . fEw SR
g A€ wgr & f b s 7 9g
w7 91, ¥few g w7 fF I w7 @
W AT | IAE TR G A AG
w4, ag 1 37 & ¥ ¥ Wy ag
TR q@qEET )

st waew fag : @Y afw w9
TF @R F7 0F dfaqe 6 ¥ @i
@ IR G WIS £ AT B KT A
@ oan & few & w@v owmaw &
T ? & =g i 5@ A wiw qeaw
& sy fe wifex wE) qEY T oy gy
{ Fr fore cerrforr wfomra o g 7 avR
foemr g, Seem § fod &F @@
& Afewi w=r 7@ o 9} o=y aq
W QUHAN §, 9g ) W A WA
N A Iw R

AT T A AT IZAT § AT AL AT
W 9T =1 AT Fr T A Sy
e =Y @e S, w=&) avg & SOy
ward @ Wk FE B o s
wg &% § f5 9w @, fowrd &
Ty U WX F¥RY FT AT w1
WO W ¥ AT T IARA QT
wi | f w¥ wfafom e
R # a9 ¥ A5G q@ sl
Y TF T I W 1 W R
¥ ¥ W s ol o § faE g
f& Wi & T WY K wrw
wnigan § e 9w ool w s adt
¥ Ay R & fad §1F @ s
O w3 uwfr & owwR
ATWW ¥ 7T TG oA A faar
o § w0 FAT R a0 @
4R W ¢ foww s a7 &t o
wwYaT S EwaT § WX R T fe adt
o TS} 1w v A S
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5 IEwr T $T Tl A T IW T
W@ F 7 ) W g @y SwRw
a@Tr & ot feea ) g S Sawa W
foe® fF @dt * o gwdr §, @l
A AT N7 ITY A e A
® IARA  § q@m afeF qow F oy
AT Y AR A AT FHL § T
ww foem | ged wfkg gw @Y w0
HE, TF A g0 T F FIAT= HT IWRA
[ EEN AR g q gw W F
a JErd &fr gf @ SEw N agw
W I HFLFRA | § 7337 F@W
wigar § fF 3R nod fratew &7 &
wf wF@w WR g §F @E # o
o frar o1 &% @ agi X 30 g
QR 9 91 &6 § | sfa qfaEme
§ Y T I A a1 gEet g R
e TR @HEA 1 w1 feqr av
TR W SRR & R T @@
TR F G ) i 72 fFm qw
BT ST YT AL AT @I 1 W
™ WU ¥ IQEA T a7 RN
§ @ su¥ fau g afewor & oW
wifew sfasT = oifgd 1 wigr &
Taw &g 6 foxrd € sfaq @awar
FE N qEW § Agr cAE AW
€ * g Y i o fv ol aw
gl € I S Y R wT Fn
AT T HY TET § VI I AR A
Y f§ & #T g §, 9% @Y FA
¥ I N wamrar g1 o9 aw
quwﬁﬁtrwﬁmwmm

ﬂhmwﬁwaﬁﬁm'ti
mmmﬁﬁamm
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W & a1 gw wnpfaw fase
W &1 w1 A wrr 1 avEfas
fagma gaem & g & s g
TEaw s IsgfwPmag
g ) anEias faew @9 § wm
LERGE SRR 8 iR Sk
T g1 SRR oY F adw ¥ R
wa s faRivw g aifgd e
€ amar § fF wor gk 2w A Sl
WY AT § 99N T gW 9T 9
I T FFY § oK A e
fagws w9 goF g iw § AT TN
% w g @ ¥ & s
wn f5 avEfer faww s
fom &vi & faq &9 wT w@r § W
wst ¥ g7 v F fog g9 A QY
Wt ? oaEt ¥ owgr e oargfaw
fawm| daeT T FW A @ § q@T
& & ¥ fod A 3 e A Aoy
N fF W g g @ o fr S
R FT I §9 & Forerepr s i
T & o wrarw T & 1 @
O Y fF ag Iy T R o e
&1 ST fa7 §ar § 98 S v &
T T {1 qE FA o I @\
w2z & ! feee aY a8 auwar
R o5 @0 A9 gwEX S agt
o« o7 AT § AR Y AR FT Ty Ay
AT 9T Y T AL T8 T § )
R 3@ ¥ g9 a8 Fewr 9zar @ 5

fawra warem w1 ww A
wig} § o wFR ¥ 99 @ § a8 Qv
¢ s aim A s w1 9w o A
W A T A A e g
&t fr G ¥ 7€ graey T @
T T @ AW g @ g Ry
5 ggi a% qar 7 & fF A v v
fa1 1 ¢ AR | ;T quy v
Qarg 7 I g AR s F O
F o8 7 7w 1 W@ A el A
feaAt &1 wom A B, At &
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wawt o oAy A s aR
T H e A W Ew A ARy
&y ag T0F wrew § e el
T ER U w1 wiws ¥ wfvs
@ @ ¥ g%, R aqK wT qaW)
o SRR i § W R e
T yEmed L W w
Wiy g W § ) & W S
gRrfgwmayiafe
T AT § W qfcadT w9
gur @ W FW oY anafaw faer
:mwm’faimazw@m
|

Y @ g @ geedr
faamz == < & 7 OF aga § wEA
W ¢ | IEF gReR § v g
R WA AgRT X OF A gt 9%
T § W] AT ag o f @ o e
e S & sy F0 w foar §
ot fad I IR & qww i 8
g feeelt wm o1 fior e @0 o
wgi a% T Y @A A w7 A"
¢ 9o g 3= ag gy ot v o @

firr @ § SR Ow o T @ 4
frga dxsf W T @l ¥ AW
W gaTT e ) & | Afea fggear



1363 Motion on

[ waor fag)
AgERRNTEEAR I AGF @
fawq ¥ 2 & SwAv #T ;T ARG §
O %9 ¥ % 7 Y 1@ | 7 3w w
@ ¥ gy ww Fgm 5 oW
fegeam & i & AW AR A § Y
feg=r & swar # Sty fe
AT ¥ e A fggea A ol X
A Fe frr gu § W o G
afes I TF T A g A § W
B o § A T I I A
TR Wi W 1 g =
o F geae & anfvqer gwEar $AT
I & 1 g 9 ¥ g9 gw Ak ¥ of-
o T A N gr § ) TR
#t Iy 5 we ¥ oo gw A ofr
HivRkorafRa A A =gy
¥ few @ g, faeme Qo
¥ 3w o faamw aAml ¥ w=EE @
AT & | W & ST T A ¥ afeger
et gy § ek aw @
wgi o {6 2w & wivser i 399 AT
WA T IFT ] &9 I9 W wiw
& w1 T Ty ) fewre A gErd
@ & g @ gEy Ay gy Oer §
I wfr N @ g e Tfgw
o ag T @1 WK T e e 9w gw
WTET §FT W T E ANE g fgeg
& w7 AN WY JogE s ad | fgwrem
¥ wfr v St ® gh ggg s
wfgw |

o fet & ow ¥ oF At s 1
R gk faa o o e T oF
QT Jo7é & fif W= & ATt A

wiY g3 & fag fsgae A s

W 17 | IEA T= T g § g Wk
& qg g & J@ s ww Agar
Fux forw v @ @, 99U A R
¥ I S frar s W weTER
O SEX g ¥ ¥ W R
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A T 3y I WA v §F ¥ AEw
AfeT I ]| ¥ @gF T A fm
fram s A g R s g T AW
¥ s Al FRY ¥ Ay e ¥ Y
Nfrdmmg I
FAAR AT, ®WE N A
*gd § o wae 7 o ggr owaw §

I qF T TTAT 3 | AT WY T T W
Q § 5 g W T AR @Y
g g N sgm i fe
AW A gAR AT § g A 5.
A€ T FFAT | AV THET WA WG
q%aT § | o qg FFA 4 FF S ATk
AT WY A7 O ¥ TY FT NeAT AT
& 1T &Y T WE T 91 | T AE
@ N 7 oft wE P § 99 Y qF
weY & fF o o A wmy  Faw
a6 wgar fF w9 grREAe W aqEAw
& & hfed 1 dfFw & angn i wre
IR FEA FE WL AWAT AE A
AT A qEATT G AR | Fww R
AR WOE Y @A g L { A
fif I Wi qFaTw A o | § W0
ar ¥ g & wheew F a &
ft ¥ %7 TFa § 6T W awm X
Af FET g | § IO W N 5y
F WU qIHA TEAT AT | T
o HTRET 7 AW qTA R A W
wter wrd A o W AT Y
L oL ]

JuTeA wEYEE . W A @
Areerer BT A A TEATT HTAT AEH
§ & gy fores W

it woew ey : & o §
wEr A gl R §aT #T 4R
frrdfr A AT Qg T & I T
M fr R R g dw
fiar 5 g WA T <& IRy
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IqTeAN WPAT : A AR §
IH O qW A A F ST agi s
foqr am 1

st wororw feg : w37 S Qv
A Igq & A QT T« av v
& G oAy & e oae owwy A
Ll

IqTeaw wEEw : g, @ A
O ifeg | 38 geE g & froagt
W @ A =491 33, 79 et qT a@i
AW TE 9 5 a8 way a6y fede
& § g /i 78 & 1719 I A
¥ o w o fafreex & o /F
W Y ITEY agRETE Y awdr
Qe ITHr =T AEY TEATEY AT F_v=GT )

o WA qaen g qE AR 4 |

IR AT : AF AT AR R/
% YU FgT FT J&F A9

ot wow feg : 78 T TRy
A | o A F A Wi g

T ARG : S §G IER
& § SUH AAAT qF T ¥ oW
gt Y g 7=t 99 W) T W aw
& T & & T g &

wt wararar g - & s syEeq
W fodert s § AR Wy ey
¥ o frda 3 3T g 1 W
& foar @ W DR # I
IFAT @ AT I IALT WG [T § |
¥ uy fas g & frdgT @
Wz g fr wife ag wmer oAy
AT B T/ FT G, W AW
QYA SaeqT Y I TH W 6 AT
O gt am & @Y ST e ol aga
WY gumw

Iy AP : & wwr 9T
W 9 ey ¥ A e ¥ e Wy
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T a7 Fwar W T WY FE wrr

AT | F AR AR 9 T Ay
WA | AT ST FEAT § qg A9 forq &7
A gy & 1 & qwwar Be s
fafree qge smay & fr @@ Aol w
T AT AF | W TG IR AT
#Y & gdT

Q% AAET |76 ¢ A8 AT AT
R

JqEAA WHIAY : qE AT @Y AT
A e g m o

it worewr Fag : aq q@ qaEy
Rl | S sy m SR & fad-
s FET | AfFT wae A T A
g d9w faqr a1 fF A a@ 9=
W o

ot gww (IERY) o oag T
g ifgg fF Reee) F am w
[ B AT IG | T AT qE X

TN AR 2 T I A 05
i g T § A 9 S qgET O
& Ot Y A< & | & Arar g 6 e
QA & @ g A T
qTRT & T ¥ ATl T N |

st worqw fag : & s sgEEay
* frQend #xar § dfew § fas o
frdeT & TET E f6 oW o W
ag 7w 9T 5 A av wEw gefie
FoT @ & F 98 §FR N qex § I
seT Ay &1 g qar e & fr R
q< GT AT FT JAAT T § | g T
R T e ar @
T & 1 S gy & e g A o €
AfieT o 9T Ao § oY $9 Qar Y
¥ i g s areeat 2 4 § wafag
¥ foely 57 AT TG AT | O AW X R
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[ a7ar fag)

fafreet & aaw § § 59 wgT SR
§ )T A e e A W e
& 3% 9@ &g F 3% e for F ey
T WK foaed aoR ¥ o fafreet
A FadT % ¥ o g e foam
o gt fafree amga § Rl

IuTeaw AQAw : AR AT sfearg
AR T @ ] ) AT AT A FY g o
T 3T @ I®@ Fg 997 § WK I
T TG THET IS | I AT av @A
o T § 1 R I TR TG W
fiF s W qre g § a I foar
& WY § wow T feewa ¥
ST TR F § AY IS
for FT A, Y aghF O T

Shri Kalika Singh (Azamgarh): He

wants to be in the privileged positiom
«f a complainant inside the House.

s waaa faz : § N fafadw
A =gaT | W A S e @ g
oY & wA ¥ fag dac g ) AfFa R
STEaT § B 3 Y s # ot frwrad
g I R FQ F Afew A 1d
Y &Y ST T FT W T AL
« AFT F fog AT N @ gL
wfeT o@ & weaT ot Tl v T
@ w1 far aF ) @ AT G FA
¥ fog rf a4 fawrean =nfge
Tafay werER & el 6y |y ¥
fre g FYE TET SIS AT AR
R TR N ERT g %t
AT  fAg Tt wEY I Y FH y w7
nifanie & aaea) Y F FAL ATy
R A T AT A 3@ |/ A
 FF amee  aw § @ ag W AT
foar o & v o g &1 A A
T wifgy wifd Say wET 9%
WS T | S 9= JaTaTe Y,
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wg & 3t 7t =mga 1wt g Ay geme
{ & affariz & agal Y v +3 &
W & ¥ fqg Ay s ) feante
gigaT gewW T | qg 9w 3%
ST GHAT § | JEWT TF WAL AN
T ug W Sad fagd W awy £ o
¥ Iiwr 7 Ay gy v e At
QET AYAAT IZAT § A IR AT qEAT
£ Tfgg 1| & oI arat & v @t
sATIE M g A @ E fy
fora arX & anit & ag qreom a7 W@}
s st wr Ty faa e o w@r
fs ouft gal} oM #f W
pfrTd wTEAT & ® § W o ag
ArAg I qE § Y i ¥ ag aq
oy § s’ g5 AW %y A § ) B
ag 5T AT Y o7 @ § W o
30T I et § @Y Wi A @
g @R W IR N A g [
# SR v w3 § 6 e 9 i
g% famrre gy S AR i Y
wiay fF 2w & sy @ fosad
o A od fed fadw aw e Wt
e 741 § | & Rrerad sAaT Et e
BT @Y § | T FH F7 Tl )

wHE FT AL wfEATT AT W
ot dTe v wfedwe gy | F Ay
g fF s s 2w g ¥ @
rortfar aref § w1 B & IEa aeErd
o &\ T T A T e A
o, wmrag AT § e Ed =R ¥
fog fasma & AR o i sfe
@ § g T Av@l way @
o | FT 6 AR SR ArR wie-
Agir g R mar 1w ag g fe
wr ag & fear ) F wew dfe R
&t s =g v W e af g W
o g, ¥fFT W I AR W
Rar fear wmar § @ @ oF @ fay
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Qar e 9@ | S & e AR A

AW T wgaT § WK Tean g v

gar 7@ g wfee

Shri Tyagi (Dehradun): 1 think you
@are right. We agree.

% WA 8T Jg WA &
Tau fear mar g

At oo fag oy & g
wOF o @

fg dFTO FT w77 WA ] 1 T
W & g UF T T § ) A
ag § f5 o A g WY T ¥
Fad § 3 % 39 Gat meadt &t @
Fr faae og gt § 7€) 37 Rl &%
I T AR g A W
A 78 TEFE gAY qg o & oA
Wd ofew gifaw FHEE 9T gER
qafas avfaw WAl & qw@d &
Tarrad w7 @ § 1 & =g fr awwe
T S TIL I | A FT T @0
A G FW F Ffw F aE aigy |
A ¥ gg frmm S g v
Forrt T O & Y W O A
&1 s @ Awd fae ol &0
vt ® fama @ aifgn f6 s
A OEH & AT T WX F ava § ar
AR wm Ao ) .

g @ & ag fraew s agm
fF 39 Tt A gwfa & fog fowr s=
aw g ¥ AT W )T g, e
fgam wfz 1 7 gfawng wF Fefr
£, 3% fau gd a8 arar 1 AN
grew N | o & fagE ) E, v aw
& gu Al & aTET TG A I 79 TE
7w Frdw gfaamg 4 =fed | ST
q 3w A § afew gy & & of
fad ghramd & S el 1 EEE
fou ¥ grm § B ow@ foeR i,
359 (Ai) LSD—8.
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gfomt wift & fag ey sl &,
9 wrf aY  AwfEl § <o wfamw
T g @ 9 a7 o 5 3
T A F q@ET T WA | W
& fAy gvgar &1 W T@T M@
ar d & i @A ¥ avE @ o
qII | YEET & W 9T & FART
T ATHT FATEL I, FIATAT T TTHT
wfae grvm WX fafrees w1 wewr ot
I 92T 9 9§ A ¥ fort Ay
WX T A FT ATHT AN G G
M W a7 ITF qFEAT TG A
0 ) & gEEl & foge w9 X
A= foar s wfge e A wgEw

¥y foral 7 a7 ¥ | A wEE AR
HE e wm A E
qT g g T A g
T AT T AR F FT Agar—
2@ g wwwar § 5 o= aw
qrTH F TE-AMR A §
gz aa fifee A s W v P
w1 ) g frem ¥ 2 fiw ' dey
¢ ¥ v ffw afma &
wfas W@ T gA IDET A AE
5T | oW qF TR sEear g W
I, Tg GAET gW TE & Ewdr
£ A gra ag & e wee a o o
faredt § S T FA A A9 A F
g TN AE, 99 w69 AR @
wo ¥ a9 & 33 TR A fadi oo
w1 Ader g ¢ e A ARy e
¥ wa # oo T T A AT
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[ waawr fag)

geET I F A IsT A I § AR
FER A AR ¥ ITF 3 TO9H
T e ST ) s ER fquat &
IR A R FA AT F a4
& e g@d e ® Y e S
91 aFar § | a7 fafewa fFar s
=fen fF @ ¥ &7 v ) @mEw
fawm 7€ ) fFa §1 @X w9
T faeeht At w7 feom # faaey
o et &, S9d (% wivaa & afew
AT ITETET FT A Y a3
s saedr 38 & 5 famme & s
W 9T HEy g, avsw
& w1 fire o & ) o s feae
F RIMFATFCITEH qo & ==
T §, w1 A fax o Twiey
T aut AW Fgq &, A T 99 WA
TG WA RATAE R G ATH
AN § | IET TF G FT GERT
e SR g fad ad 4@ € frsw
F FH —F0 @ § AR IEF AR
A&7 gur faor —fam #0 %
g 7g WY TXHT & 6 @ &1 faar
@A T9d & f5 39 ¥ w1
g T § #R - JeaTas—RFaE—aT
W YT AT E I AT G FHG G
faay g1 @ ® e ag g
™ QA 7 [awr Qaw § ;< fasfeamn
&0 FOF 00 FIAT T FT TATH
I ¥

#ag faw s @ g fF
¥g aWi ¥ S F 5 @aw F T9-
=|ER ¥ 7G A0 B g g awar
¢ wEn g g ag sfaa Hifs 4
it 1 Sad Wy O ag faffaa
M g FE AN @ Tow AT AR
TUTH FT AR g1, AfFT & HfEa
e A mfyw aewe W g w@
Lo
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& =g i T fee @ -
@ WENR & gEew § AR st
7g St @y o § R gy W fas
wiumgmusTwE v @
g TorAfas  wraET g & a8 FE
g g froTonifas st W @
FREaw Y swag g e aw
T ST [E @, T §), ey W
& J F g g AR

Shrimati Mafida Ahmed (Jorhat):
Mr. Deputy-Speaker, Sir, before I
proceed to place my humble observa-—
tions on this Motion, I associate my-
self with the sentiments expressed by
the hon Mover of the Motion. The
hon. President, in his illuminating
Address, has given the Parliament a
realistic appraisal of the activities of
the Government during the past year.
He also made a-fervent appeal to the
Government and the people to be
alive to their tremendous responsikil-
ities to make India a welfare state in
reality. It was in the fitness of things
that the hon. President in his Address
first mentioned the Chinese incursions
at our border, and made a firm dec-
laration of India’s determination to
defend her frontiers. I do hope that
this House will join with me in
affirming our unswerving faith in the
mature judgment of our hon. Prime
Minister, and in the strength of our
Government and our Army to defend
the territorial integrity of India.

This vital issue of Sino-Indian ten-
sion has now been before the country
for some six months. In my opinion
this period has been important for a
number of reasons. Firstly, it has
allowed us to know the exact dimen-
sions of China’s expansionist aims not
only against India but against other
neighbouring countries of South East
Asia. For the first time India and
countries of South East Asia have ful-
ly realised that politically China is a
common danger to all.

Secondly, our border defence has
been strengthened to a great extent.
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‘We feel happy that in recent months
our Defence Minister had been to the
remote outposts both in the eastern
and western sectors of our northern
border, and everywhere he found the
morale of our army men very high.
While we debate here this issue of
Sino-Indian tension, my thoughts go
all out to those brave sons of our
country who are facing all hazards of
the Himalayas and risking their lives
for the defence of the motherland.

At the same. time, the development
of communications ip the remote parts
of our country has started with ut-
most speed. Apart from the point of
iew of defen-e, facilities for quick
and easy transport of men and
materials to and from border regicns
i8 essential for the economic develop-
ment of the country. It was unfor-
tunate that proper attention was not
given to the development of transport
and communications in the north
eastern region of the country so long.

In this connection, with your per-
mission Sir, I want to refer to a re-
port which appeared in the magazine
‘Time’ of November 23, 1953, that is
several months before India  sigm=24
the 1954 treaty with China regarding
Tibet. To quote the exact sentences:

“One 1,400-mile road starts from
Sinkiang at the edge of Russia and
curves through Tibet parallel to the
Indian frontier. From this strate-
gic cord, side-roads will point to-
wards every major pass ‘of the
Himalayan mountains. The
Chinese Communists are also lay-
ing down air fields in western Tibet
using Russian engineers and Rus-
sian equipment on all these pro-
jects.”

The report, so to say, forewarned
India of the possible hostile intentions
of Peking at some future date. But
unfortunately the news was not taken
seriously, and our complacency, in my
humble opinion, has left us behind
China in the race to build roads in the
frontier regions. I respectfully sub-
mit that the roads now undertaken
should be completed with top speed
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not only in NEFA, Sikkim, Bhutan
and western Himalayas, but these re-
gions shiuuld be linked through feeder
roads with the contiguous States in
northern India. I humbly suggest
that the planning and constru-tion of
roads in the border areas should be
entrusted to our army engineers so
that they may be built in accordance
with its strategic importance.

Sir, for the present compelling
situation of the Sino-Indian relations
I believe posting of military Gover-
nors for the border States would be a
measure in the right direction, as has
been done in the case of Assam.

While discussing the border issue,
one thing strikes my mind, and that is
the rchabilitation of the Tibetan refu-
gees. Our Government have formula-
ted some schemes for the rehabilita-
tion of the Tibetan refugees. It is
humanitarian, no doubt, but the Gov-
ernment should be very careful, in
view of the national interests, while
locating the areas to settle the Tibe-
tan refugees. I venture to urge upon
the Government that 'on no account
should they be settled in the border
regions.

I said that the last six months have
been important for so many reasons.
It has also helped us to see the true
colour of the Indian Communists.

Yesterday, comrade Shri Hiren
Mukerjee objected to the phrase
‘breach of faith’ used by the Presi-
dent. Red China-which solemnly ac-
cepted the ‘Panchsheel’ and presented
it to the war-torn world hersclf com-
mitted an aggression on India. A
number of Indian policemen were
killed in cold blood, and repressive
measures were taken against Indian
traders in Tibet. So, may I ask the
learned professor whether he wants
anything more than this to constitute
a breach of faith? Peking’s grandiose
ambition to grab chunks of Indian
territory reminds me of the Mongol
hordes who centuries ago came from
northern China to plunder India. But
the Mongols came merely to plunder.
But, today, India is face to face with
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{Shrimati Mafida Ahmed]

an ambitious, expansionist and totali-
tarian neighbour, and we have to face
it with courage and fortitude. It is
high time that we should seriously
try to find out the motives behind the
Chinese activities and’be alerl always
to her changing tactics from time to
time.

The first thing that we have to probe
into is the tactics that China has adop-
ted in dealing with Burma aud Indo-
nesia in recent weeks. Every Mem-
ber of this House is aware of the
development of those countries and
the tactics adopted by the Chinese,
and how they delayed settlement of
the border issue with Burma and the
ratification of the dual nationality
agreement with Indonesia. I am not
going to dilate the matters of (hese
countries but, I want only to point out
that Peking waited for a congenial
time to come when she might be in a
position to speak from her military
strength. And this time came for
China last year, and the world found
with amazement Bandung’s Chou En-
lai in a completely changed muod. He
made absurd demands on the neigh-
bouring countries of the south  and
when he found those countries quite
strong in their determination to save
their sovereignty and territoria! in-
tegrity, Peking gave second thought
to her plan and acted accordingly.
But to her utter surprise, China found
that shé did not even get approval
from the communist world for her
dealings with India and other neigh-
bours. In the face of the weight of
world opinion, und being isolated by
the communist world, Peking modified
her tough attitude towards her neigh-
bours and sent proposals for nego-
tiations. In November, 1959, Premier
Chou En-lai requested our Prime
Minister to meet him somewhere in
Peking or in Rangoon to settle the
border issue, and that request was
made along with some preposterous
suggestions. Our Prime Minister took
up a forthright stand by rejecting that
proposal, as thousands rf square miles
of our territory were illegally being
occupied by China, and when. special-
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ly, the traditional MacMahon line was
not recognised by China. He
rightly pointed out that he was al-
ways ready to meet and settle issues
peacefully. But unless the principles
are settled, and facts are recognised
by both the parties, the details can-
not be settled in just a meeting of
the two Prime Ministers, and we hope
that our Prime Minister will continue
to be firm in his attitude.

In his personal letter to Premier
Chou En-lai of 5th February, 1960,
which was placed before Parliament
yesterday, Prime Minister Nehru has
extended an invitation to Premier
Chou En-lai to come to Delhi tor talks
for a peaceful settlement. Hon. Mem-
bers opposite expressed grave con-
cern this morning at this new ap-
proach, but I want to emphasise that
this is not a new approach for India;
it is one which is consistent with
India’s basic foreign policy. I believe
Peking will accept this invitation and
come to terms for a peaceful settle-
ment and practise Panchsheel in ac-
tion and live as a friendly neighbour
with India.

Some Members in the other House
expressed doubt about the recent
agreement signed between China and
Burma. The Government of India
welcomed that agreement, and both
the Government and the people of
India will feel happy to see the Joint
Border Committee of Peking and
Rangoon settle the ‘border matters
peacefully. It is needless to mention
that it might convince China that like
Burma, India is not going to surrend-
er anything in the shape of territory.

Now I come to some other point re-
ferred in the Presidential Address.
The President referred to the coun-
try’s foreign exchange position and
gave a brief of the Government’s
policy to be pursued to conscrve
foreign exchange resources. May I
most respectfully ask why Gavern-
ment are delaying the finalisation of
the gold-bond scheme to mobilise the
country’s private gold stocks? I am
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sure that every Member of this House
is eager to know on this vital point.
According to a survey of the Reserve
Bank of India, the gold hoards in
India are valued at Rs. 1750 crores at
the ruling international price of gold,
and it can easily solve the foreign ex-
change crisis of the country. I would
'ike to know whether Government are
contemplating to abandon the scheme.

Before I conclude, I take this oppor-
tunity to congratulate the Govern-
ment of India on the decision taken to
introduce Assamese as medium of ins-
truction in schools in NEFA from the
school session of this year. We are
looking forward to the day when the
existing artificial barrier between the
hillmen and the people of the plains
is removed. With these words, I sup-
port the Motion and thank you for
affording me this opportunity.

wto ww wem (et &)
o fedY efiwe @gw, & weafa
St ® WK @ AR TEAEe #)
awrf ¥ s g R osew awd w
g T o dmer A fem g
& gueran g fF wgroe AR AW F
W & |9 g it WF ¥ et @Y
€ Y W SR Hra I 70 A A
P, I qEaM A ST 9w
AfFT T AT T Y Ay A foaw
& o @ ¥ & awwar g fF e
A ofrredr 97 qggd A aw F g
wE fao & gght qforar fRo aic
i g ErmE

#fFr ot feafes ¥ oF god
Wt AT §, oF qEQ N Tt §, S
T Y F sy syre fawr A g
ag At oF G g AwiA W E
W< ag JEaT gW A fegEmw & A
f o M INH L, TEF A AT
7z ¥, o, feeelt, fgrea s
WX T WG O WO Y e
o AR ¥ A e e ¥
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T T W W Qeus aw § wur

IW A H FIGR TV W@ E | IqH

T # gy eEw § omr ok #X

ferer oo W aTe TwA @y @
L0

HFeal
T frdt gaR & aTa fay W s

t o R E W oget oA
foem #T T AT Y ) W Ao €
fF dewt go fo # wTER WA W@
& & 99 frem T @ o @
v § 5 S8R 2o fo ¥ g W
o iNidAdmagawm @
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[SYo wgg 5]
¥fFT T ATF %1 Sarar AT frar wig
feeelt & wama & A F A™ )

7g 3% & fF gw A & oot gt
wars &ar A gf & faad fF gad
gt # g ot | H FROT A { IFA
¢ f5 agr & v Az savar wifeafa
®RE 1 afeT § qaam g fF 39 g
& fag sy feaw-fea a3 fea-a-faa
SqTET AT A 1 TFANT A 73 Tifeay
g waeAr @ wifge fF gq 9%
9 FAT A W03 aF qF oA arq w1
HIAT § AT | g9 Ay & guwar g 6
T AR N aE TIAAE F oA
a7 iz, & TAFT R gEEATH B}
T @ F gy FA afEgw

wi w0 g ¥ omar & f5
T q@ Y A1ATT Io &, IAF A A
1 9T § 6 & A FrgAd §, FLAT
a1 37 §, w7 gdzgs fafFaa g
o #E NI 59 aE A a9 Fg
a9 av & gaa A ot 57 gEdr § §0FA
a7 #5 qifafemqd @ ag FT AT
AT & @ gAA § WA I A q09
A A ¥ WIY g A Fg@Iq ¥
fag, wav g3 #r gugEn & fag, waX
@ N o F fag wR # T1d
FE@T § O B I 9T T TG T
LI A 3 R Ay FEqAd R AT
W W) Rt feem &1 e @
3, R e ¥ oady A g A
¥ a3g F1 OY5 o fRdt o wew W
o< A oft a1 @ fw & 5 o@-
zgE wrQ fralt § segae W § 9y
W og A TS AE) Y o § 1 &
" ¥ $F FE@T ALY WX IAF
ST 9T FYE B G FTAT A0FEY |

ot T o owTET uE A oo
gar a1 =fgg ?
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Wto wg wEIW ;X T F @
I A(EE A & waaAT § 5 ag qgy
BT & 1 AT Ty 97 WY B 7T garat
F gt M7 TA AT w1 I[3Y §, fad
Tg Am S A ¥ @y § Faed A
famaft & ark & §3 varzr ArgA 44 §,
gt F AN F T FAT JIIIT §,
AR T A § T @ AT 9T A
fafayrq aawr &, ag 77 19 A SqUA
garfass FTar gar smaer fadm o

o Ty fag : ww A AEY

g?

wto wg wetw : gw  gRarAr
£

IIMEAR RN : AT AT F o
TN fag A & A7 w1 AYyer 2
w g

o ¥W XFIW : AT § TF @A
T FZAT AIWE | WT AT AGTAY
qIET 7 9% 98 F1@ F4 7 33 TR
FATA FAY & HNA F G907 FN F A
fag &5 ®T =g ar, FT FI a9
TN, qAT FTINT FIAT W 7977 TE
O § @ A q4F I {edlmA
&Y faar | AQ qww § 7 v 5
7g %17 &t Nfafews Lfet &, 7 ar
g3 zaR faifaas wr adwr & 7 gw
wifgzr 71 siney fafaamaas & 98
w Q@ & a1 g7 #1E q¥ dAwifaa &
¥aff ©® QR & & wg faa 4z 5T
T FEAT W TF T80T FHAT I )
FATX ST wAY S A q A @ AW
i e FFaT § wiT ST AT aw W g
Igi A @i foer  fF 1w N T3
F3AT & I G 9T WX 9 FR
T FE(TT & &Y AT % qre A-
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fard adi g @t & 1 9 AT wEd
ae faelt g & w0 w
T FI T T WX AL G Y a1 w1
¥ fo 7% @Y g Fg S fr W AT TR
Ffe NI A N wmaww
fatfarx & winw #1, w ferdex
T & & FHAT ¢, 7 TIT W TArifes
fafarae w€f & vt & 1 o W
RgT ATET AT WA ARA FT @A
T qgT ¥ W § A A @
21 e for o 3 fow wom oy 9@
faad & am@ oft 737 § 7R = w3
feaz &7 ¥ fog &5 ot o & &y
qrdr & qI@ FET gAR WA HAr &
for 7 ¥ @19 W oF qAR A
wT @ ¥ W A0 auw ¥
ot § AR w9 ¥ w9 98 a1 Q9T |
0 7E At & 1 F gAwar g e
I9H A ST AMGY | gAY SR
AT §, W TR AGAT qWeAH
T AIMRY, g% ST TNE HTH
gy, w9 S9F 99 e "oy
@ FY AL & I AT FIAT A
RYAT qrFT FY FAA @A AR, AT
gardr Ffray arfaey 8, S & W
T gH g arada w3 & fag dare
i =fge

A AT e g T W §
sRoFa@mma A IR
T et & o an @ @I )
TF q07 Y IR agT AT d IoTE
2 AR IR w2 arn ¢ fr fedw
fafreeT # ST w1fge | @ AR &
7g AT Ty et § 5 Y Ao fedw
fafrex & & @@

=t wEe AgAT  ([ATRGI) :
&Y wF wO¥ AT F AT AE wL |

o T fog oW @ A
e oo oY s T Te fear ar
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ﬂo!@m R Y R 9T
g a9 AG HE A AR I AR §
T8 7w g
IqOTR AT : AT F AT TG
FE I AFAT 9T q@Iw fwar
qr |

wto wgr serw : fwd W omg,
Tg a1 W WX Ag wE & ower
fafreex 73 @ =nfen, & a8 &
I T qvEN #1 U] a9 §yET
faom s F SAwr e fafaes
& FT W faow | F qwwan g f
fedt W fafaeex & fawe waaw
FIAT, T AAEATHE &, A &
H ag ot sgm 5w g fedw
fafrees amea $2 &3 ff § oY 77t 7
e fawifafafadr & 9 @@ a1
&F g 77 °Fy § 5 g fafaex
ITRE T A T AE § R N 0
it A 9 fear &, Qar fear § for @
& BT F THT § W} Q& A
gt fear &, fow & a9z § g
T gt | fedew ww F Ak § &
@A HEM, W AR TR ATE G
# qR ¥ fF 39 &Y oF fawrag &, O
g afrgea i Idagl g @ar
s & o ¥ ¥ uF ¢ 1% 37 £ gy
& ¥ Franm Mfermfax g7 &
faay &1 AFT AAATE, G §F WY
T aF, 39 At foama & & g
TRfEe & & 7% aI AF ITR@ Y
TR TG FQ | I RGE Gy
NAF wEe FWE R ™
@t wAdfes G d 0 @
T ag T F W @ Ay §
78 S { &Y aga Heqfaa § e agt
T fg | & WarT 3 §, @ AR
T sy ARefeae & Pox > W ¥
frag o IR AT ¥ wEH
w1 fagfaaesy, I wooa w3 ) ag
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[ste a7 ]
T faarsl & 3T aF 9T aF ¥
foq fr a@g N AT wIg 1 q@ A
¥ el wxA & oA T @
R O¥ TR A Afrw ¥
g Ao s for 1 , o
Ty oy W s ez P/
& 37 Wil & wma g faafae fea g

¥ g oft wg W g g
AT ¥ AR OF AR g afenr
g 9 ag @ fF o9 37 wod o
¥ 99 & o IR g g A A B
qeH W, A% 99 & FerAre #v
a<H o A fear vy @y
fafen Tade ¥ o ¥ gy a0y
T 41 ww fafew Tt @ Q@
g TII g, AT TG aQw # B
Foew gt 1 snan & fr &
AMET @ e UF °g a0 A
a1 f& s fedy sfaeag ww § smar
FRAT A A A Y gy Al F fawr
AT FAT 41, 9 F FAS § A FA
 wifew F@r ar) ww B g
) AmAR I N frwTaa
g Faww g fe 9@ W S
e g A TN el N, MR
@ q RS AN g W) fems
& X i § <E, A 99 A e A
BT T W T B A
N 3 afgd 1 gw Rk 9T S
#ear faqume &, Y 99 § femwdene
¢ S e )t sifarw S sfg@
Y T I & A g I AN A g
fedre fafady ®) sl gad il |
o AR 93 o fafaw feadde & avr
% SN W aw oW & Wi )
o% THTd A feww ¥ A e
wifed

TF a1 wEE AgAT qeT ¥ G
W g A feas & O ¥ Grdr-peame
Sfagmr anf@ v O ¥ ogiaw

FEBRUARY 16, 1960

Address by the 1284
President

FEAT ATEAT E | FIEA A A

faeew faeer am § fo § €€ 7
a% fF oot oer § Feam faege Tl
@ 9 5 I T FQ@ FW@ FIH
TR @ T AR IER FE T
w3 gifesr & fom &1 7 fedr
T fawew &1 W T ¥ 9w,
AfeFT TF wTEa g1 T § FTT Y TEW@-
¥ sgrer 9= F@ F) A A A
T Iy Qfege g {1 W
A " 9 qTEE, A Qugk a8 AT
¥ @AT a9 FT W wody faeega-
qw & Ao 9 A FA
fasge I aeg ¥ g0 WA g T
2 o HOY grew X 99, wE ¥
AT, TF T FEIA WA G v
A% DfET, SR qehTT w1 RO
&, IR zgq qfeErde @ FET L
=g fafrex @ o1 Al ®1 gEE
s @Y, 9@ ¥ qafees I9i g
e, war €1 ag ey oY ardi 1wy
& E =T gun W Y A e
A WAF FTAT GIEE W HIN FAC
wga e &, @ g WA A A
o & frdft o & g 5 I AT AT
A GI A I 9T T T G,
AFFT TF WK g TE & e AT TR
¥, mfaw F A faa oft a
Hroh g FommgfesTA S
. Bl T g €

gwﬁmntﬁ:mwat&
T ag #% {1 5@ N eafaw ey
§ ) ¥fen F g ww g o W
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T K FH FAT § At qvae, qfe-
fera o gafas sfezgam § aw
@R ydmw ¥ cwahe sfReey-
T F q A AT T R o
& faetar a1 aFaT | W Tw ¥ fag
g W &Y GG FY wwA § g, FAT-
R WY TFT § g AT el e §
g 9w aF a8 sfeeagm frge
A O T g8 @ @ e
WTE i &Y g AT Y Taf FTAT
o ST & S TF T g ¥ Lfreeagm
AT qE @ a9 aw Fw
TS & A g I, W W
& wen A T ag fee Ay

T WUTH A7 T T @A A& far o
T H,ﬂﬁwif*@ﬁﬁ'ﬁz

gt wifed | e ot snfd
g aY § A T FOA FoAg
ot 1 &% e & F orgt dmeeTe
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L ) WIR I T WA
ot Eg A fazerd 9@ g wRw
F I, B ¥F Iwx, Wizw fafaeex
& g, 9frde & o AR giw w2
T, R AAQ ARATY 7 ST AW
g ifory st faat #7 5T ar g

® 5 #g aF 78 AT @ a1

o EY T AT & FI TE
ok gigegaa fasad ol

wWto ¥y qWIT : T, T ITEAAA-
¥ I g@Q gresgAa fasar e o
¥ qwmen g 5 ag faags o awdfier
& O W ¥ w7 aga @€ S &
&, T I FY A T ¥ @AY
arfed fs s Afafes s & -/
g, AT s an

wq W FH TR Afae SR
TRA AT FT W F IR T & 59
FEAT AT | I T S
F AR ¥ 7y fF ag aT ¥ @
TR R E, R
e gf e o= #F vy @ A
T s @ F o T o s fafady
¥ TF @R F qIE A G F AAF
ot 3, IR wEfE dae W
e SEA #t ffaw qg o)
FAE qAUNE W Wedl g
T QAT T O AR ¥ 3T A e
ST gHAT | AT AT FHFET FIAC
TR &, ot e e a8,
# wgm 5 W ¥ qFAE < TW,
NHHE T G TG qF g w;
AEF Y, T FAAHT T AT ¢,
39 # i T dar fae-
TrATm s @ T 1 W H
wfmat @ awdr &, 3T g O
aE IS §, ST SEwr g wed
A 1 I A AT FH A
FOH0 §, qg AT § | WEE T
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[¥Ye ag swm]

s 3 fir Tt &), Frlte Tqaudz
& wiEt w1, S w1, FHfAEr
3feT S wT AT WIERT | &g AUw
FRET § | 2 aFar & 5 37w
g # wfimt § T o 39 Y w7
wFr 7Y 8, T N AuT wEET
39 & & 7g g %1 § 5 o R
N a&@ ¢ o) s w1 fafaw
g 3E A & 1 Sty wer oA §, 99
Ffoa AR war |E A IEA
AR FROW ST FH A I )
59 ¥ s fraegmed s 9} 4@
& AT R 9 Y A A9 W] S
A A @ g1 o www g e
ufya w1 @ge ¥ wow gfeaa v @
Hate ¥ ara a31 5 few § @ aw
& T FZ F )

¥ @& a9 AT FEU A
g &5 gard s Ay NeaEw € 5w
75 &, Afew wiccdet g7 a8 39 §
f& gardy Y d%a€ Frafads § @
AT wigt ¥ ag Sxfrowr ¥ R
Fatgfd) wHrgafmafe
A A TG ) R -
fas SAeTdT FT $EET Y T IT AF
T gm0 ¥ fad § wwaar
g f5 T # o i R
F@T el F wr T QW w=EAR
far s 5 gv 97 dwad Fftdw
w1 715 Afafes s T @8 1 FQ
T {3EY, W) oFAE 99 & fod
OF TfgAee G q9TET WA Aed,
Sfea 2T Wt T0F frrer Tt § R
& F s fagand | & awwar §
fs ag Ffae aga o= § aifs s A
T Tt ag 7AW F F 9T W oW
1 AT T & fAd @ qrax a9g
FoEr TR |

FEBRUARY 186, 1960

Address by the 1288
President

o Tt Ty : SyTSEE WEET,
werafs & st § o @ ¥ 4
N F wiewwor & oo fear mw §
s gark Ty & S wraAe Rl
& a8 @ 3T ¥ awdaw ga wrafaay £
wTEAe & 3T wEEY 9w J A
gAY AT Y qAF VAT ¥ B FAG
arét R sy fafrex g # ag
FAW F Ffgw F; 5 3 & 09 g
S gy & ax wfese gy @
IaF fasg WA Jar § fraar O
W T g WX SRR YaEd A
& == W qTEK av T A
H F Frag FT 9 O v F
o Y FHEY femans ar A & s
AT § AT e F¥ Ay AT Y S|
™ foT IR Y AT AE w6
Famman g 5 o gt aw i
ag HIST Y A1 ALY & afew forg A v
7% 3T WK g1 IAF q% e A%
Y T ¢ 5 ofeam ¥ @ 3w A
BT S & AT 9T AT FIAY Fom
< foar o s ag A FEA
FoT TEAL L | T T A g
TF TH Y afew Gt T qrfeea ¥
AT FA FT R A arfE it
¥ 7g s fAge s 9§ 9y
argan g fr g® 9ot faet 2= wraTEt
W gfew gk & @ F A wwwa 5
faamdY s mwel Y mfag s
F T GAAW FT TAE AR IR
31U far sty &Y S9N w7 wrata
T gEA

IqF AT 79 W F AR D [
o | I qGH ATed S W A
R AT I Tt oA o W) aR
ot e e A 9= 57 vl § o
¥ wire ardt &1 grq faar s ST
Fda firr o wwfag ag o 3w o
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AT Y T AT FT A FQA § |
¥ F 5y g TE § wwaen
S ag wuA faart @y § 9% faw
WAl i g mmardwd
f& gt A & Avi ¥ T 7 oY ag
T @t F wqfad sfwwwar
fFar & SEFY Fw< AT A ArEAv
& afew woR ag TaT auwd § fF R
stew fafaees arge s fodt i agr
T HIA T JATAT 27 AT & AV AW
IAFT AT AL HGT a7 & TAwgHY
& &

g wE TH wF T A F
FAFAR T fr ag 3 a@ ¥ &9
FE FLT AT IZ AR WA T
SfFr F aans fF oFor AaA
I qF % ¥ 9 & @ IT F T AA-
TR @ AT § WX gy 9@t way
a8 Iy § FAar IT w1 faw ¥ eIvAd
FT & AT gafae 97 w1 = g
¥ F IR F g § 9 1Y gAw
¥ 9 &1 T aXg R Y 9%
wré 59 W A WA @ qF g wqar
g f5 AT dfer Y =1 [T Jarfe
IR 7 ArfgT Wy 7 fgar § For g wea
A 9T IT H1 €ATT HIT AT IT &
IF AT¥ A whIgd TINT X
AN F FgT FW, A IT A
Faqr faxr ¥ camy w FNFE g3
g 93 fafed & fF 59 3T AT qAaw0
qfeg St & @ &

T & q1g Ao T THT T TeAk
FAg@aFaR AN sy a A
ot arAar § fF ag adft daar gac Wk
ST AN GIATMAIFIIF I
@ A FaTw WAy e frar o
F @ATE § aTEAF @Y 4 AT qga
¥ gaR A Al W A qAT F QY
nriv § gAR wefT  wgT NfE

qZA o, ’5 WA ¥ eI qAM F

MAGHA 27, 1881 (SAKA)

Address by the 1290
) President

T T g7 qfaarie § ww @ &
& T FR IFT T | I F T
AT g7 7 fFar AR 9§ A A1 wW@
N N w1 AfFT e 7€ T@ e
T a1 gafae g¥ IF w1 agEw
T

g a<g & 3o 77T THTW 7 wJ;
I T F v A wFAT IIEA A
oF A ® aex Aggw war g fw
faeit o TE I WA T F Aaa
f (facrr o sivr) wafg sz faar
g g v 9w f@ F AX AV aw
S8 1 § FEifE ww faseh F g
# faorsdft F1 Y w17 v § 97 W
& Y 9R T WA | FA FT ATAG
g § 5 oy fooet A axfremt §
f& g oY feeoit & = AT WX
& 99 & a9 A T it aF g 9%
aR AGY gur & 1 faeelt Fgav ¥ AT
IT A N AdrAelr Y oW
ST 99 FT GH AT § 1 Ga1T F}Y Q¥
feeat ® awdiw fFar war w7 A WY
TR AR M A § 1 GAT F
ORI WF A q0F T QA TER B
q17 g7 4 AT IW AT F AN
qEfygram gR 47139 AT,
¥ g7 A 3T QAT @ A ff 1 9=
a9 & az fFr pErd F qaE §
wEifadt & arq gura gl gur
o T ¥ 6 A X O QT ohvar §
ar 4 @Y q@T 9w Y gW A AW
AN EDT A I AT AW TH I
#Z AT § 1 Iuerw ARET, WIT
I § &F 1w o wEfaa 71 &
qaglar gar AR wEAr qEf F v
wiaq & am A fay Ak FOw o™
F A2 T A FEAT G T
oTE AFT IT FEATE F W4T T AT
fgur a1 Wk ag a7 fr fggeam &
I A AT @ q9F 7 g w7
faeat & awdm *T foaar av 1 Qoew
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[#o TR fag)

TR WY AT 97, TF GOy A9 7}
o f Y O | S AR T T AR
¥ aw a1 gW ¥ I aF W 3y fem
) afrw & N7 AW A e frar
o1 ff WU a8 a9 & | SuTeAR
WG, @ A TG foa g
w3 A @0 g T fee
T A {853 aF WY A0 & a1 A&
T T PR F g R N 9T
qi #el ¥ qf Tawge ag & ) o
HE o S W} 133 AR fag
¥ N, g @ F fag e 4 &
afe g far R EfE § 9w
N A R vaTgE AR IW F
W ¥ v fggem ® g@wR |
WX Fidg 9T A S e

I WRIET, W WY &Y
T o gy dow & Wik &
I9 ¥ TF q9ET F HAA T B A9AT
e JTfge FW & A oo A
I W § 9§ @ A vy g
AT WK GO g9 ¥ @ F W
DN HIdara gz
wR M agEE & e §F ag wrr
4 fr fogelt o6 0fF &7 & F99 @
#E N o AfFT gw W 33 B
T et Ot s v A @ @ A
9 A § AT 77 3T I3 DAY
T W Faslt § 1 & g AraT g e Rrge
AT W T W T g AT 5Y
afes a9 gOd W Gy § 1 &
TEN @R @ am @y
& 7g e g ey fe o g
9T F FRI AN € 7 AW H AR
a1 & Wi o # 5 € ¥ A B
wT F7 wieT Firerr § 3 gEY & § qone
Qo & § 1 gy Qo oY avw & frelt
% 3t A4r€ ® g 3g foaeh ¥ aegw
o . Rl g w7 aweys g Av

FEBRUARY 16, 1960

Address by the 1292
President

9T TR FT aTers &l ey o
¥ fly oft 9T A7 ¥ F@ FT A
&Y faem | e e Qo & wrw g
IYATYV SEER AT TET & | 4G A AT
w€r & fr gw foecht &, e w &
75 § 7@ A & fF g W TR
& 1 AT Wt AT @ WX S & we}
@ 0 g 9 § wh gnd
e aga AT § I 4 Ay wa
Wi § | & fF St #Y qaee @
AW wdaE 3D A
ey & fowr ¥ ow 2 9T AmOw gy
IR war g f5 59 & aw Sfed
T G W g W I WA
wfee feem faemr aifer @y =&
fasr & 1

TS a1 F AR 9o § 2R
T § 1| 3T & W= e @R
M fey Qo § o § 70 *Y o w
WIT F HET A & T A SW H
frrely 7 #X afFT gy A F@ )
™ @ ¥ g9 F =L A FifeA &
Wit 3§ 4 gee W § | 9 W2
¥ ¥ firaR g qomd dow & § Wi
Y e oM ¥ § ? gy @w Q@Y
w T # fadt w7 &1 Shar 4%
qgr fors fean 99 ¢ § ¥ faaw fedy
o & g 7 ar @ o w7 aafw
AT a8 @t & R S o St @
Wr g A 99 W 99 e 9 wET
Lol

W g A9 W ag § Sy
R
N gmemw PR ;R gEES ¥
X4 A s @ @ e 9 @0
o ey § )

wYo et fag : SUTEAE AR,

wTg T A & ag AR g R W 3
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vmmm%m&w%
w1 " fear | # o A g o
SE qF W F WY & TG W G

Q@ |AATT QIET: GAT 7 AT |

wto et ey : qomT ¥ o w
Cwgr AE ¥ OEER |

ar & fow wT @ a1 fr W &
feelt & w1t 7 WA § 39 T
) o feet ¥ vl & fomew ¥
w5 § 1 faee W femmee Y g
- T AT A A qBAT T
£ o 97 ¥ Ty e & ) qorme
wmE @R Wt oW e ®v R

RYT Y g A e & owh b

faers grm Afe faeet AR fgAmee
#F ar felr oo owedr @1 feE
ag &1 @g Y a¥ a¥ wHA § | I
w1 @ a@ gvery ey § ey
e a¥ o Rt § et | Aew
T fr faw warew #% @ A} A
Ry

W F AR § §Y gD AT
wTeat g 1 Wi SR G A wg-
“frdr st & fork fear | 9 T
ST S ¥ 39 w7 o far o wR
# 13 wg fr @ IMQ F@ wEw
St ¥ 2 FT AR 94T § @Y 9 AW
@Y 48 g 1 af5T F 3T ¥ o A
qgAT AET g, § Ao W agw §
@Y S A wgar i FfEr S
wfafrgeT &1 aqaafa meeqw
w7 | @ N AR FeA o Ak
waee T ¢ | qH A 5@ ¥ waew
frwmWS WA swar ar
gl & s W g s
‘e w1 g fFe oavg ¥ s
et 0wl IR o fear 6 -t
s aefmE N s i waaR #
A AT I A A AT AW A

MAGHA 27, 1881 (SAKA)

Address By the 1294
President

# s wvgar g fF et aw faady
AT T A v oA ) §I R
T Y § 1§ AY ¥ g F @
gromamy § fr g wrEg ¥
frer et aedie WA w g
) ag R T ¥ A g Tt
¥ ot qfmar ste g gy & &
@1 9gar g 5 w A wredt
FT WYE TG GHT Iy wY gy @)
I ¥ a gr ik § @ e &)
78 A gag & 37 & fag fead
IR w wE T § 1 fead wf
AT # 37 & fad ey aae-
OF 97 FT IT F @ N FIA FA
#r Wi F W § 1w TR ¥ TR
& ST & 1 ot ik qEw Wi
AT & g ¥ 199 § 37 N wfae
¥ HgeT T faw qwar | e odwe
¥ 7 e %7 1 W R w9
g | F WAL

& wawan § fF wealy ot & s
woor & s faw e ag W@ fer
fFeamuw A W & 59T T
#, W F w9 aw §, A F wREw
T, ¥ e afew G ¥
aad # agT AT g @ g ) AT &
qEAT wTgar g fF Few geEe A g
LU ER R S

g A% Qv & awear g, & @A
& =< F g § e &R & faw-
faxr # somfea &1 e fos fwar
vt & 1 fod d% awway @ fe gw Ay
TR F A I A g &
7= FE O A N ¥ Fow ¥ fe
T 9GS | YA 4 A F7 AoA
T & 1 frg afedt ¥ s fafreee
qET I MW F F  wAmder
fad @A T G--ATIGR WA
fea e B 1 AT o W Y g9
FTET § | qGE I FAT AT W OF
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[Ye otz fag)
TR feh & o 1 ag
wanEd fre ag ¥ ar Saw gfage

R AEAT ATRAVE | Y Ty ATy
¥ g q, oY 9T AN G 3G G
qar WE 91 5 qar f0F f gwd
WEF | IEH @R YA mm
ST guX #few @ 9w s W@
Y| TE A @ A G qw
i’ﬁ"l'qﬂ'(im‘(%ﬁz’ﬂ'ﬁ ¥ 9T
faar w@r | 99 HET A @
hRd 9 YT I a9 |FA § A 4
AT wTeaT § 6 wEt # fw o
AW TR 4T UF qTE A RwTGREE
TR T 9gE 9X Wi ady aw
FFAT | A9 9 F 9 X § oF 9@«
A fa T | @ aad ¥ faw [rer
N g AT T AR
swofes S = g
sIRfer 9w fear v owwr R,
@ A W AR W ogt b
# qear g 5 o v Seed a1 9w
FfeT 0 g & AR Afwa Sfe
fafaz oF s/@ o TR &, W A
T TF & fo AR ¥ &FaT § WK
feord 4% IuF AR H Yo w2 awdy
@ OF W@ so TR ] F A
wafer g Wfgy W< 3 Sge W
& s A |

T dEw A el aga samn
@ T R A AT 9% W e
3% U AR WIE A9 AT § | W
IR DMfed TEEE w1 a%d
T fear ang &t & qwmar R g fe e
BT FTH OgT O A GTET Oy
&t 1 ok fod 3% & R famr
WA ¥ W | F Qe I
E a1 9 Ar@ T aF 9 FrarE
1 A FAE A FH G G AT @ 4

I‘EBRUABY 16, 1960

Address by the 1296
President

JuTsHE WET, & uw fame S
FATARATE 1| A e oY g0 Wo
HFeAt &Y @ alk A frem § fr fRa
w1 Frog $feed 3 F w7 faan
ST @I 1 <F A FG AL &Y A
W& | WA qES § R ogw o
agt Sl w1 we fewn fger &< @rE
W § A WE A AT @S § | T®
TR e AR AgE it ifww)
&1 & 7o & fF guer fadei & guso
FAT T AN 752 & IR 4> § WAy
= affg dmn & fau fad fog o
» TR FOY &9 & age fear s )
2l el aEw wE § fr qred
A gl o, 3w ot samet @ fean
are R qEgT ¥ 3 weg A o 9g )
ug a0 Y oW F T AR

& % frme W ¥ R
«H @ @ o T § 1 @
W F ng AT AR W R
fefwfae wredfar o5 § |

I « PTT:  WIIW qZ UF
fore #9 o §M01

o it fay: & SR
g 0% ) e Mo

IW & ART oo FAT T
w1 fefae wdfan feg) wr | dfes
oz a1a af) & fF TET v & aENE
S g ¥s W A FT KAG FT W@
1% WY A A RS A R Ay
T & @ 5@ ag ¥ fefwfae
greAten fFay m@r 1 gl A
ﬁf"ﬁngl mh"ﬁ‘ﬂ!%:o
U Y g AR qTEE A Ay
andf agt oY oF fagrd 9 & 7 1 Ag
aEd 9T | TE WT AT F 9L AT
Wk ITTHE A F
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;wmgﬁsuzﬁafzﬁwagamaﬁ
1
W uwps T (FEE) -

Jqreae wERy, & SfaEfaaw ogw A
O & fau weT @A 1 gufa oY
F wow ww § aga §F Og Al F
fox foar & 1 S WA WToor §
TEOTAA N, WA U WK
A ATAATT, TWAT 4§ HrEA AW
@ AT AT F KT AR FY G,
o T a0 fawel o3 g Qe
Lcis-

T qF q€ FET AL A I
TG, I A A E A EE
anr § awer ? 0 i fear @ o w0
—

“The work on the preparation of
the frame and the outline of the
Third Five Year Plan with its long-
er perspective and higher targets is
making good progress. The objective

of the Third Five Year Plan is to
seek almost to double the national

W AR F & S @ @ Fe
ST g B W 9 g 9 e A
N qAW AT @ E, A 9 Y g g
dT FIET DT A 9T T AT
q&ft 9K 3§ § Y weiEdew g @
aata gifew gu, 97 g WK
aafa #r AQue & g o wer A
o qHT AgT 1 A W &

MAGHA 27, 1881 (SAKA)

Address by the 1298 .
President

a5az 47 ¢ & d%T wE i @
T 99 § T AHAT 9¢ 97 5 wEw
O &9 ¥ Y € 4 femifa §,
I HF fFAT 9@ | AT qiw "
& 9% W A T AT X AG STAAT
T ATw w7 § o AweT § oW
FF T FHATE U E AR U § AV
EE 9T, 99 #1 g s & fag
od FEF W w1 § gH FY AT g
whfeea s qa1d fir forg & g &9
AT B T AT W | Ag I @ fw
W A I ¥, AW WA TG,
WA T, [fFA FATT AHFAE O
FTAE A 6 oY gET et €, oY
NTSHRI agat &, 39 9, oY gy Fenfaw
Tdt g% €, 9T ®Y Hraer 9g, 9 o
d%a€ WX sAdaAcs § 99 # SAwRT
§ TR WU TG | A gW A W
aofd § d9T  BRET AR ST 9T
YR TR AR T THA-CAGT F
T WIET AR W HT a0 a9 g
TR A R AT d 0 @
foam & f5 = qww QY w1 QU
I TE@T AT |

IMEAN WREA: W AT
uoelt & A Fw 9Ty &

17 hrs.

The Lok Sabha then adjourned tild
Eleven of the Clock on Wednesday,
February 17, 1960/Magha 28, 1881
(Saka).
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+ORAL ANSWERS TO

QUESTIONS

:8.Q. Subject

No. .

147. Registration of Chinese
Nationals .

148. Central Pay Com-
mittee for armed
forces

149. Standard Enghsh-l-lmdx
Dictionary

150. Amount due to H.A.L
from consumers .

151. Barauni oil refinery

152. Barsue-Mines .

153. Free and compulsory
primary education

154. Durgapur steel plant .

160. Drilling operations in
Godavary Valley

163. Oil Survey .

164. Iron ore in Andhn
Pradesh .

165. Closure of Glndlh pits

166.

‘WRITTEN ANSWERS TO

SQ.
No,

155.
156.
157.
158.
159.

161.

162.

167.
168.

169.
170.

Price of petroleum pro-
] . .

QUESTIONS

Memorial to poet Kali-
das . . .

Kolar gold fields .
Tis i Building
Enquiry Committee

List of
classes .
Hours of work in ngh
Courts .
Archaeological excava-
tions  in
and Sudan .
India High Commis-
sion
through
Banks
Neyveli Lngmte Pro-
ject
Iron ore depoma in
Himachal Pradesh .
Examination System .
Keyboards for Hindi
Teleprinters and
Typewriters

backward

DAILY DIGEST
{Tuesday, February 16, 1960/ Magha 27, 1881 (Saka))
WRITTEN ANSWERS TO

1109 43

CoLumns

1109-12

I113-16
I116-19

1119-21
1121-23
1124-26

1127-30
1:5:-L2

1132-34
1134-37

1137-38
1738-40

1141-43

1143-65

1143-44
1144

1144-45

1145

1145

1146

1146-4 7
1147

1147
1148

1148

QUESTIONS—contd.
S.Q. Subject
No.
171. Industrial Estates in
Universities | .
172. Bureau for the preven-
tion of crime .
173. Lok Sahayak Sena .
174. Vegetable oils
175. Noonmati refinery
US.Q.
No.
161. Moral Education in
Schools .
162. Grants to Andhra Pra-
desh  Educational
Institutions
163. T°b’ﬁf° culnv.uonm
164. Central Tax oollecuom
in Punjab
16s. Training of- lndun
students in Sweden
166. Basic Education in
Union Territories
167. Specific Relief Act
168. Sangeet Natak Aka-
demi Grants to Cul-
tural Organisations
169., Archaeological ~Exca-
vations at Ujjain
170. Multi-purpose schools
. in Andhra . .
171. S. C. and S.T. Com-
missioner’s visit to
Andhra Pradesh
172. Cases pending in An-
dhra Pradesh ngh
Court .
173. Central Advnory Bocrd
for Archaeology
174. Jama Masjid, Delhi
175. Text-Book Committee
for Manipur
176. S.C.and S. T. welfare
in Andhra Pradesh .
177. Foreigners in Kalim-
pong . .
178. Post Basic Certificates

179. Excavation of sites of

180.
181,

Harappa Culture .
Prohibition
Smuggling of gold

130

CoLumMns

1149
1149
1149-50
1150
1150-51

1151

1152-53
1153
1154
1154
1155
1155

1155-56

1156-57

1157

1157-58

1158

1158
1159

1159
1159-60

1160
1160-61

1161
116162
1162-63
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WRITTEN ANSWERS TO
QUESTIQNS—contd.
US.Q. Subject
No.
182. Attack on constable in
New Delhi Court
183, Budget Allotment of
Archaeological De-
partment .
184. Officers of steel plants
185. Forged currency notes
186. Production of coal

187. S.C.and S. T. welfue
in Punjab .

MOTION FOR ADI OU'RN-

The Spuku- withheld his
consentto the moving
of an adjournment motion
gzven notice of by

ollowing members

unrd.mg alleged
reversal of r.he policy of
the Government of India
on India-China relations:

Sarvashri Asoka Mehta, M.
R. , Atal Bihari Vaj-
payee, Surendra Mahanty,
S. A. Matin and Narayan
Ganesh Goray

PAPERS LAID ON THE
TABLE . .

(1) A copy of Notification
No. G.S.R. 1291  dated
the 28th November, 1959,
under sub-section z} of
Section 3A of the ndia
se"m Ct, 1951, ﬂnuﬂl

amendmen

Schedule III to the Ind.hn
Administrative  Service
(Pay) Rules, 1954.

(2) A copy of each of the
following papers :

() Notification No. G.S.R.
112 dated the 3oth Jl-

)
19 of th-.j edicinal and
Toilet Preparations (Ex-
cise Duties) Act, 1955

[DarLy DigesT)

CoLuMNs

1163

1163-64
1164
116§
1165

1165

1166—74

1174-75

PAPERS LAID ON THE

TABLE—contd.

endnerts 1o the
ts to the
Prepucntions - (Besie
Duties) Rules, 1956.

(i) A copy of each of the
fo! Notifications

Salt Act, 1944 :
(a)thG.S.gt.hNo. ?o dated
e I an! >
1960 making om
thﬁ;:ther amendment to

Central  Excise
Rules, 1954

(b) G.S.R. No. 61 dated
the 16th January, 1960.

(3) A copy of the State Bank
of India (Subsidiary Banks)
(Compensation)  Rules,
1959, published in Noti-
fication No. G.S.R. 1116
dated the r10th October,
195 ,under sub-section (3)

n 52 of the State
Bnnk of India (Subsidiary
Banks) Act, 1959

MOTION ON _ ADDRES

S
BY THE PRESIDENT .
Further discussion on the

moved on the 15th Feb-
ruary, 1960 continued.
‘The discussion was not
concluded.

AGENDA FOR WEDNES-

DAY, FEBRUARY 17,
xggo/MAGHA 28, 1881

Rail

F ion of the
B t for 1960-61 and

er discussion on the
Motion on Address by the
President and the amend-
ments thereto,

GMGIPND- LS TI- 359 (Ai: LSD—2-3-60—950

1302

CoLuMNs

1175-1298
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